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THE

PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFFICIAL REPORT

U45

PARLIAMENT OF INDIA
Monday, 2Ut May, 1951

The House met at Half-past Eight oi 
the Clock.

[M r . S pe a k e r  in the Chair]
ORAL ANSWERS TO QUESTIONS

R e c o v e r y  o r  E d ucation al  L o an s

♦4818. Dr. Ram Sabhafl: Slaffh: Will
the Minister of Rehabllltatioo be
pleased to state the policy adopted by 
the Governinent of India and State 
Governments in respect of recovery of 
educational loans?

The Minister of State for RehabUi- 
tation (Shri A. P. Jain): Educational 
loans to displaqed students studying
111 India are recoverable within a 
period of 4 years from the date of the 
payment of the last instalment of the 
loan or stipend. In deservina cases the 
period of recovery is extended to 
t) years. Recovery of the loan com
mences 2 years after the payment of 
ihe last instalment of the loan or 
stipend.

The recovery of educational loans 
advanced to displaced students study
ing abroad commences one year after 
the payment of the last Instalment of 
the loan and is completed in 36 
monthly instalments.

Dr. Ram Subhag Singh: May I know 
whether any amount of educational 
loan money has so far been recovered 
and if so, what is that amount?

Shri A. P. Jain: I do not think any 
of the educational loans have been 
recovered as yet.

Dr. Ram Snbhag Singh: May I know 
the total amount of educational loans 
given to displaced persons from West
Pakistan?

Shri A. P. Jain: So far Rs. 39.29.4M0 
have been paid as loans \o 7,S45 dis-
103 P. S. Deb.
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placed students under the loan scheme. 
The latter figure does not include the 
number of displaced students in. 
Bombay and Himachal Pradesh whose 
figures are not available,

Dr. Ram Sobhag Singh: May I know
whether the educational loan has al&o 
been given to displaced persons from 
East Pakistan?

Shri A. P. Jain: Yes.

Shri A. C. Guha: Does the figure 
given by the hon. Minister include 
also those given to refugees coming 
from East Pakistan?

Shri A. P. Jain: No.

Shri Chattopadhyay: May I know 
how much loan has been given to the 
State Governments as educational 
loans?

Shri A. P. Jain: I have got revised 
figures f;r  194W9 and allotments for 
1950-51. Free education to displaced 
students up to the primary staee in 
1948-49 and 1949-50 total Rs. 14,53.8.? 1. 
Free grant etc. to displaced students 
studying m 9th and 10th classes in
1948-49 and 1949-50 total Rs. 34,14,466. 
Free education of displaced students 
up to Hirfh School standard in camps 
total Rs. 16,19,598. Total for the two 
years is Rs. 64,67.895. For the current 
year, there is a long list relating to 
each of the States and the -:>'al allot
ment for 1950-r,l is Rs. U4.63.300.

Mr. Speaker: Next question.
P r o h ib it io n

•431». Shri Batluuwwwny: Wm the 
Prime Minister be pleased to state:

(a) whether it is a fact that «onw 
foreijtn Governments have aoproached 
India to supply fnforpi? t̂ion in i*egnrn 
to working o( Prohibition in the 
variqus States in Indis;

(b) if so. what ore Uiose countries 
that hav  ̂ asked for pvch information* 
and
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(c) whether any reply has been sent 
so far to those countries and if so, 
what are the various important aspects 
of the prohibition policy on which em
phasis has been laid?

The Deputy Minister of Externa! 
Affairs (Dr. Koakar): (a) and (b). 
Only the Government of Ceylon have 
approached the Government of India 
for information about the working of 
prohibition in India;

(c) No reply has so far been sent, 
as information is being collected from 
the State Governments concerned.

Shri Rathnaswamy: May I know 
whether the picture painted by Gov
ernment has given the impression to 
foreign countries which sought for 
some information in regard to the 
working of prohibition in the various 
States, particularly in Madras, that 
prohibition has been a success?

Mr. Speaker: He m*<v out his ques
tion for information. What Information 
does he want?

Shrl Rathnaswamy: The reply given 
to  Dart (a )  o f  th e  q u estion  is n ot  
audible to  m e.

Mr. Sneaker! Thp information was 
asked only by the Ceylon Government 
and none else. Next question.

B u s t  o r  M a h atm a  G andhi

*4320. Dr. Ram l̂ nbhair Sltirrh: Will 
the Minister of Works, Production and 
Supply be pleased to state:

(a) whether it is a fact that a Bom
bay artist has submitted ?. olan to 
Government for ereHing a 114 foot 
bust of Mahatma Gandhi in Now 
Delhi; and

(b) if so, whether Government have 
made any der'ision in regard to accept
ing that plan?

The Depntv Minister of Works. Pro
duction and Supply (Shri Bursvrohain):
(a) A plan for erecting a 114 foot bust 
of Mahatma Gandhi in New Delhi has 
been ^bmitted by a Bombay sculptor 
to the Mahatma Gandhi Memorial 
Design Committee. which has been 
set up by the Government nf Ind»n to 
advise them on tbo selection of n 
design for the memorial to Mahatma 
Gandhi at Rajghat.

(b< No. The desien for the pro
posed memorial is still nrder con
sideration of the committee, whose 
recommendations are awaited by 
Govr**nTnent.

Dr. Ram Subhar Wnrh‘ M r v  I k n o w  
'lo w  lo n g  it w o u ld  ta k e  fo r  the 
G ov ern m en t to  c o m e  to  a d<K:lsion ?n 
th »  4 «s ig n  fo r  th e  m T O oria l?

Shri Buragohain: Besides this,
several other suggestions and designs 
have been received from this country 
and also from outside this country 
and probably they will be considered 
at the next meeting of this Committee.

Dr. Ram Subhag Singh: May I know 
whether any calculation of the cost of 
construction of that statue has also 
been made, and if so, what is the 
estimated amount?

Shri Buragohain: With regard to 
this design, according to a rough esti
mate made by the Chief Engineer, it 
should cost about Rs. 50 lakhs.

Dr. Ram Subhag Singh: May I know 
where that statue is proposed to be 
erected?

Mr. S!)eaker: Order, order. I think 
he said that the matter is under con
sideration.

G ood W il l  M is s io n  to  C ey l o n  etc .

*432r Shri Rathnaswamy: Will the 
Prime Minister be pleased to st;̂ te:

(a) whether it is the intention of 
Government to send a Good Will 
Mission to Ceylon. Burma. Pakistan 
and to Middle East countries; and

(b) if so whether Government have 
mnHp anv dprision regarding personnel 
nf the deontations and the date when 
they are to be sent?

The n^utv Minister of External 
Affairs (Dr. Keskar); (a) and (b). 
The Government of India bav» no 
intention at present to send a Good 
Wni Mission to Ceylon, Burma and 
Pakistan. As regards Middle East 
''ountries the bon. MsuHna Abul 
Kalam Azad accomnanied bv the 
Joint Edur*ational Adviser, will pay 
'Msits of Friendshio and Goodwill to 
Turkey and Iran in June and Julv 
next on his return journey after a 
tour in Eurooe. It is also nroposed that 
Shrimati Hannah Ren. India’s Delegate 
to the U.N Sub-Commi«fslon on th»» 
Status of Women, and President of 
the All Tnd’a Women’s Conference, 
should halt in Turkey on her return 
lournev and address some of the 
women’s orrnnisations and educational 
institutions there.

Shrl Rathnaswamy: Mav I know 
whether this Mission will take the 
opportunity of discus.sin  ̂ with the 
Government of Crvlon about the ques
tion of its failure to register thousands 
of Indians living in Ceylon?

Or. Keskar: Mv bon. friend has not 
followed my reply. No mission is goinn 
to C^lon.
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Shri R. Velayudhan: I know
whether the Good Will Mission to the 
Middle East will also visit the State 
of Israel?

Dr. Keskar: No, Sir.
Shri Raihnaswamj: May I know 

whether the Government considers 
the desirability of sending a mission 
to such countries where it is evident 
that the Indians there do not get 
proper and just treatment at the hands 
of those Governments?

Mr. Speaker. Order, 
question.

order. Next

P a k is t a n  N e w s p a p e r  a lleg atio n  
AGAINST I ndian  A m b a s s a d o r  

IN K abu l

<̂ 4324. Dr. Bam Subhag Singh: Will 
the Prime Minister be pleased to state:

(a) whether it has come to the 
notice of Government that a Pakistan 
paper, Khatoon, has alleged that 
tne Indian Ambassador in Kabul had 
prior knowledge of the recent cons
piracy in Pakistan and that he was 
associated with the Pakistani military 
otticers who were arrested;

(b) whether the Government of 
India have protested to the Govern
ment of Pakistan against this paper 
making such defamatory attack on the 
Indian Ambassador; and

(c) if so, whether the Government 
of Pakistan have taken any action 
against that paper?

The Depaty Minister of External 
Aftalrs (Dr. Keskar): (a) Yes.

(b) Yes.
(c) A reply from the Pakistan 

Government is awaited.
Dr. Ram Subhag Singh: May 1 know 

whether the Government have made 
any inquiry about the basis for such 
allegation?

Dr. Keskar: It is not possible for 
Government to make an inquiry re
garding this matter. It is published 
m a paper in Pakistan. It is for tli« 
Pakistan Government to inquire from 
the particular paper on what basis it 
has published those things.

Dr. Ram Subhag Singh: May I know 
whether the Government will in due 
course inform the House what are the 
chief terms of our protest and the reply 
which would be received from the 
Government of Paidatan?

Dr. Keskar: The form of protest is 
the usual one. There is nothing new 
in the form of protest but whatevar

reply is received, certainly we will let 
the House know.

Dr. Ram Subhag Singh: May I know
how long it would take for the Govern
ment of Pakistan to send a reply?

Mr. Speaker: Order, order. It is for 
the Government of Pakistan.

C o tton  P o l ic y

*4325. Shri B. R. Bhagat: WiU the 
Minister of Commerce and Indnstry
be pleased to state:

(a) whether a broad outline of the 
Government of India’s Cotton Policy 
is under consideration by the Central 
Cotton Advisory Board;

(b) if so, what are the points under 
consideration; and

(c) whether a new Cotton Policy 
statement will be made?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Yes, Sir.

(b) It will not be in the public 
interest to divuige the points under 
consideration at tnis stage.

(c) Yes, Sir.
Shri B. R. Bhagat: May I know 

whether the consiaeration of the price 
structure of cotton was ever before 
the Board?

Shri Karmarknr: Does the hon. 
Member mean, In the past?

Shri B. R. Bhagat; I refer to the 
new policy.

Shri Karmarkar: Yes, Sir. As I said, 
it will not be in the public interest at 
the present stage to divulge that.

J apanese  R e a r m a m e n t

*4326. Shri Kamath: Will the Prime 
Minister be pl«»ased to refer to his 
answer -to my supplementary question 
on starred question No. a»ced on 
the 2bth AprU, 1951 regarding the pro
posed peace treaty with Japan and 
state:

(a) on what date or dates and 
whexe me Prime Ministe]; expressed 
his views to foreign correspond^ts on 
the subject of Japanese rearmament; 
and

<b) a brief resume of those views?
The Deputy Minister of External 

Affairs (Dr. Keskar): (a) and (b). 
The Prime Minister has not discussed 
the proposed Treaty with Japan at 
any time, but casual references have 
been made by him in the course of 
Press interviews, notably in October, 
1950 in Delhi and in January, 1951 in
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Bombay. Till recently there were no 
terms of a proposed Treaty to be dis
cussed. The Prime Minister laid stress 
on the desirability of having an early 
Peace Treaty.

In October, 1950 an editor ot the 
Nippon Times of Japan interviewed 
him in Delhi and asked him specially 
about his views regarding Japanese 
disarmament which bad been made a 
part of the Japanese Constitution. The 
Prime Minister said that it was diffi
cult for him to advise any country in 
regard to its internal policy, but he 
would like to congratulate the Japanese 
on their publicly renouncing war and 
armaments. That was a brave decision 
and it seemed to him a wise decision. 
There were risks involved in it, but 
there appeared to be risks in any 
course that might be adopted. The 
Prime Minister emphasised that what
ever the decision this had to be of the 
Japanese people willingly and volun
tarily taken. No imposed decision 
would have much value.

Shrl Kamath: Does this view about 
Japanese re-armament coincide with 
the view expressed by the Prime 
Minister or held by the Government 
of India with regard to the proposal 
for German re-armament?

The Pnm« Minister (Shrl Jawahar- 
lal Nehm): The two are rather 
different and there is no conflict bet
ween the views expressed. In regard 
to Japan the question arose because in 
the Japanese Constitution today there
li a definite clause renounci^ war 
and armaments. In Germany the ques
tion has not arisen in that way; but 
it has been stated on our behalf that 
any proposal for German re-armament 
mignt create difficulties.

Shrl Kamath: Is it not a fact that 
the Japanese Government has recently 
agreed to the American proposal for 
a Japanese security force or a Japanese 
army in the interests of the security 
and defence of Japan itself?

Shrl Jawaharlal Nehru: So far as I
know, that is a limited force. It is 
entirely for the Japanese to decide, 
not for us to decide on behalf of the 
Japanese. In the course of a rather 
private talk with a Japanese Editor, 
certain opinion was expressed. In the 
main, it wag that the Japanese should 
themseives deeide as they think ftt.

Shrl Eamath: Have the Government 
received......

Mr. Speaker: Order, order; I am 
going to the next question. He is 
arguing.

i: I am not arguing.

S oap

* m i. Shrl A. C. Guha: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) the total production of soap in 
India during the years 1947 and 1948;

(b) the number of factories in 1648 
and in 1950 producing soap;

(c) whether any of the factories 
have closed down; and

(d) the total imports of soap during 
the years 1947, 1948, 1949 and I )50?

The Deputy Minister of Commerce 
and Industry (Shrl Karmarkar): (a)

Year Quantity
produced
(in tons)
(estimated)

1947 79,500
1948 1,80,000
1948 79
1950 76

The above figures are for organised 
factories only.

(c) Seven old factories have closed 
down and four new factories have 
started production since 1948.
(d) Year Quantity

(in thousand 
tons)

1947r48 517-25
1948-49 183 05
1949-50 142-60
April 1950 to
February, 1951. 170-95

Shrl A. C. Guha: May I know what 
is the installed capacity of the 
factories?

Shrl Karmarkar: The installed capa
city is for 2,70,000 tons.

Shrl A. C. Guha: May I know the 
reasons why the actual production has 
fallen so short of the installed capa
city?

Shrl Karmarkar: Recently, I under
stand, owing to the stoppage of exports' 
to Pakistan. That is one of the princi
pal reasons.

Shrl A. C. Guha: In 1947, and 1948 
the production was much below the 
installed capacity whereas the country 
was importing a large quantity of 
soap.

8kri Karmarkar: So?
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Shri A. C. Guha: So, what is the 
reason for the lower production than 
the installed capacity of the factories?

Shri Karmarkar: The lower produc
tion is due to the fact that the fac
tories have been producing less than 
their installed capacity.

Mr. Speaker: The hon. Member 
assumes that the Installed capacity 
must always be working to the fullest 
possible extent. That is not so in any 
commercial undertaking.

Shri A. C. Guha: It is below 50 per 
cent.

Mr. Speaker: Whatever it may be; 
he must understand the basic com
mercial principle.

Shri A, C. Guha: May I know what 
are the different varieties of soaps, 
e.g. laundry soap, toilet soap etc. pro
duced and what is the percentage cf 
the production of each?

Shri Karmarkar: I have no figures; 
separately for laundry and toilet soaps.

Shri R. Velayudhan: With reference 
to the answer to part (c) of the ques
tion, may I know whether these 
factories were closed due to lack of 
raw materials?

Shri Karmarkar: No, Sir; I have no 
information. As a matter of fact, 
seven have closed down and four new 
factories have come into being. I coulu 
not say the reason why the seven 
factories closed down.

Shri ElshorimohaB Trtpathi: May I
know if it is a fact that production has 
gone down for want of supply of 
caustic soda?

Shri Karmarkar: We understand 
there were difficulties on account of 
short supply of caustic soda. Govern
ment have been Issuing liberal licences 
for this. Caustic soda is a scarce c(jm- 
modity today.

Dr. V. Subramaniam: What is the 
quantity of glycerine produced as a 
by-product?

Shri Karmarkar: 1 have no ready 
figures.

P l a s t ic  In d u s t r y

•4S28. Shri Rathaaswamr. WiU 
Minister of Commerce and Uiduatry
be pleased to state:

(a) how many Plastics Factories are 
working in India and at what places;

(b) what is the total output of 
these factories in the last two years;

(c) whether the capital invested in 
these induftri®! is wholly indigenous

or foreign capital also is invested and 
if so, in what proportion; and

(d) what are the foreign markets 
captured by this industry and the 
total exports during the past two
years?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
There are 75 factories, the important 
ones being located at Bombay, Cal
cutta, Kanpur, Bangalore and Kapur- 
thala.

(b) 1949—10-18 lakhs gross articles 
1950— 2̂2-9 lakhs gross articles.

(c) The capital invested is wholly 
indigenous.

(d) Information is not readily avail
able, as plastic goods were not sepa
rately specified in the Export Trade 
Returns prior to April, 1951.

Shri Rathnaswamy: May I know to 
what extent and in what shape 
Government has so far extended assis
tance or aid to some of these industries 
which have sought aid from the 
Centre?

Shri Karmarkar: Government have 
extended every possible assistance to 
this new rising industry. My hon. 
friend will be glad to note that during 
the last three years, this industry has 
made good progress which is largely 
due to Government aid in the form 
of reduction of the import duty on 
raw materials and also indirect prc  ̂
tection by way of import duty on 
imported goods.

Shri Sondhi: What is the total 
amount of rebate given on the import 
of raw materials?

Shri Karmaikar: 1 should like to 
have notice.

Dr. M. V. Gangadhara Siva: How
many foreign qualified Indians are 
working in these factories?

Shri Karmarkar: A few of them, 1 
understand, are foreign qualified. 
These firms have been interested in 
asking for technical personnel.

Shri Hussain Imam:,May 1 know 
whether the raw materials are entirely 
imported or manufactured in India 
also?

Shri Karmarkar: One of the princi
pal raw materials that is manufactured 
now in India is Phenol formaldehyde 
moulding powder. There has been an 
increase of production from 72 tons 
in 1948 to 255 tons in 1950.

Shri A. C. Guha: May I know how 
the raw materials are produced In 
each of the States?
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Shri Karmarkar: I should like to 
nave notice.

Shrl Sondlii: What is the total 
amount of formaldehyde powder 
needed by the factories and what is 
the total local proauction?

8hri Karmarkar: I should like to 
have notice.

Shri Amolakh Chand: May I know 
what is the subsidy given in cash to 
these industries?

Shri
given.

Karmarkar: No subsidy is

TOT irff

(<?) «PIT WW t  
f«Rn:«r ^
»PT t :  ?r«iT

(sft) WT »T5 lift ?r?JT ?  ft> TT5IT 
fTWK a m r n tw T  ^
fiRiTW iff « r  Jmr# «Ft,
W JWfen «ft, STTiTW ITT fT<rr  ̂ TT

D is t r ib u t io n  of C loth

[•4329. Shri Jangde: Will the
Mmister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov
ernment propose to introduce a new 
system for the distribution of cloth; 
and

(b) whether it is also a fact that the 
State Governments are contemplating 
to adopt the District and Village-wise 
system, which was prevalent during 
tne year 1947-48, for the distribution 
of cloth?]

The Deputy Minister of Commerce 
and Industry (Shrl Karmarkar): (a)
No.

(b) According to the information 
received from the States in most of 
them quotas are ftxed district-wise 
and the District officers subdivide the 
quotas for rural areas. It is the duty 
of the State Governments to arrange 
internal distribution in such a manner 
that the consumers get the cloth at 
controlled prices and they may adopt 
■uch system as is best suited to local 
conditions.

f45R«r ^  ?ft» T?: afk
5PTT ^  w r  «PR®r

[Shrl Jangde: Will the hon. Minis
ter be pleased to state what were the 
reasons for abolishing the system of 
distribution of cloth existing in 1947
48 and starting a new system instead?]

’ftfeB’ I
[Shri Karmarkar: 1 require notice 

for that.]

: «PIT WHsftJT q ftw

np trc srt r̂ #  ^
fiRRor 5T*n <iV I  JTV
ar5T»r t   ̂ .

IShrl Jangde: Will the hon. Minis
ter state whether the system of cloth 
distribution is the same in every State 
or different?]

ift VCIJTTVT : ^  ’Tricft t  ftr
3r55*r ^ I

[Shri Karmarkar: 1 think it is 
difierent.]

#  ’HTT VI ^  ^
fJTT ^  t  ?

[Shri Jangde: Will the hon. Minis
ter please state as to what decisions 
were reached in the meeting called 
here on the 8th May in connection 
with cloth?]

: 3rt fruhr 
3T»ft ^  3pn:

5 ^  wsT V
^  i  i

PSBIWSriT T I

[Shri Karmariiar: The decisions
reached there are imder the considera
tion of the Government Hence I can
not give any detailed statement in
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that regard. I will be able to furnish 
the Information when the whole matter 
has been finalised.]

Shrl R. Velayudhan: May 1 know 
whether Government were able to 
distribute to the States the quotas 
demanded by each of them?

Shri Karmarkar: Does the hon. 
Member mean the quantity demanded 
by them during the last three months?

Shri R. Velayudhan: Yes, the last 
quarter.

Shrl Karmarkar: As the hon. Mem
ber knows from the answers given on 
the floor of the Hou*?e, there has been 
a definite attempt to increase the 
quota of each State. But as a matter 
of fact, we have not been able to 
supply them the full quota. As has 
been mentioned by my senior 
colleague, we have been able to STipnly 
only 1.09.000 bales in March and the 
allotments have been progressively 
increasing. By the end of June we 
hope to reach a satisfactory oosition 
so far as the supply to the States is 
concerned.

Shri HuMain Imatn: Do Govern
ment oroDOse to institute any scheme 
to give more cloth to orocessers, nnd 
reducing the quota left with the 
mills?

Shri Karmarkar: Sir. this does not 
arise from the question of State-wise 
distribution.

ft: ^  #  ifr ^rri

^  ?«ipr wh

VTwr w n rrc ^  «>t, sr tr  ^

sr«n ^  fr m : ^  w h

^  if fTOT fUTK ^  ^  ^ ?
[Shri Jaavde; Will the hon. Minis

ter please state whether it is a fact 
that there was no scope for black- 
mprketing i e. th' r̂e did no+ prevfiil 
black-market under the cloth distri
bution system prevalent in 1947-48 
and that there is much scope for black 
»narketinff i.e. rnuch black marketing 
is orevalent under the new system?]

Mr. Speaker: It is a matter of 
opinion and experiments.

VT ijWT flnw  

wwT ^  f 'n

fiTT p̂r̂ fTT ( v ) ,  (w)erTr
(*r) ^
^  ^  •RPW ft«^ ^

<TT iri?nnv ftr^R
f t

F ree  S ale  o f  C loth

[*4330. Shri Jangde: Will the
Minister of Commerce and Industry
be pleased to state whether Govern 
meat propose to abolish *A\ *B* and 
‘C’ licences and prohibit the free sale of 
cloth under them?]

The Deputy Minister of Commerce 
and Industry (Shri Kannarkar): It is
the function of State Government to 
license various categories of dealers. 
As far as the Government of India is 
;iware, no change is contemplated in 
the issue of these licences by various 
States.

jRfwrW ftr snfl fiw  ?  »»%jr 
#  wt i^hr^o

^  ^ VT

«FT M t f  ft!v r  t  ?

[8hri Jaairde: Will the hon. Minis
ter be nleased to state whether it is 
a fact that recently the Mndhva Pra
desh Government have decided to 
abolish A and C Class dealers' 
licence?? and retain only the Class B 
licence?]

Shri Karmarkar: I have no infor
mation.

T o r q u a y  T a r if f  C o nferen ce

*4331. Shri Amolakh Chand: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the number of agreements enter
ed into by India as a result of Torquay 
Tariff Conference and the names of 
the countries with whom the ogree- 
mont'? b^ve been or are to be entered 
into: and

rb) whether these agreements are 
bilateral?

Th*̂  Deimty Minister of Com mere# 
and Industry (Shri Karmaritar): (a)
Tndia’s Delegation to the Torquay 
Tariff Conference entered Into negotia
tions with fourteen countries. As a 
result of those negotiations, agree
ments with three existing contracting 
parties to the General Agreement oi)
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Tariffs and Trade, namely, Canada, 
Denmark and Indonesia, and with 
Austria, Western Germany. Peru, 
Philippines and Turkey which intend 
to accede to the General Agreement 
have been concluded.

(b) The normal procedure for tariff 
negotiations under the General Agre^ 
ment on Tariffs and Trade is that each 
parUcipating country enters into 
bilateral negotiations with each other. 
The concessions given as a result of 
such negotiations are extended to ?U 
rountries which are contracting parties 
to the General Agreement.

Shrl Amolakh Chand: Sir, is it a 
fact that 34 nations took part m the 
conference to prescribe a r^ e d y  
which could save the “Bretton Woods 
Twins" from premature death?

Shrl Kannaikar: As the hon. Mem
ber knows, there were three confer
ences in this connection, the first one 
being the one at Geneva where certain 
countries came together and 
to alter or reduce certain tanff^ 
second one was at Annecey. And there 
was this third conference at Torquay 
where India entered into c e r ^  
agreements with other countries. The 
principal idea is that the lowering of 
tariffs in respect of certain 
commodities would pem it of freer 
flow of goods. Whether \  
saving or helping or,killing the 
“Bretton Woods Twins the hon. 
Member can Sa'^er 'jy reading the 
literature connected with rne^e 
conierences.

Shrl Amolakli Chand; Did the Inte^ 
national Monetary Fund , 
to the conference that the world s
currency and exchange w e r e  adeq^ e  
to launch an experiment in freer 
trade?

Shrl Karmarkar: I cannot say that 
off-hand.

Shri A. C. Cuba: What are the 
direct and indirect concessions received 
anToflered by India at this confer
ence?

Shri Kanuarkar There were, and 
the balance-sheet resulting ^^om these 
various negotiations is something like 
this" (1) Trade covered by concessions 
received by direct negotiations judged 
by the 1948-49 figures were 
Rs 1,84,80,100. (ii) Concessions receiv
ed by India by indirect negotiations. 
I t  ^.7B^7.800. (iii) C o n d o n s  
r-cpived by other countries, Rs. 
3,34,45 )̂00.

Mr. Speaker: U that in favour of 
bidist

Shri Kirmarkar: It is not a question 
of it being in favour of India, in the 
sense tiiat what we have given to 
others is more or less than what we 
have gained. It is not an exact 
balance-sheet, drawn between the 
profits and losses. Commodities are 
taken in which we make small con
cessions and in the long run we do 
not lose. So also others make certain 
concessions in certain commodities in 
which they do not make any loss.

Shri Amolakh Chand: Is it a fact 
that Torquay offered no promise to 
India that she will get what she needs 
urgently for her economic progress?

Shri Karmarkar: The Torquay con
ference was principally concerned 
with these tariff concessions. In res
pect of the economic development of 
under-developed countries, it is the 
International Trade organisation that 
might have done something. At 
Torquay only tariff concessions bet
ween certain countries made on a 
voluntary basis were decided on.

Shrl A. C. Guha: Was it open to 
any of the parties of the G.A.T.T. to 
withdraw Irom the commitments of 
the G.A.T.T. and if so, how many 
withdrew in this manner? Did India 
also take advantage of this privilege?

Shrl Karmarkar: After the first 
three years which as far as I remem
ber ended in January 1951. It was 
open to any of the contracting parties 
to withdraw from any of the conces
sions that had been entered into, In
volving as it would the withdrawal of 
the other country concerned. But so 
far as I can see no country thought 
it wise to withdraw any of the con
cessions that had been given.

Shri R. Velayudhan: While entering 
into such bilateral agreements, may 1 
know whether it is a fact that the 
position of the availability of goods In 
India was not taken into account?

Shrl Karmarkar: The hon. Member’s 
information is wrong.

Shri Amolakh Chand: Has India exr 
tended for three years the agreement 
she has entered into at the G.A.T.T. 
conference?

Shrl Karmarkar: If the hon, Meni- 
ber means the agreement entered into 
earlier and which ended in January 
1951, the answer is “Yes” .

K a l y a k  C a m p

•4S85. Shri Sldhva: (a) WiU the 
Minister of RehabUltattoB be pleased 
to state what amount is likely to be 
spent for constructing houses in 
Kairan Camp (Bumbay)?
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(b) What amount was spent during 
the year 1950 and how many tene
ments have so far been buUt?

(c) What are the permanent indus
trial centres opened in this camp?

The Minister of State for Rehabili
tation (Shri A. F. Jain): (a) Rs. 337-50 
lakhr are likely lo be spent on con
struction, accordmg to the plans 
formulated by the Bombay Govern
ment.

(b) (i) Rs. 43*50 lakhs on construc
tion alone. In addition a sum of Rs. 50 
lakhs was spent on acquisition of 
lands and payments made to Ministry 
of Defence for Military assets (Total 
Rs. 93*50 lakhs).

(ii) 1380 new tenements and 400 re
conditioned tenements have been com
pleted so far.

(c) One Vocational Training Centre 
for training 635 displaced persons and 
with scope for employment of 167 
trained workers.

One Production Centre to provide 
employment for 305 workers.

One Works Centre for 180 workers,
Besides that a number of private 

industrial undertakings have been 
started in the township.

Shri S14hva: Does the sum of 
Rs. 337*50 lakhs menUoned by the 
hon. Minister represent only the cost 
of the construction of buildings or 
does it include the sum paid to the 
Defence Ministry or to some private 
owners for the acquisition of the land?

Shri A. P. Jain: Sir, the question 
is there and so also the answer. The 
question is about the construction of 
houses and so the answer is about the 
construction of houses also.

Sliri Sidhva: What is the total num- 
t>er of families in this Kalyan Camp?

Shri A. P. Jain: The population is 
near about a lakh, the number of 
families being about 20,000, may be 
tnoroMOd a little more and come to 
about 25,000 families.

Shri Sidhva: How many tenements 
are likely to be built out of the sum 
of Rs. 43*50 lakhs, this year?

Shri A. P. Jain: We have made 
quite a big allotment this year. I do 
not know the exact number of tene
ments, but I shall supply the infor
mation to the hon. Member if he so 
desires.

Shri Sidhva: Is it the three year 
complete programme? When will it 
be completed?

103 P. S. Deb.

Shri A. P. Jain: It is difficult to 
say. But I hope that by and large the 
programme will be completed by the 
end of 1952-53.

Dr. Deshmukh: May I know if there 
are any Co-operative Organizations at 
the Kalyan Camp and has Govern
ment found it possible to assist them 
in any way?

Shri A. P. Jain: There may be but
I have not known of any important 
co-operative enterprise.

Shri Swkdhi: What is the toUl 
locked up capital in unsaleable goods 
produced by these Centres?

Shri A. P. Jain: 1 require notice of 
that question.
T ravelling  A llowances and Other 

C harges

*4337. Shri Sidhva: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the sug
gestions made in the Estimates Com
mittee's first report at page 6, paras 
16 and 16, regarding travelling allow
ances and other charges;

(b) if so, whether the suggestions 
made to reduce the number of tours 
by officers and thus cut down ex
penses, have been carried out from 
this year and if not, why not; and

(c) what action has been taken to 
carry out the suggestions regarding 
cutting down of expenses on postage, 
telegram, and telephone rents and 
charge?

The Deputy Minister of Commeree 
and Industry (Shri Karmarkar): (a)
Yes.

(b> Tours have been reduced to the 
minimum.

(c) The following measures have 
bten talcen lo reduce expenditure 
under the head 'other charges':

(i) The use of the secraphone is 
made in exceptional cases of 
extreme urgehcy and secrecy.

(ii) Residential telephones are 
provided to those officers 
whose official duties demand 
that they should have telo- 
phones at their vesidences.

(iii) Telegrams are avoided as 
far as possible and increasing 
use is made of the air mail.

(iv) Trunk calls.,ai:e m ^ e qo the 
mathority of an officer not
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below the rank of a Deputy 
Secretary.

(V) The question of setting up a 
private Branch telephone ex
change for the whole Ministry 
is under examination.

Out of a budget allotment of Rs. 4 
lakhs lor 1050-51» a saving of 
Ks. 1,45,000 was effected as a result 
of the rigid check exercised on ex
penditure.

Shri Sidhva: Is it the combined 
expenditure?

8bri Karmarkar: It is the total 
expenditure.

Shri Sidhva: The hon. Minister 
stated in reply to (a) that tour has 
been reduced to the minimum. The 
Estimates Committee reported on the 
Ministry of Industry and Supply be
cause it was a separate Ministry at 
that time and the amount spent was 
about 92,000 which worked out to 15 
trips per month viz., 15 persons went 
every month. May I know how much 
of that is reduced now and how many 
officers travel and do they travel 15 
days in a month?

Shri Karmarkar: I would assure mv 
hon. friend that the tours have been 
reduced considerably.

Shri Sidhva: How much amount is 
provided for this year?

Shri Karmarkar: I would like to 
have notice.

Start Kamath: Are there any rules 
governing the use of special ' r 
chartered planes by Ministers, and the 
persons apart from officers whom 
they are permitted to take on such 
Journeys?

Mr. Speaker: I think this question 
was answered specifically.

Shri Kamath: Just now?
Mr. Speaker: About a week back.
Shri Sondhi: It was only Defence 

Ministry.
Shri Karmarkar: I had not the

pleasure of travelling in a chartered 
plane so far nor anyone in the Minis
try. If that is permissible, we shall 
consider it.

Shri Sidhva: It was shown that the 
I. and S. Ministry spent Rs. 2,60,000 
for rent and telephone. What is the 
breakrup of the reduction that has 
been caused in the rent of telephones?

Shri Karmarkar: I would like to 
have notice of these things.

Census of Industries

M338. Shri Krishnanand Eai: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether census of manufac
turing industries has been completed 
and if not, by what time it will be 
completed;

(b) whether in the census of in
dustries statistics are collected sepa
rately of large scale industries, of 
small and cottage scale industries 
and those conducted both on large 
and small scale; and

(c) by what extent the number of 
industries in large and small scales 
have increased or decreased in the 
post-war period?

The Deputy Minister of Commerce 
w d Industry (Shri Karmarkar): (a)
The census of manufacturing indus
tries for the years 1946, 1947, 1948 and 
1949, has been completed and the 
census reports, except that for
1949, have already been published. 
The report for the year 1949 is under 
preparation.

(b) The census is, at present, 
limited to 29 specified industries and 
covers only factories using power and 
employing 20 or more persons.

(c) A statement is laid on the Table 
of the House showing the number of 
factories covered by the census in the 
29 specified industries during the 
years 1946 to 1950. [See Appendix 
XXV, annexure No. 39.]

Shri Krishnanand Rai: May I know 
whether it has been published?

Shri Karmarkar: Yes. For 1946,
1947, and 1948; these have been 
published and the hon. Member will 
find very precious information in them,

Shri Shiva Rao: Is it a fact that 
the Cottage Industries Board passed a 
resolution asking for a survey State- 
wise of Cottage industries in different 
States and may I know whether any 
action has been taken on that?

Shri Karmarkar: So far as I remem
ber my hon. friend asked a supple
mentary question some days back and 
so far as I remember, my reply was 
that we had circularised all the Stales 
and only three replied and we have 
again re-circularised.

Shri A. C. Guha: The hon. Minister 
gave the figure of the number of in
dustries in the post-war and pre-war 
periods. May I know the production 
of those industries before and after 
the war?
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Shri Karmarkar: If the bon. Men\- 
ber reads the report  ̂ he will find the 
information.

Shri Syaimiaiidaa Sahaya: Has it
been brought to the notice of Govern
ment that many factories working 
during the war have ceased produc
tion and if so, do the figures of census 
include such factories as wore operat
ing during the war and have since 
ceased production?

Shri Karmarkar: Normally census 
relates to existing ones.

Em blem s  and N am es  A ct

•4339. Shri S. N. Das: (a) Will the 
Minister of Commerce and iBduatry
be pleased to state the number of 
cases brought to the notice of Gov
ernment of the unauthorised use of 
names, emblems or official seals men
tioned in the Schedule of the Emblems 
and Names (Prevention of Improper 
Use) Act, 1950 since its enforcement?

(b) What are the additions or 
alterations made in the Schedule by 
the Government of India as em
powered by the said Act?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Four.

(b) No alterations in the Schedule 
have so far been made.

Shri S. N. Das: May I know whether 
Government have considered the 
inclusion of the name of Mahatma 
Gandhi in the Schedule?

Mr. Speaker: He is making a sugges
tion for action.

Shri S. N. Das: May I know whether 
any Indian citizen living outside India 
has been found acting in contraven
tion of this Act?

Shri Karmarkar: Yes, I think in the 
case of one of them. The Conmiissioner 
for the Government of India in 
Mauritius reported that a pictorial 
reprMentation of the Indian National 
Flag was used by Messrs. J. M. Shasha 
and Sons Ltd. Manchester, on white 
cloth. The Commercial Adviser to the 
High Commissioner in U.K. was asked 
to represent the matter to the Board 
of Trade and the firm agreed to dis
continue the use. Another complaint 
was from Singapore and the third 
from New Zealand.

Shri S. N. Das: May I know rhe 
number of cases in which permission 
for use of any of these names or 
emblems has been allowed by the 
Government?

Shri S. N. Das: May I know the 
number of cases of Commercial Bodies 
v/ho have been refused registration 
because they contravened the Act?

Shri Karmarkar: I should like to 
have notice.

Cloth A llotment for B ihar

Shri Kahudlram MahaU:
WUl the Minister of Commerce and 
Indnstry be pleased to state:

(a) the quantity of cloth allotted 
to the State of Bihar during the last 
four months;

(b) the percentage of such aUot- 
ment which has reached Bihar so far; 
and

(c) the percentage of dhoti, sarte 
and other cloth in the allotment with 
special reference to the percentage ô  
printed cloth?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
51,829 bales of cloth were allotted to 
Bihar during the last four months.

(b) About 94 per cent, of the totRl 
quantity has reached Bihar so far.

(c) A statement showing the per
centage of dhoties, sarees and other 
cloth allotted to the Bihar State with 
special reference to the percent^  o! 
printed clolii is placed on the Table 
of the House.

STATEMENT 
The pere&rUage of dhdies, and

other doth released to the Stott of Bihar 
during the months of January to April IPSI, 
otherwise than through purchase authorities 

issued on non-selected Mills.

Month of 
Alloimetit

Total Peroontivgo 
aUottsd. ofdhoUe

anuary *S I 18,909 bales 10.5%
Fsbruary »«1 ••873 „ «.«%
Haroh •81 18,487 M 7 .6%

April •51 18%

Ifooth of 
Allotment

Peroen* Peroen- 
tage of tage of 
eartes prioted 

oloth

Peroon-
tag«

other
oloth

January ’SI I8.S% 18-8%
F«bru»ry •51 18.40/0 28.20/0

Maroh *2 .40/0 14. 1%
April *01 9.2% 10.4% 9 t . * %

Shri Karmarkar: I would 
hav'e notice,

like t>
Shri Mnnmram mmmtam: wiay a

know how the allotments for January— 
April 1951 compare with those of tbo
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corresponding periods of the last three 
years?

Shri Kanuarkar: 1 am sorry I have 
not got the figures.

Mr. Speaker. His question was h^w 
do the figures given by the hon. 
Minister compare with the figures of 
the corresponding period of the p»*e- 
vious year,

Shri Karmarkar: It is a very 
detailed statement. I can inform the 
hon. Member separately.

Shri Hussain Imam: What part of 
the printed cloth allotted to Bihar is 
from mills and what from the cottage 
industries, if any?

Shri Karmarkar: By cottage indus
tries does the hon. Member mean 
hand-woven cloth?

Shri Hussain Imam: I mean hand
printed cloth.

Shri Karmafkar: If the question is 
that out of the printed cloth allotted to 
Bihar how much is handrprinted and 
how much is machine printed, I have 
not got the figures.

Shri Kshudiram Mahata: What is
the basis of allotment?

Shri Karmarkar: The basis Is the 
previous allotment. In the case of 
Bihar a little concession has been 
shown owing to the extreme scarcity 
of cloth there.

Shri Kshudiram Mahata: What is
the quantity of power loom cloth oui 
Ot these allotiiients?

Shri Karmarkar: So far as 1 could 
say this allotment relates to mill-made 
cloth only.

Shri Kshudiram MahaU: What is
the quantity of power loom cloth 
allotted? .

Shri Karmarkar: 1 should like \o 
have notice.

Shri Amolakh Chand: Is cotton 
cloth in Bihar sold at fair price shops?

Shri Karmaikar: I have no re iiy  
information.

Shri Amolakh Chand: Has the atten
tion of the hon. Minister been drawn 
to the report published in the Search
light, dated the 18th May stating that 
the dead body of a retired Oovern- 
ment servant remained unremoved 
for a full day at Jalkoura (Khagaria) 
due to not being able to get any coffin 
cloth to covcr the body?

Shri Kamafkar: I should faucy 
that ev«n Government servants ^Ijo 
have to stand In a queue.

Y arn  A llotm ent  to B ihar

*4341. Shri Kshudiram Mahata:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the number of handlooms in 
the State of Bihar;

(b) the quantity of yam allotted 
to Bihar during the last four months; 
and

(c) whether any quantity is ear
marked for purposes bther than for 
supply to handloom weavers?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
The total number of handlooms in 
Bihar is 1.82,000.

(b) 10,159 bales of yarn were allot
ted to Bihar during the last four 
months.

(c) The entire quantity is intended 
for distribution to handlooms, power- 
looms, and other miscellaneous con
sumers of yarn. As the internal distri
bution of yarn to the miscellaneous 
consumers is the responsibility of the 
State authorities, no separate figures 
as to the quantity allotted to each 
class of these consumers are avail
able.

Shri Kshudiram Mahata: Is there 
any control over the yarn supplied to 
Bihar to see that it is converted into 
cloth and sold at reasonable price?

Shri Karmarkar: At the present 
moment, no. The Bihar Government 
will be able to answer that better.

Shri Kshudiram Mahata: In view of 
the fact that most of the cloth woven 
by weavers are consumed by agri
culturists and labourers, namely the 
poorer sections of the people, is It 
proposed to control the price of these 
varieties of cloth?

Mr. Speaker: It is a suggestion for 
action. The question is in view of the 
fact that handwoven cloth is required 
by agriculturists and labourers, whether 
Government propose to institute any 
control on ihe price?

Shri Kannarkar: I am afraid I can
not agree with the earlier part of the 
question: all classes of society use 
handwoven cloth. In regard to the 
latter part we shall consider the 
matter.

P roduction or Dhoties, Sarees etc.

•4S4t. Shri Kshndinun MahaU.
Will the Minister of Commeree and 
Industry be pleased to state:

(a) whether any control Is impos 
ed upon the Textile Mills Uyr the pro
duction of dhoti, sarte, Markin and
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printed cloth and cloth other than 
Markin and printed cloth;

(b) il the answer to part (a) above 
be in the affirmative, what are those; 
and

(c) whether there is any direction 
for the production of dhoties end 
sarees in lengths of 7yds., 8 yds., 
and 9 yds. with smaller width?

The Deputy Minister of Commerce 
amd Industry (Shri Karmariuir): (a)
Control has been imposed upon Textile 
Mills for the production of dhoties, 
sarees and printed cloth. No control 
has been imposed on the production 
of Markin and yardage cloth.

(b) (i> Dhoties and Sarees.—All 
composite mills in India are required 
to employ for the production of dhories 
and sarees a minimum of 50 per cent, 
of all wide looms of reed space bet
ween 48" and 58" (both inclusive) and 
to employ not less than 60 per cent, 
of looms so employed for the produc
tion of dhoties only.

(ii) Printed cloth.—Mills with com
plete printing equipment are permitted 
to print each month a quantity of 
cloth for sale in India not exceeding 
10 per cent, of the total quantity of 
cloth packed by them for sale in India 
during the month.

(iii) Markin or yardage cloth,—No 
control has been found necessary.

(c) No directive has been issued for 
the production of 7 yards, 8 yards and
9 yards dhoties and sarees with smaller 
widths. No necessity has arisen for 
the issue of such directives.

Shri Kflhndlram Mahata: In view of 
the fact that most of the yardage cloth 
are unpopular varieties, do Govern
ment propose to control the percentage 
of the Markin cloth to be produced?

Shri Karmarkar: We shall consider 
that.

Shri J. N. Hasarika: In view of the 
fact that one-third free sale in respect 
of cloth has been permitted and a 
similar concession in respect of one- 
third yam production has not been 
withdrawn, is it not a fact that mills 
are tending to produce more and more 
cloth at the cost of the normal pro
duction of yarn?

Shri Karmarfcar: If that happens it
is a welcome tendency.

Shri J. N. Havarlka: What steps are 
Government taking to prevent It?

Mr. Spiwlnir He says that It is a 
welcome iendtney.

Mr. Chalilia: May I know whether 
there has been any increase in the 
production of dhoties and m r w  in 
April and if further increases are ex
pected in May and June?

Slui Karmaritar: There should be 
adequate supply of dhoties and sarees 
by the end of June.

Shri Ghule: What is the total 
increase in the prodciuon of dhoties 
and sarees as a result of the condi
tions imposed upon the mills?

Shri Karmarkar: I should like to 
have notice.

Shri Chaliha: May I know whether 
restriction has been placed on export 
to other countries in order to meet the 
internal demand? Has export been 
staggered down?

Shri Karmarkar: Yes. We have 
staggered down the export during th  ̂
last three months till June. Even as 
regards July to December we are keep  ̂
ing strictly to the quota settled in 
March.

Shri Shiv Charmn Lai: Is it a fact 
that printed varieties of cloth which 
^ e  unpopular are supplied more than 
IS demanded by the public?

Shri K a ^ r iu r : I am alraid the
question is not quite accurate. It is 
a fact tĥ at certain States Irave com
plained that part of the cloth received 
by them is not consumed in those 
States, and with a view to see that 
such cloth is not sent out in appreci
able quantities we are taking pre
cautions to prevent the mills from 
doing so,

Shri Kamath: Is there any truth in 
the press report that the senior 
colleague of che Deputy Minister 
(namely the hon. Minister for Ck>m- 
merce and Industry) recently threaten
ed to nationalise those textile mills 
which failed to fall in line with 
Government’s production policy? If 
so. what were the circumstanm in 
which such a threat was issued?

Mr. Speaker: Order, order.
Shri Kamatk: Why is my question 

disaUowed?
Mr. Speaker The hon. Member may 

come and enquire later. I will not tell 
him here.

Cu>TH Exports
MS43. Prof. 8. N. MMira: Will the 

Minister of Commerce and lndiMiry 
be pleased to Mtate:

(a) the amount of dollar earnings 
made by the export of cloth last year: 
«nd
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(b) whether any target in terms of 
doUars has been fixed for this year'’

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
1-98 million dollars were earned during
1950 by the export of cotton piece- 
goods.

(b) No, Sir.
Prof. 8. N. Mishra: What specified 

kind Of cloth is being exported to the 
dollar area?

Shri Karmarkar: I could not say.
Prof. S. N. Mishra: During the last 

four months what was the quantity of 
cloth exported to dollar areas?

Shri Earmarkar: I should like to 
have notice of that. But I can tell my 
hon. friend that after the 12th January 
all licence for fine and superfine cloth 
was stopped. Since then we have been 
staggering the export of cloth to 
foreign countries. During the year as 
a whole we are trying to stick to the 
840 million yards which we think we 
could safely export.

Prof. S. N. Mishra: May I know 
whether any complaint has been 
received from the dollar area in r»< 
gard to the quantity of cloth exported?

Shri Karmarkar: No, so far as I 
know.

Dr. Deshmukh: May I know if the 
Government of India knows the prices 
at which these textiles are exported 
and, if so, what are the present prices 
as compared with prices last year?

Shri Karmarkar: After my friend’s 
pointed pursuit of this question we 
have asked for rough figures of prices; 
those figures have not yet come to us.

Pandit Monishwar Datt Upadhyay:
May I know the total dollar earnings 
from these exports during the last 
three years?

Shri Karmarkar: 1 am sorry I have 
to ask for notice.

Co m pu lsory  P rovident F und

M344. Prof S. N. Mishra: Will the 
Minister of Labour be pleased to 
state whether any legislation tor the 
Institution of Compulsory Provident 
Fund for employees in industries be
sides coal mmes. is under the consl- 
rioration of Government?

The Minister of Works. Production 
and Supply (Shri GadaU): Yes. The 
matter is receiving attention. The 
attention of the hon. Member is invited 
In this connection to the answers 
given to the Unstarred Question No. 67 
on the 14th August 1950, Starred

Question No. 1738 on the 27th Feb
ruary 1951, to part (a) of St̂ trx'ca 
Question No. 2882 on the 6th April,
1951, and to part (a) of LTnstarred
Question No. 289 on the 10th May,
1951.

Prof. S. N. Mishra: May I know 
whether any particular set of Indus
tries is sought to be covered by this 
legislation in the first instance?

Shri Gadgil: As I have already 
stated, the whole matter is under
consideration. I may also Inform the 
hon. Member that in the conference 
of Labour Ministers held In January,
1951 the entire question was discussed 
land certain conclusions have been 
arrived at; they are being examined 
and, as stated. In due course a Bill 
will be brought before the House.

Shri Sidhya: May I know whether 
the Bill would refer to provident fund 
schemes for colliery workers only or 
for all the employees In the country? 
And may I know what Is the position 
In regard to Implementing the promise 
given by the hon. Minister, ut the 
time of discussion of the Bill Intro
duced by me, that Government would 
bring forward a Bill to cover all the 
Industries?

Shri Gadgil: So far as the provident 
fund scheme for labour In the collie
ries Is concerned, a B..1 for that pur
pose was passed In thLs House and 
that measure is already on the statute 
book. An amendment also was made 
to that measure. So far as the other 
Industries are concerned, the matter 
is under investigation.

Cost o r  A dvertising

*4346. Prof. K. T. Shah: (a) Will the 
Minister of Commerce and Industry
be pleased to state what was the total 
cost of advertising incurred by his 
Ministry In the years 1948-49, 1949-50 
and 1950-51 for which Government 
had to make payments inter-depart- 
mentally as also ^ e  cost of Govern
ment Gazettes in connection with the 
notifications of the Ministry?

(b) What was the total cost of 
periodical publications Issued oy his 
Ministry during the same period?

ĉ) What were the total ('harges. 
If any, durim? the above period for 
exhibitinc! public notices issued bv the 
Ministry'^

What was the amount of re- 
r' îats by the sale of publicatiwis 
is.*;ued by tije Ministry In the three 
veprs mentioned above?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (b )
Nil. A service departmant does not
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make charges against another depart
ment for services or supplies which 
fall within the class of duties for 
which th  ̂ former department is 
constituted.

(b) to (d). The information is being 
collected and will be laid on the Table 
of the House in due course.

Ĵ rof. K. T. Shah: May 1 inquire 
whether besides these inter-depart
mental pa3mnents there are any charges 
in respect of advertisements in news
papers?

Shri Karmarkar: As 1 said« infor
mation is being collected and when it 
is available I shall lay it on the Table 
of the House.

Prof. IL T. Shah: May I inquire 
whether the montUy magazine entitled 
Industry and Supply is still issued by 
this Ministry?

Shri Karmarkar: I am not aware of 
a monthly magazine called Industry 
and Supply, but there is a quarterly 
periodical issued by it.

Some Hon. Members: It is a quarterly.
Prof. IL, T. Shah: Under what head 

uf the Budget or in the accounts can 
I find these charges entered in rei|)ect 
of magazixiMi?

Shri Karmarkar: Offhand I should 
like to say under “Publications’*.

Shrimatl Durgabai: In view of the 
fact that the Ministries of Industry 
and Supply and of Commerce are now 
amalgamated, is it the intention of 
Government to reduce the number of 
publications with a view to avoid 
duplication as well as to effect 
economy?

Shri Karmarkar: I think so far as 
duplication is concerned I should agree 
with the hon. Member, but I should 
personally think that there is need for 
a larger number of publications on 
industry and commerce than at present.

Collapse o* Chandni Ch o w k  Clock 
T o w er

*4351. Shri Kamath: Will the 
Minister of Works, Prodtteikm and 
Supply be pleased to state: .

(a) whether any applications for 
payment of compensation have been 
made by the dependants of those who 
were killed as a result of the collapse 
of the clock tower in Chandni Chowk, 
Delhi;

(b) if so, how many and whether 
they have been considered; and

(c) whether any compensation has 
been paid to tliose injured in the 
accident?

The Deputy Minister of WorkB, Pro
duction and Supply (Shri B«nif<riiain):
(a) Yes.

(b) Five. The Delhi Municipal Com
mittee have considered these and sent 
replies to the persons concerned.

(c) No.
Shri Kamath: Is it a fact that aboui 

five years ago it was brought tu tne 
notice of the Municipality that the 
clock tower was in a crumbling conr 
dition and in spite of that they refused 
to undertake repairs?

Shri Buragohain: The Government 
is not aware of any such thing. It is 
the concern of the Delhi Municipality— 
it is not under the administrative 
control of the Central Government

Shri Kamath: What, Sir, are the 
reasons for not giving compensation to 
the dependants of those kUled in this 
accident?

Mr. Speaker: I think that question 
can hardly be put here—it î  the con
cern of the Delhi Municipality.

Shri Kamath: Do Government pro
pose to advise the Municipality to give 
adequate cx)mpensation to the injured 
or to the dependants of those killed 
in this accident?

Mr. Speaker: I don’t think I will 
allow that question.

Shri Sidhva: May I know whether 
the authorities are intending to have a 
new clock tower there or do they want 
to keep the place open? What was our 
Chief Engineer’s advice?

Mr. Speaker: That is the concern of 
the Municipality.

Shri SkUiTa: But the Chief Engineer 
of the CP.W.D. gives advice.

Mr. Speaker: Order, order. The hon. 
Member wiU see that it i« not proper 
to interfere with the autonomy of 
local bodies and try to influence their 
decisions by questions or suggestions 
in this House. We have to maintain 
the autonomy of those bodies.

Shri SldhTn: It is true, Sir. but our 
engineers are there.

Mr. Speaker: Order, order. Next 
question.
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UNAOTHORIflED OCCUPATION OF GOVERN
MENT Q u a r t e r s

♦4853. Shrl SanJlvByy*; (a) Will 
the Minister of Works, Productton
sBd Snvply be pleased to state how 
many Government quarters are in 
unauthorised occupation?

(b) What percentage of them are 
in .the occupation of displaced 
persons?

(c) What steps are Government 
taking to see that such unauthorised
occupants are evicted?

The Deputy Minister of Works, Pro
duction and Supply (Shri Burafohaiu):
(a) 1271.

(b) 89 per cent.
(c) The Estate Officer has started 

sector-wise eviction which is expected 
to be completed in about eight months.

Shri Sanjivayya: In cases where dis- 
iplaced persons are sought to be evicted 
JK any alternative accommodation 
offered to them?

Shri Buragohain: Yes , Sir. The
following categories of displaced per
sons are not treated as eligible for 
allotment of alternative accommoda
tion, but there are others who are 
eligible for alternative accommodation. 
The categories which are not entitled 
are: those who came in occupation 
after 11th December, 1948, those who 
defaulted payment of damages, those 
who failed to prove their bona fides 
as displaced persons, and lastly those 
who failed to register themselves with 
the Estate Office in August, 1949.

Shri Sanjivayya: Is any rent collect
ed from these unauthorised occupants 
and, if so, whether it equally applies 
to the displaced persons who occupy 
the quarters?

Sluri Buragohain: They are paying 
rent together with some extras.

Shri Sanjivayya: What does the 
Minister moan by **some extras", Sir?

Shri Buragohain: The extras con
stitute the damages. In addition to the 
rent they are also to pay a certain 
percentage as damages.

Sltfi Amolakh Chand: May I know 
if a large number of displaced persons 
are occupying the M.P.S* quarters, and 
do Government contemplate giving any 
priority to these occupants in other 
o» carters?

Shri Buragohain: That is what I
have said. The Estate Oflicer has 
started a sector-wise eviction of

unauthorised occupants and the Re
habilitation Ministry is placing at the 
disposal of the Estate Ofticer a cortnin 
number of quarters.

Pandit Munishwar Datt Upadhyay:
May I know whether this extra amount 
that these pbople are required to pay 
is a decreed amount of damages ana, 
if not, how that amount has been 
arrived at?

Shri Buragohain: It is an assessed 
amount and not a decreed one. No 
suits have been filed against those 
persons.

WRITTEN ANSWERS TO QUESTIONS 
B uildings in  N£w D e le :

‘̂ 4322. Shri Deshbandhu Gupta:
Will the Minister of Works, Production 
and Supply be pleased to state:

(a) the number of buildings, resi
dential and non-residential respective
ly, which belong to (i) Government 
and (ii) private owners in New Delhi;

(b) the number of private owners 
of buildings who own more than one 
building in New Delhi;

(c) the maximum number of build
ings owned by any one private owner;

(d) the number of owners who live 
in their own buildings; and

(e) the number of private building.  ̂
which pay House Tax on a monthly 
rental of less than fifty rupees?

The Deputy Minister of Works. Pro
duction and Supply (Shri Buragohain):
(a) A statement containing the requi
site information is laid on the Table 
of the House. [See Appendix XXV, 
annexure No. 40.]

(b) 82.
(c) 11.
(d) 276.
(e) 293 (excluding houses in Nizam- 

uddin and Jungpura).

Y arn to N agpur Ho sie r y  Manufac
tu rers ’ ASSOCUTION

*4323. Shri Kannamwar: (a) WUl 
the Minister of Commerce and Indus
try be pleased to state whether it is 
a fact that about 1,000 labourers work
ing under a Nagpur Hosiery Manu
facturers’ Association in Madhya Pra
desh are starving on account of 
insufficient supply of yam to the 
Association?

(b) Is it a fact that Nagpur Hosiery 
Manufacturers* Association is in need 
of 142 bales of yarn a g a in st i| bales 
of yarn?
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(c) What steps have Government 
taken to increase the quota of yarn 
for this Association?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). No, Sir.

(c) The Madhya Pradesh Govern
ment whose responsibility it is to 
arrange equitable distribution of the 
State’s yarn quota has fixed for the 
Hosiery Eactories which were in exis
tence on 30th September 1944 *75 per 
cent, of the total monthly yarn sup
plied to the State. The Association's 
share will increase proportionately with 
increased yarn supply to the State.

Sulphur (Im po rt )

*4332. Shri Jnani Bam: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of sulphur import
ed into India in the years 1949-50 and 
1950-51;

(b) the countries which supplied the 
commodity; and

(c) the pending orders for supply. 
If any?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). A statement is laid on the 
Table of the House.

(c) Sulphur is imported through the 
normal trade channels, under Open 
General Licence. Government have no 
information regarding pending orders 
placed by the Trade on their suppliers 
abroad.

Yriar

UU0-5O
i()50.61
Year

1949.50

STATEMENT

Imports from U.S.A. 
Quantity (Tons) Valuo (R«.) 

40.(m8 1 (t.949,090
48,477 0 8.805,246

f ImporiB from other Houroet 
Quantity (Tout) Valuo (Ra.)

96,634 
2,518,043*

287-26
6,849 4*
*Ĵ iguroH Ft'bruary lOfil

T issue P aper

♦4333. Shri Jnani Bam: WUl the 
Minister of Comoierce and Industry
he pleased t6 state:

103 P . S . Deb.

(a) the number of tissue paper 
factories in India;

(b) the quantity consumed In the 
country in the years 1949-60 and 
1950-51; and

(c) the countries from which im
ports, if any, were made to meet the 
requirements?

The Deputy Minister of Gommeroe 
and Industry (Shri Karmarkar): (a)
T w o  paper mills in India are producing 
Tissue paper.

(b) Figures of actual consumption 
during these two years are not readily 
available. The annual requirement is. 
however, estimated to vary between 
2000 tons and 2500 tons.

(c) Mainly from the United King
dom, Prance, and the Scandinavian 
countries..

D iplom atic  R elations w it h  En em y  
Countries of L ast W ar

•4384. Shri Jnani Bam: WiU the 
Prime Minister be pleased to state:

<a) whether diplomatic relations 
have been exchanged with all the 
enemy countries of the last war 
following the Re-union of Occupation 
Statute;

(b) if so, the persons sent as re
presentatives of India; and

(c) what are their status?
The Deputy Minister of Bztemal

Affairs (Dr. Keskar): (a) to (c). Pre
sumably the hon. Member means 
‘revision’ and not ‘reunion* of the 
Occupation Statute.

After the war, peace treaties were 
signed with the following five countries 
—Italy, Rumania, Bulgaria, Hungary 
and Finland—on 10th February 1947, 
and came into force on 15th September 
1947. India was a signatory to these 
treaties. No peace treaties have so far 
been signed with Germany, Austria 
and Japan.

At the end of the war Germany was 
occupied by forces of the U.S.A., the 
U.K., France and the U.S.S.R. The 
zones under the first three powers 
alone are governed by an Occupation 
Statute, which was promulgated in 
September 1949. The revised Occupar 
tion Statute allows the German Federal 
Republic, which is the Government of 
these three zones, to establish diplo
matic relations with foreign countries 
and the Government of India have 
established a Legation in Bonn with 
Shri Prem Krishen as Indians Minister. 
A German Consul General is shortly
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' ^3tt)ected to be accredited to the Gov
ernment of India and this may later 

«Jbe foUowed by the establishment of a 
xXiegation. The Government of the 
Soviet zone of Germany is the German 
Democratic Republic. No Occupation 

tStatate governs this area. The German 
Democratic Republic have never 
sought the exchange of diplomatic 
missions with India, and, therefore, we 

*iWve no diplomatic relations with 
&em.

The following statement gives details 
of our relations with enemy or ex- 

fMemy countries:
We have exchanged diplo

matic missions at Embassy 
level. Our Ambassador in Italy 
is Shri B. R. Sen.

Austria.—W e have exchanged 
diplomatic missions at Lega< 
tion level and our Minister in 
.Berne is concurrently accre
dited to Austria.

Rumania and Hungary.— Ŵe have 
agreed to exchange diplo- 
tnatic represoitatives but we 
have not opened any mission 
there. The Hungarian Minis
ter to Cairo is concurrently 
accredited to New Delhi.

Bulgaria.—We have no agreement 
(or the exchange of diplo
matic missions.

Finland.<**^Diplomatic missions have 
been exchanged and our 
Minister in Stockholm is con
currently accredited to Fin
land.

Japan.—Still under Allied occupa
tion but is not governed by 
any occupation statute. The 
siipreme authority is the 

^Supreme Commander of the 
Allied Powers, to whom we 
have accredited a Liaison Mis- 
Won with Shri K. K. Chettur 
as the head.
L abo u r  O r g a k is a t io n b

 ̂ L. Saksena: Will the
'^ihifrter of Labour be pleased tn 
 ̂state:

<a) the strength of each of the 
Oentnal Labour Organisations jtf the 
country;

(b) the representations given to each 
At thase four Labour Organisations on 
tlie various Government Committees 
and on International bodies; ^nd

(0) <#hether there is any plan under 
^Mwieration of the Government of 
M U^t^ tecognise and negotiate with 

a joint Labour Delegation of all these

four Labour Organisations on labour 
problems concerning the various in
dustries in the country?

The Minister of IVorks  ̂ Protfnetion 
and ^ p ^ ly  (Shri Gadgil): (a) The
attention of the hoa. Member is invited 
to the answer given to the Starred 
Question No. 1658 on the 22nd Feb
ruary, 1951.

(b) A statement giving the informa
tion is placed on the Table. [See 
Appendix XXV, annexure No. 41.]

(c) No such plan is under considera
tion. But Government will certainly 
welcome any move on the part of the 
Central Organisations to come to agree
ments among themselves with a view 
to setting up a joint body for negotiat
ing with Government.

J apan  T e c h n ic ia n s

*4349. Shri M. Naik: Will the 
Minister of Rehabilitation be
pleased to state whether Japanese 
technicians are still under the employ 
of Government for imparting training 
in cottage crafts with the aid of small 
Japanese Cottage Craft Machines?

The Minister of State for Rehabili
tation (Shri A. P. Jain): No.
R e g io n al  D e v e l o p m e n t  of In d u st r ie s

*•4350. Shri B. R. Bhagat: Will the 
Minister of Commerce and Indnstry
be pleased to state:

(a) whether any plan for the regio
nal development of industries has been 
formulated; and

(b) ii ), what are its details?
The Deputy Minister of Commerce 

and Industry (Shri Karmarkar): (a)
and (b). I would invite the hon. 
Member’s attention to the answer given 
to Starred Question No. ;5519 on the 
26th April 1951.
A r r e s t  of O f f ic ia l  of S alt  D e p a r t 

m e n t  IN O r is s a

4̂352. Shri B. K. Pani: (a) Will the 
Minister of Works, Production and 
Siipply be pleased to state whether tt
is a I’act that a high ofticiai of Salt 
Department in Hunna circle in Orissa " 
has been caught red-handed by the 
Orissa C.I.D. for alleged acceptance 
of an illegal gratification on the 22nd 
April 1951?

(b) Has the said officer been arrest
ed and suspended from service?

Tke Betmty Minister of Works, Pro
duction and Supply (Sliri Bnragohaln):
(a) The officer involved is Shri A. N.
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Rao, Superintendent of Salt, Hunr»a, 
who c»n hardly bo called a high 
official.

(b) The said officer has been sus
pended from Gover^iment service since 
3rd May 1951, but it is not known 
whether he has been arrested by the 
Police.

A r r e a r s  in  r e s p f c t  o f  D a m a g e s  to  
G o v k iin m e n t  Q u a r t e r s

*4SMv Shri Sanjirayya: (a) Will
the Minister of Worloi, ProduotlMi 
and Supply be pleased to state 
whether it is a fact that Government 
have decided that the recovery of 
arrears in respect of damages caused 
to Government quarters for the 
period prior to 1st August, 1948 may 
be waived, if such recovery is likely 
to nause hfirdship, from displaced 
oersons for their unauthorised occu  ̂
pation of Government quarters?

(b) If so, what is the amount so 
waived off?

(c) What is the amount of arrears 
♦o be recovered from the unauthoris
ed' occupants as at present?

The Deputy Minister of Works. Pro- 
ddctloti and Supply (Shri Burafrobain):
(a) “Damages’* technically so described, 
are being recovered in the place of 
rent recoverable from authorised 
tenants, from displaced persons by 
way of compensation for their unlaw
ful occupation of Government resi
dences and not for any actual damage 
caused to Government property. It is 
true that Government have decided in 
principle not to press for the recovery 
of such “damages” in respect of the 
period prior to 1st August 1948, In 
eases, where such recovery will cause 
undue hardship to the displaced per
sons. The question whether such 
recoveries should be waived where 
there are arrears outstanding prior to 
1st August 1S48, is under examination.

(b) No amount has actually bean 
waived so far.

(c) The total amount of arrears at 
present outstanding against unauthoris
ed occuoants is Rs. 2,96,759. out of 
which the amou7it pertaining to the 
period prior to 1st August 1948 Is 
Rs. 1,51.515.

H o sp it a l  at S ik d r i

S M  Bw K. ram: WiU
the Miaister of Woirka, Produetkw 
and Supply be pleased to state:

(a) the number of doctors, lady 
doctors, nursei and compounders

employed in the Hospital at Sindri 
Project; and

(b) the total amount spmi in th# 
year 1950-51 and the amounts pfopoif 
ed to be spent In the year. 1951^1 
towards the cost of medicinea and 
other amenities of the patients?

The Deputy of
duction and Supi^CSliri.lhiragjo^^
(a) Seven doctors, seven nursw Inr^
12 compounders are at present ettk- 
ployed in the Hospital at A
lady doctor was appointed about 
4 months back but sHe has iWte 
resigned.

(b) The total expenditure incuwed.
in the year 1950̂ 51 and that
for the year 1951-52 are Ri. 89,215
and Rs. 48,000 respectively.

M eth anol P lan t  a s  Gm iCAN 
R b p a r a t io h s

♦4856. Shr! Chnttoattywy:
the Minister. o£ Wftcta, 
and Supply be plcas^ to 
whether it is a fact that a Mietlum^ 
Plant was secured from German 
way of reparation and haa beent j 

unused ai^ if so, why?
(b) When did it reach this countrjrt'
(c) When and where is it likely tft 

be set up?
(d) How are the products of,

plant likely to be used ar^ —̂  
extent will they meet the

(e) What would be. the 
mate price of a new plant 
one received on reparation

The Deputy Minister of Works, 
duction and Supply (Sbti Bnragoliain):
(a) Yes, Sir.

The Plant has so far been, ly jw  
used because no Govenun^t 
ment or private Chemical fmn ttMw 
evinced any interest in its purchase.

(b) Components sUrted, coo^nf in 
February 1950 and the s h ^ e n t  
completed by December 1950, but tWt 
of the components could not so far Ipe 
shipped on a<rcount of their dtoensioss^ 
and weight

(c) and (d). In the abseoce of iiny 
demand for the Plant, it is not possible 
to say where and when it would be 
set up and what would be the various 
usea to which its product# CogW ^  
put md to what « (̂tent.

(e). The present market yali^ of a 
new 9imilar Plant is not
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E x c is e  D u t y  on  C oal

•4857. 8hrt M. Nalk: (a) Will
the Minister of Works, Prodoctlon 
and Supply be pleased to state 
what was the amount collected on 
account of Excise Duty on Coal?

(b) Does the collection form a part 
of the Central Revenue or is it ex
clusively an income of the Coal Mines 
Stowing Board?

(c) What are the rates of duty?
(d) To what use is the collection 

ordinarily put?
(e) Is it a fact that the Excise Duty 

on Coal is being doubled from the 
10th May, 19S1 and if so, why?
The Minister of Works, Production 

and Supply (Shrt Gadgil): (a)
The amount of Excise Duty col
lected during the year 1949-50 on 
despatches of coal and hard coke by 
rail amounted to about Rs. 45,40,000.

(b) This collection is the exclusive 
income of the Coal Mines Stowing 
Board.

(c) The rates of Excise duty up to 
10th May 1951 were three anna.s oer 
ton on coal and soft coke and four 
annas and six pies per ton on hard 
coke.

(d) It is utilized for the grant of
flnanoial assistance towards stowing 
and other connected operations for the 
safety of workers in coal mines.

(e) Yes; with a view to aui?menting
the Income of the Stowing Board, to 
enable it to perform its functions ade
quately at the present day level of 
prices.

S h ellac

*̂ 4358. Shri Brajeshwar Prasad:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the total quantity of shellac
produced in India; and

(b) the total quantity of shellac
exported from India?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
21.000 tons approximately during 1950
51.

(b) 21,460 tons during 1950-51.

S t a t io n e r y

WUl*4359. Shri RaJ Kanwar:
the Minister of Works, Production 
and Supply be pleased to state:

(a) whether all Government offices 
in Part *C* States are required to

obtain their requirements of stationery 
from the Government of India 
Stationery Office, Calcutta;

(b) whether the Stationery Office, 
Calcutta, also supplies stationery to 
Government offices in Part ‘A* and 
Part ‘B* States;

(c) if the reply to part (b) above 
be in the affirmative, whether this is 
done at cost price or on a small 
margin of profit; and

(d) whether members of the public 
can also purchase articles of stationery 
from the Stationery Office, Calcutta 
and if so, on what terms?

The Deputy Minister of Works, Pro
duction and Supply (Shri Buragohain):
(a) Yes.

(b) Only to a few Part ‘A* States.
(c) At co.st price plus 5 per cent, to 

cover Departmental Charges only, 
whiclT do not include any margin of 
profit.

(d) No.
T y p e w r it e r s  in  S ec r e t a r ia t

•4360. Shri Raj Kanwar: Will
the Minister of Works, Production 
and Supply be pleased to state:

(a) the total number of typewriters 
purchased or indented by the various 
Ministries of the Government of India 
and their attached Offices during the 
lasSt three years;

(b) their book value;
(c) the total number of type

writers now existing in the various 
Ministries including the attached 
offices; and

(d) the probable period on the 
expiry of which replacement of a 
typewriter is usually made in the 
Secretariat?

The Deputy Minister of Works, Pro
duction and Supply (Shri Buragohain):
(a) 6,725 approximately, (Inclusive of 
the Railways. Posts and Telegraphs).

(b) Rs. 45,38,515 approximately.
(c) Statistics are not readily avail

able. Information is being collected.
(d) Normal life of a type-writer is 

10 years.
W aste  P ape r  sold  b y  G o v e r n m e n t

•4361. Shri RaJ Kanwar: Will
the Minister of Works, Production 
and Supply be pleased to state;

(a) the quantities of waste paper 
sold by Government during the last 
three years;
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(b) the prevailing market rate of 
such paper at the time of sale;

(c) the rate at which it w^s sold 
bv the Government of India Publica
tion Branch, Delhi, during the last 
three years; and

(d) if such paper was not sold at 
the prevailing market rate, the 
reasons therefor and the net loss 
snfTered by Government?

The Deputy Minister of Works. 
Production and Supply (Shrl Batt- 
gohalB):

(a) 1948-49
)798Md«.

(b) Oatogory *A’
Rd. 14/14/6 

per m d.

Category ‘B*
Rb. 7/10/

per md*
(0) Ofttegory ‘A*

R». 6/8/. 
per md.
Category
R«. 6/8/
per md*

(d) Waste paper was sold to paper 
mills in preference to other prospec
tive purchasers in view of the ijolicy 
laid down by the late Industry and 
Supply Ministry to assist the mills in 
procuring them supplies of waste 
paper. It is not possible to calculate 
the loss to Government on this account 
as the waste paper was not sorted out 
category-wise but was sold to the mills 
at a fiat rate.
F o r e ig n e r s ’ V is it  to  In d ia ’s B o r d e r s

*4362. Shrl Kamath: Will the Prime 
Minister be pleased to state:

(a) the number of foreigners, to
gether with their names and nationa
lity who have been permitted since 
January, 1950. to visit Kashmir, ^ e  
Indo-Tibetan border, the Indo-

j Burmese border and Nepal;
(b) in what capacity each of them 

visited the regions aforesaid;
(c) how many such foreigners 

crossed over into Pakistan after com
pleting their stay in India; and

(d) how many, together with their 
names, have continued to mova 
between India and Pakistan during 
the period?

1940-50 1950-51
1516 Mdn. 1507 Hds.

Rfl. 16/8/. R«. 15/1/3
per md- per md.

R8. 10/9/. Rf. 10/1/3
por md. per md*

lU. 8/8/. Ri. 15/1/3
per md. per md.

Rii. 8/8/- Rfl. 10/1/3
per md* per md*

The Deputy Minister of External 
AfTairs (Dr. Keskar): (a) to (d). It is 
exceedingly difficult, and hardly possi
ble, without very great labour, to 
collect all the information required by 
the hon. Member. Even If all this 
troubJc was taken, the information is 
not likely to be complete. A very large 
number of tourists visit Kashmir 
during the spring, summer and autumn 
seasons. Even at this moment, early in 
the season. Kashmir is full of tourists 
from various parts of India and foreign 
countries.

People going to Pakistan from India 
have to obtain visas from the Pakistan 
Government or their representatives. 
It is not possible to find out their 
number, except by reference to the 
Pakistan Government who may oi may 
not possess this information.

I r o n  O r e  (E x p o r t )

*4364. Shri B. K. Panl: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the countries to which iron ore 
was exported during the year 1930-51 
and the quantity exported to each 
country separately; and

(b) whether there is any control 
over its export and if so, what are 
the reasons?

The Deputy Minister of Commerce 
and Industry (Shrl Karmarkar); (a)
A statement showing figures of actual 
export of iron ore during 1950-51, 
country.-wise, is placed below.

(b) Iron ore is controlled under the 
E.T.C. regulations. The reason for its 
being subject to control is to ensure 
supplies of iron ore to our own Iron 
and Steel Works.

STATEMENT
IhtiiinaUon'tPiM txport qf Iron Oft during 

m O ‘S2-

Co\ir\trieg 1950.01 (April 
1050 to M»reh 1951)

Quantity Vahie
Japan 55,239 1409
CBechoalovakia 7,462 205
Germany 10,0! 2 171
Ketberlund^ 5,500 143
Rumania 4,800 142
Belgiom 1,500 m

Total 84,513 2220
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T im a iu »u r  Q u a r t e r s

MS65. Shri D. S. Seth: Will the 
Minister of Works, Production and 
Snpii^T be pleased to state the total 
number of newly built quarters for 
Grade IV servants at Timarpur and 
the number out of those which have 
been already allotted to the various 
departments and the number of those 
’ving vacant separately?

The Deputy Minister of Works. Pro- 
dofiUMrand Sttpply (Shri BurairohalB):
72 such quarters were constructed and 
all of them have been already allotted— 
none is lying vacant.

R E Q uisiT ioN m c o r  H in d u  H o u se s  in  
C a st  BfeNGAL

305. Shrt A. C. Gnha: Will the Prime 
Minister be pleased to state:

(a) whether Government have any 
information as to the number of 
Hindu houses requisitioned in the 
districts of East Bengal particularly, 
of Barisal, Khulna, Dacca, Mymen- 
singh, Chittagong and Sylhet stating 
the number of such houses requisi
tioned;

(b) whether there has been any 
report of any house being requisition
ed in spite of the Hindu owner or 
occupant residing in the house;

(c) whether it is a fact that the 
Hindus of East Bengal have not been 
able to sell or otherwise dispose of 
their immovable properties and 
houses due either to non-official pro
paganda or due to Government ban 
on such sale: and

(d) if the reply to part (c) above 
be in the affirmative, whether Gov
ernment have taken up the question 
with the Government of Pakistan?

The Deputy Minister of External 
Affairs (Dr. Keskar); (a) Government 
have no exact information about the 
number of houses belonging to Hindus 
which have been requisitioned by the 
Government of East Bengal.

(b) Yes.
(c) Yes, to a certain extent. The 

East Bengal Transfer of Agricultural 
Land Ordinance. 1948, and the Transfer 
of Property (Pakistan) Ordinance, 
1947, restrict the transfer of immove
able property in E^st Bengal. Under 
the former Ordinance, no one can 
transfer without the prior permission 
of the Collector any agricultural land 
in his khfls possession exceeding ten 
bi^haa. Bv the Utter Ordinance, 
transfer of property other than agri
cultural land is not registerable with
out an income-tax discharge or exemp
tion certlflcate.

(d) Yes. The matter has been taken 
up by our Central Minister with the 
Central Minister for Pakistan whose 
reply is awaited.

P u r c h a se  of P r o p e r t y  in  K a r a c h i

306. Shri Kamath: Will the Prime 
Minister be pleased to refer to the
answer given to starred question 
No. 3897 and to the supplementaries 
thereon on the 7th May 1951 re
garding properties in foreign coun
tries and state:

(a) whether so far as Karachi is 
concerned, hou.ses belonging to dis
placed Hindus were availahde; and

(b) if so, why they were not pur
chased by Government?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes

(b) In 1949. although the property 
owned by a displaced Hindu was avail
able, we could not purchase it for want 
of funds* In 1950 again when 3 build
ings owned by displaced Hindus were 
offered to us, the Government could 
not purchase them as their titles were 
not free from encumbrances*
In d ian s  in  im p r is o n m e n t  in  S in g a p o r e

307. Shri Rathnaswamy: (a) Will 
the Prime Minlsteit; be pleased; to state 
whether it is > a fact that some Indian
ex-soldiers undergoing .sentences of 
imprisonment in Singapore are being 
repatriated to India to complete their 
sentences here and if so, under what 
regulations?

(b) How many Indians are still 
serving imprisonment in Singapore 
and for what offences?

The Deputy Minlsler of Bxtemali 
Affairs (Dr. Keskar): (a) Yes, 5 Ex*> 
Indian Army personnel who were serv
ing imprisonment in Civil Jails in 
Singapore have been transferred to 
India on the 13th April, 1951 by the 
Government of Singapore under the 
Colonial Prisoners Removal Act, 1884'. 
They will serve the balance of their 
terms in jails nearest their homes in 
India.

(b) As far as the Government are 
aware there are no other Indian ex
army personnel serving sentences in 
Civil Jails in Singapore. If information 
regarding all Indians serving imprison
ment in Singapore is desired, notice is 
required*

Indian Scientists invitid to U S.A.
8M ' JBMhmawmmf: (a) Will

the Frtat Miwlafap be pleas^ to 
state whether it is a fact that a Good
will Mission of Indian Scientists was
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invited by the United States Govern
ment and if so» of whom is this 
mission to consist?

(b) What are the important places 
to be visited by this Mission and how 
long will this tour last?

The Uepaty Minister of External 
Affairs (Dr. Keskar): (a) No, Sir.

(b) The question does not arise. 

D isplaced  P e r s o n s  f r o m  Ea st  B en g al

309. Dr. Bam BiMuLg ^ h :  (a)
WiU the Minister of RefaabiUtatlon be 
pleased to state the total amoimt of 
money which Government propose to 
spend on the displaced persons from 
East Bengal in the year 1961-62?

(b) How much of this money is 
proposed to be spent on (i) housing, 
(ii) relief, (iii) education and (iv) 
technieal and vocational training?

The MlBMer of State for RehlMi- 
tation (Shri >A. P. Jala): (a) Rs. 11
crores.

(b) The following amounts have 
tentatively been provided under these 
heads:

(ii) Housing ... Rs. -79 crores.
(ii) Relief ... Rs. 2*4 crores 
(ill) Education Rs. *93 crores.
(iv) Technical 1

Vocatlmial f 
Training. J

J ute  (E x p o r t )

310. Dr. Ram Snbhag Singh: Will 
the Minister of Commerce and Indus
try be pleased to state the destina- 
tional quotas for the export of Jute 
for the period January—June, 1951?

The Deputy Minister of Commerce 
and Mustry (Stol 'Karmarkar): 1 pre
sume the hon. Member is referring to 
jute goods and not raw jute the oxpoit 
of which is not being permitted. Ex
port of Jute goods to hard currency 
countries is not subject to any desti- 
national quota restrictions. As regards 
soft currency countries, I place on the 
Table of the House a statement show
ing the destinational quotas allocated 
to such countries for the period 
January—June 1951. [Sec Appendix 
XXV, annexure No. 42.]

T ea P lan tatio n  W o r k e r s

311. Shri Rathnaswamy: Will the 
Minister of Labour be pleased to 
state;

(a) the amount set apart by the 
Central Tea Board towards welfare

measures for the plantation workers 
in the years 1949 and 1950;

(b) how many bunks have been 
built for the plantation woskora in 
the last two years by the planters; 
and

(c) whether Government have pre
pared any plan to conxplete the 
Housing Scheme for the plantation 
workers? -

The Minister of Works, Piodnction 
and Supply (Shri Gadfil): (a) None.

(b) The available information shows 
that more than 18,000 houses were

. built for plantation labour during this 
period, and another 22,800 houses were 
to be completed by the 31st March, 
1951. These include pucca, semi-pncca 
and katcha houses.

(c) No such scheme specifically for 
plantation labour has been prepared 
by the Government of India. The In
dustrial Housing Scheme undertaken 
by the Government of India applies to 
plantation labour as well. Representa
tives oi emjployers agreed at the last 
meeting of the Industrial Committee 
on Plantations held in November, 1950, 
to construct houses for at least 8 per 
cent of their workers each year, the 
target being to complete these houses 
within 12 to 13 years.

M o to r  V e h icles  (lafTORT)

312. Shri Bathnaawamy: Will the 
Minister of Commerce and Indwtrj
be pleased to state:

(a) the number of motor cars Im* 
ported by India from UJC. in 1060:

(b) the number of motor-trucks 
and Tractors imported from UJC. in 
1950; and

(c) the value of the imports in res
pect of items referred to in parts (a) 
and (b) above in lOftO?

The Deputy Minister of Commme 
and Induatry (Shri Karmarknr): (a)
The number of motor cars imported 
into India from U.K. during the year 
1950 was 7,247.

(b) The number of Commercial 
Vehicles (Motor Omnibuses, Vans «nd 
Lorries—including Chassis imported 
from U.K. into India during 1950 was 
2,832. The number of tractors imported 
is not separately available.

(c) The value it the imports of 
motor cars, commercial vehicles and 
tractors from UJC. during the year
1950 waa Rs, 2,67,63.000, Rs. 2,11.31,000 
and iils. 1,71,22,000 respectively.
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P e n ic il l in  F a c t o r y

313. Shri Sldliya: (a) WiU the
Minister of Works, Productioii and 
Supply be pleased to state whether 
the question as to whether Govern
ment should accept the oflfer of 
WHO/UNICEF or should enter Jnto 
at tripartite agreement with Messrs. 
Merck and Co. of U.S.A. and Messrs. 
Karnbolaget of Sweden has been 
Anally decided and if so, how?

(b) How much amount have Gov
ernment to contribute towards the 
capital cost?

(c) What will be recurring cost?

The Deputy Minister of Works, Pro
duction and Supply (Shri Buragohain):
(a) Yes, Sir. The Government of India 
have decided that the assistance offered 
by WHO/UNICEF should be accepted 
and the proposed Government Factory 
for the manufacture of Penicillin 
should be set up in collaboration with 
WHO/UNICEF.

(b) and (c). The estimates of capital 
cost and recurring cost will be pre
pared soon in consultation with the 
W.H.O. experts.

A u st r a l ia n  T rade  M is s io n

314. Shri Bathnaswamy: (a) Will
the Minister of Works, Production
and Supply be pleased to state 
whether it is a fact that an Austra
lian Trade Mission has arrived in 
India to conclude a coal deal?

(b) If so, who are the Members of 
this Trade Mission?

(c) What is the total tonnage of 
coal exported to Australia in the last 
two years and on what terms?

The Deputy Minister of Works, Pro
duction and Supply (Shri Buragohain):
(a) and (b). Hon. Mr. S. J. Hyland. 
Minister of Transport in the Govern
ment of Victoria accompanied by 
Mr. T. S. Lingford, Secretary for 
Transport, recently came to India and 
discussed inter alia the possibiUty of 
purchasing Indian coal for his State

(c) 2.54,069 tons during 15>49 ond
1950. The exports were arrange by 
commercial firms and not by Govern
ment.

“ H in d u stan  H a m a r a ”  P a r t y  in  
P a k ist a n

W5. Shri tothiuiWMiw: Wm toe 
Prime Mtototet be pleased to state.

whether the attention o| the 
G^imnMnt ol In^a ha* 
lo the tormation of a new party call

ed “Hindustan Hamara’' in Pakistan 
with the alleged (or avowed) object 
of bringing the whole Indo-Pakistan 
sub-continent under the suzerainty of 
Muslims;

(b) whether it is a fact that the 
Pakistan Government lodged a pro
test to India against the reported 
declarations of the Hindu Maha Sabha 
to strive for the re-unification of 
India and Pakistan; and

(c) if so, what was the reply given 
by India to the protest?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes.

(b) No.
(c) Does not arise.

B u il d in g s  f o r  D efence  H ea d q u a r te r s

316. Shri Sidhva: (a) WUl the
Minister of Works, Production and
Supply be pleased to state whether it 
is contemplated to construct a sepa
rate building for Defence Head
quarters to relieve the congestion in 
the present main building?

(b) If so, where is it likely to be 
located and what is the estimated 
cost of construction?

The Deputy Minister of Works, Pro
duction and Supply (Shri Buragohain):
(a) Yes.

(b) A site to the north of Kitchener 
Road and west of Williugdon Crescent, 
extending from Kitchener Road to the 
Talkatora Park, has been selected ior 
the location ot the building.

The estimated cost of consti-uction 
is Rs. 230 lakhs, approximately.

T r e a t m e n t  of M in o r it ie s  in  East  
P a k is t a n

317. Shri Kamath: WUl the Prime 
Minister be pleased to refer to the 
answer given on the 7th May, 1951 
to my short notice question regard
ing breach of the Indo-Pakistan 
Agreement dated the 8th April, 1950 
and state:

(a) whether reports on the subject 
have been received from Shri C. C. 
Biswas and our Deputy High Com
missioner in Dacca;

(b) if so, the contents of those 
reports; and

(c) what steps Government pro
pose to take on the basis of the facts 
contained in the reports?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Not yet. As 
I stated in answer to Supplementaries



4403 Written Answers 21 MAY 1951 Written Answers 4494

on the 7th Maj', 1951, our Central 
Minister is awaiting replies to sevetal 
communications addressed by him to 
the Ptkistap Central Minister on the 
subject. He ha&i sent a reminder on 
the 9th May. 1951.

(b) and (c). Do not arise.

F rench  S et t l e m e n t s  in  India

318. Sbri Kajnath: (a) WiU the 
Prime Minister be pleased to state 
whether the French Crovernment 
have apprised the Government of 
India of the result of the visit of 
observers recently deputed by the 
former to the French jSettlements in 
India?

(b) Are any talks afoot and if so. 
at what levQl, about the date, manner 
and other modalities of the referen
dum proposed to be held in the French 
Indian Settlements?

The Deputy Minister of External 
Affairs (Dr. Keakar): (a) No.

(b) The hon. Member may kindly 
refer to my reply to Starred Question 
No. 194, dated the 4th August, 1950 
and Priipe Minister’s answer to the 
Supplementaries to Short Notice Ques
tion dated the 6th April, 1951. I have 
nothing further to add to them.

G o v e r n m e n t  Ho st e l s

319. Sliri Sanjivayya: (a) Will tha 
Minister of Works, FrodactloB u d
Supply be pleased to state what is 
the income derived from each of th« 
five Government Hostels in New 
Delhi during the year 1950-51?

(b) What is the expenditure incur
red on account of each Hostel during 
the same period?

The Depn^ Minister of Works. Pn^ 
auction and Supply (Shri Buragohain):
(a) The assessed rent for the year 
1950-51 which corresponds very closely 
to the income desired is as given 
below:

(i) CoDstituUon House Rs. 2,18348/6
(U) Western Court Rs. 1.08,516/4
(iii) Pataudi House Rs. 1.43,074/6
(iv) Kotah House Rs. 1.12,335/-
(V ) Raisina Road Hostel Rs. 46,357/13 

Total Rs. 6,29.131/13.
(b) The expenditure incurred on 

account of each Hostel is given below:
(i) ConsUtution House Rs. 1,90,463/1
(ii) Western Court Rs. 78.687/5.
(iii) Pataudi House Rs. U4.676/11
(iv) Kotah House Rs. 1.25,950/4
(v) Raisina Road Hostel Rs. 38,976/10

Total Rs. 5,58,753/15.

103 P. S. Deb.
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Consideration of clauses-Not concluded • 

FRIDAY, 25TH MAY, 1951-

L,ave of absence frdm the House 
Constitution (First Amendment) Bill-:-

Presentation of Report of the Seleot Committee 
Representation of the People (No.2) Bill-

Consideration of clauses-Not concluded • 

• • 

Government of Part C States Bill-Disoussion on motions to consider and to 
r: fer to Select Committee -Not concluded 

SATURDAY, 26TH MAY, 1951-

Motion for adjournment-
Demolition of a tE'mple in Pahari Dhiraj 

Government of Part C States Bill-Motion to I:onsider-Adopted 

MONDAY, 28TH MAY, 1951 

9296-9303 

9306-07 

9307-08 

• 930e-20 

9321-93 

BllBiness of the House 947(-'17 
Representation of the People (No.2) BiIl-

Consideration of clauses-Concluded 9477-9610 
TOBiAY, 29TH MAY, 1951-

-.constitution (First Amendment) Bill--
DiacUA8ion on motion to consider as reported by Select Committee-Not con-

cluded 9612-715 

WEDNESDAY, 30TH MAy, 1951-
Papers laid on the Table-

Statement showing action taken by Government on various &esurances etc. 
give!: during Third Session (November-December), 1950 . 

Indo-Pakistan Conference on financialluues-
Jtatement by the Minister of Finance • • • • • • • 

Jonstitution (Firat Amendment) Bill-
Diacuuion on motion to consider aa reported by Select Committee -Not con-

cluded 

96'18 

96'18-78 

9878-9'14' 



(iii) 

TIIUlLSDAY, 31sT MAT, 1951-

~e of absence from the House ••••••• 9'" 
\6Snstitution (First Amendment) Bill-Motion to oonsider as reported by Select 

Committee.-Adopted • • •• • 9'"-98~ 

FRIDAY, 1ST JUNE, 1951-

D,-th of Shrimati Pumima. Banerjee. • • • • • • 
~nstitution (First Amendment) Bill--Considera.tion of olauses-Not 

• 
concluded. • • • • 

Business of the House 

SATURDAY, 2ND JUNE, 1951-

Papers laid on the Table-
Supplementary Statement showing action taken on BSSW'ances etc., 

ing N'ovamber.Docember 1949 Session •••• 
Aligarh )Iuslim Univer.iity (Amendment) Bill-Introduced 
Scheduled Areas (Assimill\tion of Laws) Bill-Introduced • • 

• .. 

givendur. 
• 

• • 
.-" eonstitution (Fil'llt Amendment) Bill-Passed, as amended 

Business of the Honse 
• • 
• 

MONDAY, 4TII JUNE, 191H-

Motions re Delimitation of Con&tituencies Orders, 19iH 

Industri"l Disput.es (Amendment and Temporary Provisions) BilI--Introduoed 
Government of Part C States Bill-
Further consideration postponod 
Business of the House 
Go·Samavardhan Bill-Referred to Select Committee 
Delhi Laws (Amondment) Bill-Passed, BIJ amended 
Indian Boilers (Amendment) Bill-Passed 
Report.ing of expunged portions by the Press • 
Rosolution re bett~r management of certain evacuee property-Consideration-

Not concluded . . • . • • • • • • • 

TUESD.\V, 5TH JUNE, 19iH-

Motions re Delimitation of Constituencies Orders, 19iH 

Resolution re better management of certain evacuoo property-Adopted 
Representation of the People (No.2) Bill-Further consideration postponed • 
Marking of Heavy Packages Bill-Passed. as amended • 
Business of the Houso 

R&801ution r~ontinuance for further one year of powers of Parliament to·ma.ke 
laws with respoot to 0) trade and commerce within State; and (ii) pro-
duction, supply and distribution of goods-Further discussion adjourned . 

Indian Merchant Shipping (Amendment) Bill-.1'assed • 
Rajghat Samadhi Bill--Consideratioo. of cmuses-Not concluded • 

WEDNESDAY, 6TH JUlJE, 1951-

Motion for Adjournment-

Exclusion of Hindi from the 8yUab1l8 of I.A.S •• 
Papers laid on the Table-

8upplementuy 8tatement-U showing action takeD on promiael, etc • 

9806 

9806-0931-
9936-89 

9940 
99(0 
994:1 
994:1-10106 
10106-07 

10108-1i. 
10188-90 
10114:-US 

10115-17 
10117-18 
10118-61 
10162-68 
10164-'70 
10170-72 

10172-88. 
19190-11 

10192-83. 
102G6-61 
10194-20t 
1020~ 

102M-17 
10217-18, 
10230 

10218-30 
1023()--41 
1024:1-G6 

1_8-41.,' 
,: /~i;~~~,;: 

10' .. ··:'1. 



(iv) 

WSDNESDAV. 6TH JUNE. 19IH-<:Ontd. 

Motion ra Conduct of Shri Mudgal. M.P. 
Mot ions re Delimitation of Constituencies Orders, 1951 

Indian Income-tax (Amendment) Bill-
Introduced • 

Delhi and .-\jmer Rent Control Bill-
Introduced. 

Ropresentation of tho Pt'lople (No.2) Bill-
Di"cus:;ioll on motion to pass-Not coneludod 

TUUnfoDAY, 7TIl Jl:~E, 1951-

L('I\\"(1 of .-\ ll~('n('e from tho HOUfO 

Bu:,illt'~" (.f the Heme. 
rapt'"'' 1,\;<1 (Jil t be 1'abll"---

~ot ilieHt i< II Ill:(!n ~r..t i( n ·fA (If Jlldic.H TnI'd)' Ad, 1 !J:!4 
~I.)t i<,'11 rc lJ('limit tit i. n (.[ Cunlit it lIt'nein, Ordt'rl', 1 USl 

Plantali<II" LlliJl,llr Ilill---Intrcdu('cd • 

Col.,.,.... 

10269-30J 
10302-14, 
10337 

10314 

10314 

10314-37 

10338 
)(\338-42 

1(342 
l(I342-45. 
10406-10. 
10447-49 

1('345 
E~H'n t ii' I (; C( tis (1)((' lurnt i( n f.llI: H q: IIln tit 11 of 'fnx (11 t:l:lo 01' I'ul'd. n~ (1) BiJI 

--Intl'uit:ct'd •......•.• IC34li-4tJ 
Hepr('fNltlltion of tho Peoplo (No.2) BiIl-l' al\fcd. us am(·ndell . 10346-48 
R~jghl\t HHllladhi BiIl-Pai'H'd, nil nmended 10348--76 
~dJ(ldl1led ~\reas (AsI'irnilntiun of Lnwl<) llill-l'nHfctl 1037~80 

Ht.'6oltlt ion re ('ont inuull('o for flll'tlwr OIlO yonr of pow(\rll of Po.rlinmont to 
nmke laws witla r('q'('d to (i) trndo and cumnJ(lrco within Stato; a.nd (ii) 
product ion, Hupply LInd dilitrihut ion of goods -Adopted •• 10380-406 

Ht'~otllti<.n rc ruiHing of ('x port duty on doth-Adopted.. 1041C-39 

Induetriul Di,put('H (Am('ndmellt nnd T<'mporary Provisions) BiIl-Di~cus. 
(!iUIl on motion to consider-Not concluded 10439-47 

FRIDAY, 8TH Jl.·NE, 1951-

Mot ion for Adjournment-
Exclllllic·n of Hindi from the syllubus of LA.S •• 10460-62 

Paper:; laid ~ n tho To.blo--

(i) Appropriation Accounts (Civil) 1948·49; (ii) Appropriation Accounts (Posts 
and Telegraphs) ]948.49 . . . . . . lC463 

Sto.t()ment showing progress mado re l'ccommclIda-ionll of Estimoto Commi-
teo. • . • 10453 

Eloction to Committoos-
Committee on Estimates 
Standing Committee for the Ministry of Labour 
Standing Finance Committee • 
Indian Council of Agricultural Research, • 

Busineea of the House 
Motion ra Conduct ofShri Mudgal,lrL P. 
Industrial Disputes (AmeIldmeot and Temporary Provieiema) BiJl.--P ... ed, .. 

amended i;. 
~ion ... Delimitation of CoDItiiueociea Orden. 1961 

• 

• 

10464-56 
10464-56 
1046'-55 
10456-56 
1045~7 

1~7-85 

10461-800 
1(\100--11 



SATURDAY. 9TH JUNE. 1951-

Papers laid on the Table -

( v ) 

Commercial Appendix to the Appropriation Accounts (Civil) and Audit Report 
Statement in pursuance ofpromiae made on the 7th April 1951 
Agreement between India and Netherlands r4 Air Services. 

Eloction to CommitteE'S-

EstimatE'S Committee; Standing Committees for the Ministries cf Labcur end 
Financo ; and Indian Council of Agricultural Resoarch •• 

Di~placcd I't\rsoll:l (Tt'mporary Relief from Indebtedness) BiIl-fntroduccd 
Motion 1"IS Dl,Jimitl\tion of C(lnRtituencies Orders. 1951 

Col ...... 

10614 
1061' 
10616 

10614-16 
10515 
1051f-6U5 
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P .-\RLIAMENT OF INDIA 
Monday, 21st May, 1951 

The H0113e met at Half Past Eigh.t 
of the Clock. 

[;'v[~. SPEAKER in the ChaiT] 

QUESTIONS AND ANSWERS 
(See PaTt I) 

9-30 A.M. 

ELECTION TO COMMITTEES. 
STA:-fOlNG COMMITTEE FOR THE MINISTRY 

OF DEFENCE 

Tbe Minister of state for Parlia-
melltary Affairs (Shri Satya Narayan 
Sinha): I beg to move: 

"That this House do proct:ed to 
elect, in such manner as the hon. 
the Speaker may direct, one Mem-
ber from among themselves to 
serve on the Standing Advisory 
Committee attached to the Ministry 
of Defence for the unexpired 
portion of the financial year 
1951-52 vice Kanwar Jaswant 

• Singh, resigned from Parliament." 

i 

Mr. Speaker:~The question is: 
"That this House do proceed to 

elect, in such manner as the hon. 
the Speaker may direct, one Mem-
ber from among themselves to 
serve on the Standing Ad.visory 
Committee attached to the Ministry 
of Defence for the unexpired 
portion of the financial year 
1951-52 vice Kanwar Jaswant 
Singh, resigned from Parliament." 

The motion was adopted. 
STANDING COMMITTEE FOR THE MINISTRY 

OF EDUCATION 

Shri Satya ·Narayan Sinha: I beg to 
move: 

"That this House do proceed to 
elect. in such manner as the hon. 

163 PSD 

917l 

the Speaker may direct, ..,ne Mem-
ber from among themselves to 
serve on the Standing Advisory 
Committee attached to the 
Ministry of Education for the un-
expired portion of the flPancial 
year 1951-52 vice Shri Balwant 
Sinha Mehta, resigned from Parlia-
ment." 

Mr. Speaker: The question is: 

"That this House do proceed to 
elect. in such manner as the hnn . 
. the Speaker may direct, one Mem-
ber from among themselves to 
serve on the Standing Advisory 
Committee attached to the 
Ministry of Education for the un-
expired portion of the financial 
year 1951-52 vice Shri Balwant 
Sinha Mehta. resigned from Parlia-
ment." 

The motion was adopted. 

STANDING COMMITTEE FOR THE MINISTRY 
OF NATURAL RESOURCES AND SCIENTIFIC 

RESEARCH 

Shri Satya Narayan Sinha: I beg to 
move: 

"That this House do proceed to 
elect, in such manner as the h.m. 
the Speaker may direct, one Mem-
ber from among themselv-:!s to 
serve on the Standing Advisory 
Committee attached to the 
Ministry of Natural Resources and 
Scientific Research for the un-
expired portion of the financial 
year 1951-52 vice Shri Balwant 
Sinha Mehta, resigned from Parlia-
ment." . . 
Mr. Speaker: The Question is: 

"That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct. one Mem-
ber from among themselves to 
serve on the Standing Advisory 
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[Mr. Speaker 1 
Committee attached to the 
Ministry of Natural Resoul'ces and 
Scientific Research for the un-
expired portion of the !lnancial 
year 1951-52 vice Shri Balwallt 
Sinha Mehta, resigned from Parlia-
Inent". 

The motion was adop~d. 

, Mr. Speaker: I have to inform hon, 
;,Iembers that the following dates have 
been fix.;:d for receiving nominations 
and hol!1mg e,lections, if necessary, in 
(;Unnectlon with the following Com-
mittees, namely: 

._--_._--------

1. :-It,'·.1dL,,,; C"In- 1 
mittue fJr the 
\[inis .... \'- of D.'- • 
fsace. . f 

2. St~'!'1di ':J Com- • 

Date for Dat.e for 
::foinil1Ution election 

mit i,," for tb9 I _ 
Mi.listr:r (.fEdtl- J • 
·.'ltin :-22-5-11l51 2':;·':;·1951. 

3. 8ta."di 'c:: Com· ) 
!Dittoo (or the 
Mi li-tr.f of Na : 
tur;~l Hes·)uroes ! 
and Soiollti/ic J 
R.~8 I\r ·h. 

'-- -------------

The nominations for these Com-
mittees will be received in the Parlia-
mentary Notice Office up to 12 NOON 
on the date mentioned f()r the purpose. 
'fhe elections which will be c:>nducted 
by means of the single transferable 
vote, wUl be held in the Assistant 
Secretary's Room (No. 21) in the 
Parliament House between the hours 
10-30 A.!'vI. and 1 P.M. 

REPRESENTATION OF THE PEOPLE 
(NO.2) BILL-contd. 

Mr. Speaker: The House will now 
proceed with the further consideration 
of the Bill to provide for the conduct 
of elections to the Houses of Parlia-
ment . and to the House or Houses of 
the Legislature of each State, the 
qualifications and disqualifications, for 
membership of those Houses, the 
corrupt and illegal practices and other 
offences at or in connection with such 
elections and the decision of doubt:; 
and disputes arising out of or in con-
nection with such elections. as report-
ed by the Sel~t Committee. 

The House had disposed of clause 34. 
We have now to proceed with the 
alllendments to the new clause 34-A. 
There is an amendment by Pandit 
Tha!{ur Das Bhargava (No. 100 of 
Supplementary LIst No.1). 

Pandit Thakur Daa BhaI',Iova 
(Punjab): I submit that this amend-
ment may be lett over, because there 
are a good many amendments on this 
point and I suggest that one agreed 
aLllt:ndment may be allowed to be 
moved at some later date. 

Mr. Speaker: So. I shall treat tbis 
as being kept over for the time being. 

Clause 35.-(Withdratral of candi-
dature) " 

Amendment moved: 
In ~ub-clause (1) of clau.,e 33. for 

the: words, "in the prescribed form 
subscribed by him", substitute the 
words "which shall contain such parti-
culars as may be prescribed .nd shall 
be subscribed by him". 

-[Pandit Thakur Das Bhargut·u] 
Pandit Thakur Das Blaargava: I do 

not propose to move any other amend-
ment to this clause. . 

m ~ (~f): ~ 3!'M' ~ 3I'm 7f 
~~ If, 0f1=;n: ~ q~T"irr ifiT ~ «mf~B 
~'t if ~ <tR'fT :;rr~ ~ ~ 1i" ~ 
~ 'f'ca;m I 'fie' ~ 31fufoo q' ~ 
~ ~m!{Yf Oft{\' q.~ ~ ~T ~ I 

[Shri Bhatt (Bombay): Sir. with 
your permission. I want to move the 
amendment No. 359 in a little amend-
ed form which I will read here. I 
do not want to introduce any other 
amendment than this.1 

Mr. Speaker: I must have a ropy at. 
all these things. I cannot aCC"ept 
amendments at the last minute and 
waive notice, But I would like to 
know whethel' it is an agreed amend-
r.1ent. 

The Minister ot Law (Dr. 
Ambedkar): Yes, Sir. 

Mr. Speaker: Then he may move 
that amendment. 

Shri Sldbva (Madhya Pradesh): It 
may be taken as read. 

Mr. Speaker: It has to be read. It 
has not been circulated. (InUn'vptfcm) 
I think it will be better if hnn. Mp.~ 
bers leave things in the bands of the 
Chair and tile Member mo.ving It. 
Constant talk an" interruption ereatea 
more ('ontuuoo.. 
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• 
Shri Bhatt: I beg to move: 
In sub-clause· (1) of clause 35, for 

the words, brackets, letter .lnd figures 
"and delivered to the Returning OtUcer 
either by such candidate in person or 
by his proposer or seconder before 
three o'clock in the afternoon on the 
day fixed u~der clause (c) of c;ection 
28" substitute the following: 

"and delivered before three 
o'clock in the afternoon on the day 
fixed under clause (c) of sedion 
28 t9 the Returning Officer either 
by such candidate in person or by 
his proposer, seconder or election 
agent who has been authorised in 
this behalf in writing by sw'h 
candidate". 
Mr. Speaker: Amendment moved: 
III sulK'lause 0) of clause 35. fer the 

words, brackets, letter and figures "and 
delivered to the Returning Otncer 
either by such candidate in person or 
by his proposer or sE'conder before 
three o'clock in the afternoon on the 
day fixed under I'lause (c) of section 

. .28" substitute the following: 
"and delivered before three 

o'clock in the a'fternQ.on on the day 
fixed under clause "(c) of section 
28 to the Returning Officer either 
by such candidate in person or 
by his proposer, seconder or elec-
tion agent who has been authoris-
ed io this behalf in writing by 
such candidate". 
Shri Shiv Charan La! (uttar 

Pradesh): I would suggest the addition 
of the word "duly" before the word 
"authorised" in the amendment so that 
·the meaning may be more clear. 

Dr. Ambedkar: I have no objection. 
Mr. Speaker: The Chair will have no 

qbjection to add anything. But here 
it is expressly stated "authorised in 
this behalf in writing". By the 
addition of the word "duly" it might 
create doubts that something else is 
required. 

Dr. Ambed.kar: I agree. Let us not 
be over-precise. 

Mr. Speaker: So I put the amend-
ment as it is. The question Is:' 

In sub-dause (l) of clause 35. for 
the words. brackets, letter and figures 
"and delivered to the Returning Officer 
either by such candidate in person or 
by his proposer or seconder before 
three o'clock in the afternoon on the 
day fixed under clause (c) of section 
:28" substitute the following: 

"aud delivered before thr~e 
o'clock in the afternoon on the <l1lJ" 

.. 
fixed under clause (c) of section 
28 to the Returning Officer either 
by such candidate in person or by 
his proposer, seconder or electlon 
agent who has been authorised In 
this behalf in writing by su-::h 
candidate". 

The motion was adopted. 
Pandit Thakur Das Bhal'pva: 

There is one amendment in the naml' 
r;f Mr. Jaspat Roy Kapoor-No. 1<r.l 
in Supplementary List No. !. 

Mr. Speaker: But is he here? 
Pandit Thakur Das Bharpva: No 

But if YOU permit me I would like to 
move it. 

Mr. Speaker: Is it an agreed amend-
ment? 

Dr. Ambedkar: Yes. It is to drop 
those words "or to be renominated as 
a candidate for the same election in 
the same constituency". 

Mr. Speakel': I will allow it. 
Further Amendment made: 
In sub-clause (2) of clause 35, omit 

all the words ol?curring after the 
words "to cancel the notice" to too end. 

--(Pandit Thakur Das Bhargat'a] 

Mr. Speaker: The question is: 
"That clause 35, as amended 

stand part of the Bill." 
The motion was adopted. 

Clause 35, as ~m.ended, was added to 
the Bill. 

Clause 36 was added to the Bill. 
Clause 37.-(Nomination at other 

elections). 
Dr. Ambedkar: I have four amend-

ments-Nos. 26, 27, 30 and 31 in 
Supplementary List No.3. 

The Minister of State for TraDSpOri 
and Railways (Shri SaDths.aallli: In 
the last portion of clause 37 (1) the 
wording is "qualified to be cho~n to 
tIll that seat under the Constitution 
and this Act". I would like to suggest 
that the words "undE't' the Consti-
tution" may be omitted.- They seem 
to be wholly unnecessary becauSE' no 
parliamentary enactment can overdde 
the provisions of the Constitution. 

Mr. Speaker: I think it should be 
left to the examination of the dr~ts
man. The implications IU'e not yet 
cl~r to me. 

Dr. ADaM.4kar: 'Ibis is a matter 
more or less for the draftsman and 
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[Dr. Ambe«tar] 
the Draftsman thinks that for the sake 
of clarity, certain words shuuld be 
introduced. I think his wishes should 
be respected. 

Shri Santhanam: I merely pointed 
it out. 

Mr. 'Speaker: The Chair will have 
the authority of amending this, as 
advised by the Draftsman. We shall 
proceed to the other amendments. 

Amendment made: 

In sUQ-clause (1) of clause 37, 
for the words "the members" 
occurring in line 3, substitute the 
words "the elected members". 

-[Dr. Ambedkarl' 
Further Amendment made: 
In sub-clause (2) of clause ::'7, for 

the words "the members of the Legis-
lative Assembly" occurring in lines 1 
and 2. substitute the words "the elected 
members or the members of the 
Legislative Assembly". 

-[Dr. AmbedkarJ 

Further amendment made: 

For the first Proviso to sub-clause 
(4) of clause 37, substitute the follow-
ing: 

"Provided that any person who 
I:> entitled to vote at any SHch 
eiection as is referred to in sub-
section ( 1 ) shall be qualified to 
subscribe as proposer or seconder 
as many nomination papers at the 
election as there are vacancies to 
be filled but no more:" 

-[Dr. Ambedkarl 

Further amendment made: 

In part (a) of the second Proviso to 
:;iUb-clause (4) of clause 37. for the 
words "by the members of the Legis-
lative Assembly of a State, as 
references to the list of members of 
that Assembly" substitute the follow-
ing: 

"by the elected members or by 
the members of the Legislative 
Assembly of a State. as reference 
to the list of elected members or 
to the list of members. as the case 
may be. of that Assembly". 

-[Dr . . 4.mbedkarJ' 

Shli Ghule (Madhya Bharat): I 
have amendment No. 28 standing in 
my came. I do not want to move but r want to speak on it. 

• 
Ac~ording to the present clause, a 

c~nd!date should file his nomination 
:OV1thm five days of the notification. 
Issu~d by the Provincial Government. 
I thmk that the period of 5 days is 
~nsufficient for a man who is living 
m the remotest corner of the Pro-
vin~e to receive the gazette in :vhIC1.l a not~fication is issued and send 
III hIS oomma tion to a place where 
the ~lection would take place. As 
prOVIded for the elections to the Lower 
House of Parliament in clause 31 the 
same provision should be made in' thJs 
clause also i.e., that the nomination 
would not be required to be filed be-
fore the 8th day. 

Mr. Speaker: The phraseology is 
"not earlier than the fifth day". 

Shri Ghule: It may be issued on the 
5th day and this period is insufficient 
and in the present state of communica-
tions in India, a man may require 3 
days at least to get information about 
the notification and three days at 
least would be required to send the 
letter of nomination. In this case as 
the number of voters is very limited. 
it is possible that he may not. be abJe 
to get a proposer or seconder in a 
remote place where he is living. From 
this point of view I think that; the 
period of 5 days. the minimum period 
referred to in this clause is insufficient 
and I suggest 8 days instead. 

Dl·. Ambedkar: No. I do not think 
there is such a necessity for this 
amendment. 

Mr. Speaker: The question is: 
"That clause 37, as amended. 

stand part of the Bill." 
The motion was· adopted. 

Clause 37. as amended. was added 
to the Bill. 

Clause 38 to 43 were added to the 
Bill. 

Ci:lase 44.-(Polling Agents) 

Amendment made: 
In clause 44. before the word "may'· 

occurring for the second time in line 
4, insert the words "or his election 
agent". 

-[Pandit Thakur Das Bhargaval 
10 A.M. 

Pandit Thakur Das Bhargau: With 
regard to the other amendment, No. 
380. I would request you kindly to 
suspend it for the time being. After 
you dispose of clause 45. this amend-
ment will be relevant. 
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~. Speaker: It means that we leave 

thIS cl~use. alone and dispose it of 
after dISPOSIng of clause 45. 

Dr. Ambedkar: This may be dis-
posed. of because that deals with the 
questIon of time: . 

45Mart' tSh~akter: Then, I take up clause . IS sage. 

I ~hri ~yyiulDi (Travancore-Cochin)' 
ave an amendment to clause 44. . 

Mr. Speaker: I will take up clause 
45 iirst and then come to dause 44. 

Clause 45.-(Disqlln/ijicntion for being 
a polling agent). 

Paadit Munishwal' Datt Upadhyay 
(Uttar Pradesh): I have an amend-
ment, No. 38l. 

. Mr. Speaker: It is a negative amend-
ment. He may oppose the clause 
when the clause is put. 

Paodit Munishwar Dati Upadhyay: 
W~at I beg tt? su~mit in respect of 
th~s clause. ~5 IS !hlS .. Clause 45 pres-
crIbes the CIlsquahficabons for a polling 
agent. On account of this provision 
even. the pblling agents would b~ 
r~qUlred to have all those qualifica-
tlOns .that a candidate requires and 
any dlsqUa.lii!cati~:m that is applicable 
to n candIdate IS also applicable to 
the polling agent. A large number of 
polling agents shall have to be appoint-
ed by every candidate and he has to 
give a list of these polling agents two 
or three days before the polling takes 
place. When he is makin~ these 
appointments of polling agents for a 
large number of polling .;tations, he 
will have to see whether Lhese persons 
have no such disqualifications that 
apply to candidates. That is a . very 
difficult task. If any of these polling 
agents is found to be disqualiiied on . 
the ground on which a candidate could 
be disqualified, the position ultimately 

'would be that it may form a ground 
for election petition also. Therefore, 
to have this sort of disqualification 
applicable even to the polling agents, 
I think, would not be proper. The 
presence of this clause 45. I think, is 
detrimental to the proper conduct of 
elections. 

Shd Iyyunni: I have als.) sent an 
amendment in regard to this matter. 
It is No. 69 in List No.7. It reads: 

I For clause 45, substitute the fellow-
jng: 

"45. No per~on shall he appoint-
ed as a polling agent whose name 
is not enrolled in the vl)<er., list." 

Pandit Thakur Das Bhargava' We 
have only Lists 1 to 6. . 

Mr .. Speaker: Lists 1 to 7 have been 
consohd.ated. Supplementary List No. 
1 . con!ams the remark "Incorporating 
~~~t Nos. 7 ... " This is No. 112 on page 

. Shd Iyyunni: What I submit is that 
m the case of a polling agent he has 
very little worK to do. He' has to 
com,e ~here ~arl:r in the moming and 
sta,} tnere tllJ SIX or seven o'clock in 
the evening and watch the proceedings. 
I~ there is any case of false persona-
tIon, etc., he has to examine whether 
the persons actually coming aL'e the 
persons entitled to vote. That is his 
work. There is no need to ask him 
to satisfy all the conditions that are 
required of a candidate, who, it he 
succeeds, would go either to the 
Assembly or the Parliament as the 
case may be. I submit that it is 
enough if he is a voter. That would 
meet the requirements of the case. I 
therefore submit that my amendment 
may be accepted by the han. Law 
Minister. 

Dr. Ambedkar: I do not know: I am 
n0t very much interested in these 
matters. But, in view of the difficulties 
raiser. tha' a large number of polling 
agents would be reouired and that if 
we were b subjecf them to cedllin 
disqualifications the numbe:- avail-
ab!e {;2.y h::! very few and that 
it may create a lot of difficulty 
in conducting the elections, I am 
prel'lal'ed to accept the amendment 
of my hon. friend Pandit Munishwar 
Datt Upadhyay. 

Mr. Speaker: That is. for dropping 
the clause altogether? . 

Dr. Ambedkar: No. The point is 
this. I am· told. that our friends who 
propose to contest the elections wish 
to draw upon the college students who 
are younger than the prescribed age 
and may not be even voters. 1 have 
told them privately that they have 
already done a great mischief to young 
college boys by drawing them into the 
politi~al arena and that they had 
better not repeat the same thing. They 
said that they must have this fudltty. 
I am prepared to allow that. 

Mr. Speaker: It comes. to, as I was 
saying, if I mistake not. dropping and 
nega1)i'vi.ng clause 45 al~oltether. I 

shall put the clause first. The Ques-
tion is: 

"That clause 45 stand "art of the 
Bill." 

The motion was negatived. -
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Clause 44.-(PoHing agents)-contd. 

Mr. Speaker: Now we come to dau3C 
44. 

Pandit Thakur Das Bhar/.l"av:l: I beg 
to move: 

In clause 44, for the wurds "three 
days" sUbstitute the words "one day". 

Sir, now that we hav<! dropped 
clause 45, the work of scrutiny does 
not reqtlire 3 days. It is enough if 
the Returning Officer gets the names 
one day previolls. Therefore I have 
suggested that instead of the words 
"three days", the words "one day" 
may be put in. 

~Ir. Speaker: Amendment muvcd: 
In dause 44, for the words "three 

days" suustitute the war" > "one day". 
Shrl Santhanam: Tt. Uetuming 

Officer has to circulate ihese lists to 
the various Polling Stations and he 
may be in one place and the polling 
stations will be at various dilferent 
places and this work will therefore 
require time. He should have at least 
three days to do this work and one 
day will not be sufficient. Otherwise 
there will be practical diili.culties and 
if the list is not circulated in time-. 
the other people may not recognise 
the agent. Therefore, there \':m be a 
lot of practical difficulties. 

Shri Iyyunni: There is not much 
work for the polling agem and now 
we have decided not to impose any 
particular qualifications on him either. 
The u;:ual practice is before the com-
mencement of the polling the Jetter of 
authorisation with the pollin~ agent 
is handed over to the Presiding Officer 
and this will be sufficient in the 
present case also. No conditiClns are 
now imposed, as to the qualitkations 
of the polling agent and so~he Return-
ing Officer does not have much to do 
with these lists of pollin~ agents. It 
is difficult and also not necessary for 
the lists of polling agents to be sent 
to the Returning Officer thrce days 
previous to the date of polling One 
day's time will be quite sufficient. 

. Pandit Munishwar Datt Upadhyay: 
I think this chapter is (U)w closed, 
because we have decided that there 
shall be no disqualifications for polling 
agents. The point we ~re l'onsider!ng 
now is whether the 11st of pollmg 
age-nts should be submitted t,o the 
Retu rning Officer three days prior or 
a day prior to the commencement of 
the poll. My submission is that one 
day would suffice and so I !'upport the 
amendment of my hon. Criend Pandit 
Thakur Das Bhargava. One day is 
sufficient for the work noW', because 
there are no disqualifications prescrib-
ed for polling agents. Moreover. there 

may be last minute changes in these 
agents and it will not be alway., p"ssi-
ble to submit the list as early as th"ee 
days before the polls. I would also 
sl,lggest that the li.>t may b.:! handed 
over to the Presiding Offic!.'r and not 
to the Returning Officer. That will be 
better and it will reduce the number 
of persons to whom this list has to be 
circulated. 

Dr. Ambedkar: lvlr. Speaker. prima 
facie it does appear that in view of 
the abolition of clause .".J. one day 
ought to be sufficient. But frankly 
speaking, I have not hart an cppor-
tunity of discussing this m.atter 
with the Election Commissioner and 
obtain his views whether this would 
or would not create any difficulty. 
Therefore. I suggest that so far as this 
point is concerned. the clau:;e may be 
permitted to remain as it is. I can 
return to it afterwards by mggesting 
a suitable amendment if 1 am con-
vinced that one day really is quite 
sufficient and nothing mc·re is 
necessary. I do not wan' to rule it 
out for the moment. 

Mr. Speaker: That means that this 
c~ause is kept over? 

Dr. Ambedkar: Yes. 
Mr. Speaker: Then we can d~p;Jse 

of the other <!!11endments. 
Shri Ramalingam Cbettiar 

(Madras): Before you leave thi., 
amendment, let me suggest that a 
polliv.g agent may have to be appoint-
ee! at short notice. The pt"rson con-
templated may not turn up. or some-
thing else may happen. In all the 
previous elections. :;0 far as I know. 
the authorisation about the polling' 
agent is handed ever to the Polling 
Officer only on the morning of the 
election!'. Fr'Jm the point of view of 
practical working of the thin~, it may 
be inconvenient to have three days 
put in here. This ooint may be con-
sidered by the law Minister. 

Dr. Ambedkar: I will, certainly. 

Now. I will move my amendment. I 
beg to move: 

(1) In clause 44. fur the wcrds "one 
agent and two relief agents and no 
more to ac~ as his polling agent" 
substitute the words "such Dumber of 
agents and relief agents as may be 
prescribed to act as polling agents of 
such candidate". 

(ii) In clause 44, omit the words 
.. and to such other off\cer as may be 
prescribed". 

Shrl Shiv ChanD La!: I could not 
hear the second portion. Sir. 



Representation of the 21 MAY 1951 People (No.2) DiU 9IftS 

Mr. Speaker: I am reading it again. 
Amendment moved: 

(i) In clause -14. for the words' "one 
agent and two relief agents and no 
more. to act as his polling agent" 
substItute the words "such number of 
agents. and relief agents as may be 
prescrIbed to act as polling C1<1cnts of 
such candidate". 0 

(ii) In clause 44. omit the words 
"and to such other officer a:; may be 
prescribed" . 

Shri Shiv Charan Lal: The second 
portion of the amendment mO'/ed by 
the hon. Law Minister. will create 
difficulties. for in the original clause 
it is stated that the notice of the 
appointment shall be given to the 
Returning Officer ilnd to s,lch other 
officer aF may be pre~('rib,'d. May I 
point out that generally it is the 
Presiding Officer to whom we apply 
for appointing the polling agents and 
it is he who gives the permission. If 
this power is taken away from the 
Presiding Officer or from any other 
officer prescribed. then it will b~ diffi-
ctllt for UII to approach the Retmning 
Officer. This Returning Ufficer may 
be at a long distance or he l'l1ay be in 
another district for the matter of 
that. So I request the han. Law 
Minister that the words ill the clause 
may be lett as they are and not 
omitted. 

[PAN'lllT THAKUR DAS BHARGAVA in 
the Chair] 

J.\fay I draw the attention of the 
Law Minister that the words 'such 
other officer as may be pres('ribed' 
should be allowed to rem~in so that 
the Returning Officer may prescribe. 
as usual, the presiding officer to taite 
the apolication for appointment of 
the polling agents. 

Shrl J. B. KapOOr (Uttar Pr?.de!'lh): 
. May I know what is the second amend-
'ment? 

Dr. Ambedkar: My friend will see 
that the last words of clau:!e H are as 
follows: 

"that notiCi! of the appointment 
shall be given in the preseribed 
manner to the Returning Officer 
and to such other officer as may 
be prescribed." 

The Rules may prescribe that either 
the notiCi! of the appointment of 
polling agent may be given to the 
Returnin't Officer and to such other 
officer as may be prescrib~d. I am 
trying to delete by my amendment the 
last sentence--"such other officer as 
may be prescribed" be omitted so that 

the result. wiU be that the inUmation 
shall be ~1\'en to the Returning Officer 
only. 

~. ChairmaD: Now it is the clis-
crehon of the Government to appoint 
?n9the,r officer also. This amendment 
IS taJ.tmg. :'lway the discretion. In 
practIce It IS the Presiding Officer to 
whom t.his notice is usually given or 
the pollmg officer at the timt'. There-
fore 1 "fould. request the Law !\Iinister 
to c01.1slder If these words are rather 
enablmg. 

. Dl·. Ambedkar: You itdOW the 
l?ternal history about these things. 
J. am personally content with the 
words as they are in the Section' I am 
prepared to withdraw my amendment 
and leave the words as they are. 

S)ll'~ J. R. KapoOl': I wouid suggest 
that It may be 'Returning Officer or 
such other Officer'. 

Dr. Ambedkar: The Returning 
Officer ought to know everything. 

Mr. ChairmaD: Has the hon. Minister anything to say to that suggestion? 
Dr. Ambedkal': I am not prepared 

to accept that. 

SlIri J. R. Kapoor: If 'or' is not 
substituted. the whole object of re-
taining the words 'such other officer' 
goes away. Our intention is that 
there should be facility to the candi-
date to submit the name of his polling 
agents to the presiding officer. I 
would prefer that these words should 
ce deleted rather than both should 
remain if my amendment is not to be 
accepted. 

Mr. Chairman: It does nOf neCi!Ssarily 
mean that notke is to be gi·.'en to 
two officers. 

Shri I;YYllnni: I beg to move: 
In clause 44. omit the following: 

"and when any such appoint-
ment is made, notice of the 
appointment shall be given In the 
prescribed manner to the Return-
ing Officer and to such other 
officer as may be prescribed." 

Mr. Chairman: The words 'and to 
such other officer as may be prescrib-
ed' are in the amendment also. The 
objection by Mr. Kapoor i~ that two 
notices need not be given til omeen. 

Shri IYYUDDi: If this clauee remains 
a part of the clause, the dlftl~lty will 
be you will have to give notice to the 
Returning Officer or some other Oftlcer 
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[Shrl Iyyunnl] 
so authorized. That means you can-
not get away from the difficulty of 
giving notice. I submit that it is not 
necessary. Authorization may be 
given to the Polling Officer and not to 
anybody else. 

Mr. Chairman: The question of 
period is yet in suspense. Till then 
this cannot be decided. 

Shri J. R. Kapoor: The whole clause 
44 may be held over. 

Dr. Ambedkar: My suggestion is 
that my first amendment may be con-
jdered and the second be held over. 

Pandit Munishwar Datt Upadbyay: 
Why not hold over both because we 
have not defined whether two agents, 
one agent and one relief agent, will 
be appointed for every polling booth. 

Dr. Ambedkar: The first has no 
integral connection with the second 
amendment. 

Mr. Chairman: The question is: 
In clause 44, for the words "one 

agent and two relief agents and nc 
more to act as . his polling agent" 
substitute the words "such number of 
agents and relief agents as may be 
prescribed to act as polling agents of 
sllch candidate". 

The motion was adopted. 
Mr. Chairman: The second amend-

ment is held over. 

Clause 46.-(Coanting agents) 

Shri Shiv Charan Lal: There is an 
amepdment-No. 382 in Consolidated 
list No. 1 in the name of Pandit 
Bhargava. I may be permitted to 
move it. 

Mr. Chairman: I would like to know 
the reaction of the hon. Minister. 

Dr. Ambedkar: It may be permitted. 
Mr. Chairman: Yes, the han. Mem-

ber may move it. 
Amendment made: 
In clause 46, before he word "may" 

oc('urring in line 2, insert the words 
"or his election agent". 

- [Shri Shiv Charan Lal] 
Mr. Chairman: The question is: 

"That clause 46, as amended, 
stand part of the Bill,'" 

The motion was adopted. 
Clause 46, as amended, was added 

to the Bill. 

Clause 47.-(Revocation of appoint-
ment of polling agent etc.) 

Dr. Ambedkar: I beg to >nove: 

For clause 47, substitute the iollow-
ing clause: 

"47. Revocation of th~ appoint-
ment OT death of a polling agent 
OT counting agent.-(l) Any re-
vocation of the appointment of a 
polling agent shall be signed by 
the candidate or his election agent 
and shall operate from thr: date on 
which it is lodged with the 
Returning Officer and in the event 
of such revocation or of the death 
of a polling agent before the clcse 
of the poll, the candidate or 
his election agent may appoint 
in the prescribed manner another 
polling agent at any time before 
the poll is closed and shall forth-
with give notice of such appoint-
ment in the presrribed manner to 
the Returning Officer. 

(2) Any revocation of the 
appointment of a counting agent 
shall be signed by the candidate 
and shall operate from the date 
on which it is lodged with the 
Returning Offi~er and in the event 
of such revocation or of the death 
of a counting agent hefore the 
co.mmencerr:ent of the counting of 
votes. the candidate may appoint 
in the prescribed manner anuther 
counting agent at any time before 
the counting of \'otes is ('ommenc-
cd aad shall forthwith gh'e notice 
of such appomhnent in the 
prescribed manner to the Return-
ing Officer." 

Shri 1. R. Kapoor: It is. Yt':-y difficult 
to follow the amendment without a 
copy before us. 

Shri Santhanam: As conse,:!u1211tial to 
the previous ame.ldment after the 
word "candidate" wherever it occurs 
the words "or e!ectio:1 agent" !'h,)u1d be 
inserted. 

Dr. Ambedkar: I have lIO objection. 

Mr. Chairman: I shall now read the 
amendment in the amended form and 
it will be clear to han. Members. 
Amendment moved: 

For clause 47. substitute the follow-
ing clause: 

"47. Revoc4tion 0/ the 4Ppo(nt-
ment or de4th 0/4 poUing 4geM Of" 
counting 4gent.-(1) Any revoca-
tion of the appointment of a P'JU!na 
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agent shall be signed by the candi-
date or his election agent and shall 
operate from the date on which it 
is lodged, with the Returning 
Officer and in the event of such 
revocatiOn or of the neath of a 
polling agent before the close of 
the poll, the candidate or his 
election agent may appoint in the 
prescribed manner another polling 
agent at any time before the poll 
is closed and shall forthwith give 
notice of such appointment in the 
prescribed manner to the Return-
ing Officer. 

(2) Any revocation of the 
appointment of a counting agent 
. shall be signed by the ("andidate 
or his election agent and shall 
·operate from the date on which it 
i<; lodged with the Returning Officer 
:and in the event of such revocation 
or of the death of a counting agent 
'before the commencement of the 
counting of votes, the candidate or 
his e~ction agent may appoint 
in the prescribed manner anot.her 
counting agent at any time before 
th~ counting of votes is commenced 
and shall forthwith give notice of 
such appoill~ment in the prescrib-
ed manner to the Returning 
Officer." 
Shri Shiv Charan Lal: ..:\::; 1 have 

pointed out previously with ).'egarci to 
. clause 44 if the words "or such other 
officer as may be prescrIbed" are put 
after the words "Returning Officer" in 
.paragraph 1. it will make the position 
clf'arer and easier: because at the time 
when the polling is going on it is \;ery 
difficult to search out the l'eturn-
.ing officer and get the name changed. 

Shri Santhanam: The words "Return-
ing Officer" are not there: the only 
words are "in the prescribed manner". 

Mr. Chairman: The returning officer 
may not be found at every polling 
station. If this is inserted. that notice 
may be given to any othe>: officer. it "-
would be better. 

Shri Santbanam: Does it refer to the 
counting agent or the poUing a:;::ent? 
So far as the counting agent is con-
cerned it has to be only to the return-
ing officer. 

, . 
Mr. Cbairman: The wordin~ is "may 

appoint ...... another polling agent at 
any time before the poll L; closed and 
shall forthwith give notice of such 
appointment in the prescribed manner 
to the Returning Officer." This is not 
practicable. Either the mere giving 
of notice is sufficient or the notice may 
be given subsequently to the returning 

. ofHcer or such other officer cr polling 
-ofHcer. 

Shri Santhanam: The words "in the 
. prescribed manner will do". Th~ words 

"Returning Officer" may be dropped. 
Dr. Ambedkar: All the:,e things have 

come upon me rat.her suddenly. I Rave 
not had time to go through them. This 
ameqdment was handed to me in the 
morning. I must safeguard my own 
position. My amendment may be 
accepted as it is subject to 1:1Y right 
of reopening the question again in the 
House; if I find that the amendment 
creates any difficulty: or let the thing 
stand over. In that event the whole 
Bill must stand over now. 

Mr. Chairman: Let it b'! held over • 
so that hon. Members may have the 
time to study the amendments. 

Clause 48 was added to the lSilL 

Dr. Ambedkar: I would request you 
to take up those clauses to which 
there are no amendments. 

'" Clause 49.-(Attendance of candidate 
at Polling Stations) 

Mr Chairman: The nmendment to 
claus~ 49 (No. 383) is the same whicb 
the hon. Member has accepted. 

Shri Shiv Charan La.l: If he has no 
objection I will mo\"e it Sir. 

Dr. Ambedkar: I have no objection. 
Amendment made: 
In sub-clause (2) of clause 49,. after 

the v:ords "A candidate" insert the 
v;ords " or his election agent". 

-[Shri Shiv Chaf'an Lal] 

. :\1r. Chairman: The o.uestion is: 
"That clause 49, as affi~nded, 

s:and part of the Bill." 
Th;~ motion was adopted. ~ 

Clause 49, as amended, was added to 
the Bill. 

Clause 50 was added to the Bill. 
New Clause-50A 

Shri S, N. Das (Bihar): 1 haft an 
amendment standing in my name 
suggesting a new clause, 50A, re the 
candidate's right to ')end election 
address post-free. 

Dr. Ambedkar: If I may intervene 
at this stage to save time, Sir, you 
will remember that last time this 
matter was discussed as to whether 
provision should not be me'de for per-
mitting the candidate lo send his 
election address post-free and ! said 
that I would refer the matter to the 
Government and see whether !IU{'h • 
tnmg could not be done. I thou,ht 
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[Dr. Ambedkar] 
the Hom.e at that time accepted my 
aSSllraO('e without any specific amend-
ment 10 that effect. 

Shri 8idhva: This should be held 
over. 

Dr. Ambedkar: No, it is not 
nel:'essary. 

Mr. Chairman: Am I til understand 
that the hon. Mover does n')t want to 
move hi~ amendment in view of the 
assurarJce given that the n0n. Minister 
will rpf""i' the matter to the Govern-
ment? 

Shr! S.·. N. Das: In view of the 
assuranet' given by the Law Minister. 
I want to know whether 1 l!1ight be 
permitt{¥j to move my amendment. 

Mr. Chairman: There is no question 
of betng allowed. He is at perfect 
liberty to move it. I only suggested to 
hill,) whether. when the hon. Minister 
has giVf-ll an assurance. it is desirable 
to movt" it. 

Shri S. N. Das: It may be held over. 
Mr. Chairmall: There is no question 

of bE-ing held over. The reply will not 
come fr<::!11 the Government withIn 
such a st.)rt time. Either he should 
move it or not move It. 

Shri S. N. Das: In view of the 
assurar,r"fo .riven I do not want to move 
it. -

Mr. Cil':~h'man: Then there is an-
other amendment, No. 385 in the 
printed list, standing in the name of 
Mr. Das suggesting a new clause ::;OA. 

~ t!"o tf.'Jo ~r": 1l W !fi" 
<l~ if ~ ~ifT :q~r ~ I ;j[T ~mq 
ll';f ~ ~ ~ <J;T aJ~ ~ ~ ~ 
.... >n41 of.'f;;IT 3fTi'G~;:r ~r ~ ~ 
~ . 

if "$J'iR~ ifr f~~lf 3ffl~ ~crl ~ I aiR 
3NT~ rn ~ ~ ~~ ~Ni'f ~ ~ I .. ' 

~ rn \jfj.f~ ~. f'" r~~fit' if 
~~ Q, ~ ~~ ~. f;j[;:r i!1 qnr ~ 
~l ~ ~') anncr ~ I ~~ IfiT"{Uf ~ 
olffiffl ~a- ~U; m, CT;:r ~ 00lA' if, 
if i\'f it \1;+fr~j'~ SRf~ ~ '-li:'f 'l~ 
a'h: 'R ;:rtf .~~ ~a- I {~~ ~ 
!fit =,;:rrcr iT "ihf~ "') amrr itll ~ 
~ I ~ iti U! l!f {r \Jll f4 OIl ~. ~ iti 

~ if ~r",;:r ~~ ~: I ~ tr.f it; 
~o: ~ ~ wcr.n~~ n 
~a- ~ iill~ ~Taif ~ ~ ~ 

m ~ I ~~') r~~ ~ if TO Cfrf~ 

~ ~ lRT qmCf ! fiJi \iflT (lCti' 

QT uif; ~ ;ir 31l~ ~ l'l.~: ~ ~~

~ <til itm m~ ~r ~ flft 
m- it ~ ,,'l~tf U1tfo'ry 'ffl" ~ 

~~1~01~~~~~ 

'tl'1~%llf~~V,m~~ 
f~iti ~~~ ~ ;j[) ~if ~~ t 
~ my ~ ~ml' ~ ri1T I ~ ~ 

~ r:rrn 3{lirfT ~~ ~ ~ m 3{q1f 
~Ff~ ~~u;i~1 ~m
~ f~ tft~ fff<tCTT ~r 1ft mq;:r <> . 

~~ ~}rr ~ I 

~1~1 \ilfwr ~ ;m ~ I qfq-

ll"Q: ;:rqr ~1~ ~ ~f~ ~1lRr ~ t 
f<r. f~~;:r ~ ~ i ~ ~ Ulll 

GfRa- ~ f~ iiget' ~ ~ ~ ~ iiIl 
1IlP.:f ~~ g~ ~') W ;,iflCf ~ ~ 
ll" ~~ ~ <r.n:ur arn~ "{~ ~ qr 
~ ;:r~ ~T ~!f>a- I ~~ ;y ~ ~ 
'~T ~ fct; ~ 1:% ilfffl cit if{'tiR 

111~1 ~ ;;flli m~ q ~aif 

~ mff;l 'ifr ~ m ~ ~~ .. 
~2tiT~«iti1 ~~~ 
if\T ~(U ~ >;frlf11T (I) ~ ~ ~ 

~~~I~ ~ ij' ~ ~cR I ~ * ~ ~ ~mq ~. t aft~ q 
~T ~ f.t'O~ ~ ~ ~ I apr( U1l1' 
\3'f;rn ~;r~ at ,,~ 'fiT ~, ~ air( 
"Ncr ;:r ~~ aT ;:r ~~ I 

(English translation 01 the CII)ooc 
speee"). 

Shri s. N. Das: I want to S87 som~ 
thing on it. I- submitted the sUCgesUQUJ 
because of the fact that in tbe electioo. 
campaign propaganda ~lde great in-



Representation of the 21 MAY 1951 People (No.2) Bill Sl9l 

ftuen("e. And money is the backbone 
of propaganda. We all know that in 
India there are many people who are 
very much short of mone;}' and in spite 
of their being deserving persons, they, 
in the absence of money, cannot carry 
on propaganda work fully. So they 
can have little hope of wllllling the 
election. But the rich llave many re-
sourc(:s at their disposal. They can 
utilIse these resources through the 
power of money and can illtluence the 
voters. With that point in view my 
suggcstiun is that as far as possible 
every candidate should be given oppor-
tunity by the State to make use of 
the .av~ilable resources. One (,f the 
means is t.be USe of radio. It is a 
medium through which the pl)or candi-
date5 ....... ill be able to reach the voters. 
They ", ... in be able to send them their 
messages and convey to ~he public the 
aims and objectives for \'"hich they 
stand. Postal facilities should also 
be madE available for tl.is purpose. 
The tt.i:d source is the Rr.llways. 
Although it is a new thing, yet I think 
that India is a country where all kr.ow 
that a large number of de3erving 
pers(;ns fail to win the election due to 
lack oi r;,oney or for that reason they 
cannN even stand for election. 
My sugge-;tion is that everybod!' sh<·uld 
be 6i~;f'n an equal opportunity so that 
he mc.:: go to the voters to explain to 
them the objectives for which he 
stand,. Therefore. many candidates 
would be saved of expenses if r"ilway 
facility ':"'as made available to them. 
That i, the purpose of the suggestion 
I have put forth for the consideration 
of the House. If the HOllse deems it 
proper, it may accept it. if not, it may 
reject it. 

Mr. Chairman: This amendment has 
not b€tn moved and it has net been 
plaeed before the House. I would 
rather like that the reaction of the 
hon. Minister may be knO\vn to the 
Hou~e. 

Dr. Ambedkal': I cannot agree to 
Governr.:1tnt undertaking any such 
obligation at all. 

I 

Mr. Chairman: Does the hon. Mem-
ber want the a'mendment to be put to 
the HouEe? 

Sbri S. N. Das: No. Sir. 

Cause 51.-(Death of candidate) 

Shri ilamraj Jajware (Bihar): I have 
amendment No. 90 in supplementary 
list No. 2 suggesting a new ,'lause 30A 
whkh should be taken up before clause 
51. The purpose of the amendment is 
to entitle candidates to <;end post-free 
any election matter. It Is similar to 
Mr. Das'! amendment. 

''oj 

Mr. Chairman: I have placed clause 
51 before the House and the Hou::e is 
in possession of that clauSl:!. Has the 
hon. Member got any amendment to 
clause 51? 

Shri Santhanam: A similar amend-
ment was taken up and disposed of 
earlier. 

Mr.. Chairman: The hOll. Member 
should have urged that his amendment 
be considered when the other amend-
ment suggesting a new clause 5uA was 
in hand. That was the proper time. I 
am afraid his amendment has been 
passed over. 

Shri S. N. Das: I have all amend-
mE:nt. Sir. I beg to move: 

For clause 51. substitute the fcllow-
ing: 

".51. Death of a candidat€ ~foTe 
poLL-Whenever any candidate 
dies after being duly nominated 
and before the closing of the polls. 
ail the election proceedings Ihall 
stand cancelled and all proceedings 
with reference to the 'i!lection shall 
be commenced anew in all respecb 
a,~ if for a new electio~: 

Provideti. that the nomination of 
the de.~eased candidate ..... a8 vaHd 

. in the opinion of the ReturnIng 
Officer: 

Provided further that no furth~r 
numination shall be necessary in 
the case ofa candidate whose 
nomination was valid ... t the time 
of the cancellation of ~he election." 

'1T q~o ~o mf: 1fu ~ ~. 
~ fc!:; aN"'r ~ 1:fnJ '-\ ~ tm ~ 1ft ~ r: 1 

\Rf if fum gm ~ f.t; ~ 
(scrutiny) ~ ~~ 3ftR ~~. 
em: c¢t iWf ~T ;;rTW ffi ~ 

~ '" 
( election) f{ft:R- (can rei) Ri<rr 
~ I iru ~ q~ ~ fc1; ."f'i"~" 
(nomination) ~ ma ~ ~ '"cc 
~fc;ft ~Rft ~ I 3FT~ ~ ~n: 
~) ~ f.f;qr ~ ~ f~ ~ ~ ~ 

m ~ am: ~~ f~ iti ~ d'lJ 
~ ~ Q:T ;;rT({T ~ ffi ~3lt ~T . 
3NolT ~ ~~ ~~ 'R:~ ~ 
~ ~ f1n;mr ~ I ~a' IfiT 0Rft ~ 
~ ~I\l fc1; 3ftR ~ a ........ lu I ( . 
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[~.:.ft ~~" ~;:r" mr] 
~fc.f) ~ ~ if~ \ifT<llIT ffi ~;; 
,~ rr@ il:Tm arh: \ifT <n'~ ~I~~ 
~Jif ~ ~ ij' ~1'fCf f<nlfT \ifPFTT I 

~ ''m'l' ~ ~ f'ii ~~ 5I'FT~ lfCf-
~ 'fil ~r~ em 3{q~,.'1rtf ~ I , . ;rroman ;f flm \3'l=Jj1~, ctft ~ 
"~ ~ ~ lffr{ ~~1 ~ q'i?~ lft: 
. ::;mr. ~ I a<1' \3'r~ f~ ar'l"TT \3'~Iftr{

,~ ~ 'fit;f 'fir ~ <r@ 
f~r I ~ij'fu~ arl)', ;:rrf~ ~T~ ;f; 
'ifTr{ am: ~~fu";:ft f>.l.t ~ q'~ f~"'r 

. ~~I'"( cf) if~ ~T \ifTlf m \3'~ 
Go \0:1 •• 

~a- 1l ~"'r ~rtrcr ctft ~ ~ RlIT 
\ifRT ~q I Cfij'j ~ if lfCf-

mflart 'fft arq-;ry i-ti'U ~1~ ~ 
,~.t 'fir lfl~r flre" ~ I 

«<hrR crfU ~ 
qlf~if (Polling) 

;f,l (I'Tfl ~ ;# 

ar,!Jfr, lf~ 

~~ iff "fT;f 
~ 3{1l'"( 

'IiT~ ~~Ir{Cfr, ~ ':JfTlf (fT ~~H 
( election) ~ ;;@. ~ll)'r I ~ 'tff(r 
~Tq~uf ~ I ~H mf;;r~ fii 'i,ilfCf ~r 

'~T ~ arfJ: ,,!rt1Cf ;f; f~~ if I ~ 
~;J, ·~Rft ~ fil:; 3T~ 'F ~ifl ~ ifT 

iflff g I ~ 'fiT ;:rfl ~r ;:r~ \!fif'f fii 
· q;ro,r «q-~ IT, 3f11<fl \3'~q'):~cIH iff 

~ 

'~ ~PH \3'Jf 'fiT <ftc ( vote) ~ 'fl1 
~~er ;:r~1 ~ I ~9' 'fil q'[,Jff;r 3fflT !J~ 
it «'fi~rr ~ fOfi 1ffi~iifr cf; ifif ci' ~~ 
'\3'~r{C(~ ;:r@ 'i,<rr "fTlf I B f~;:J 

'in:r ~1T:n ~ ~ f'ti ,,!r{(<IT i ~~q ~~ 
· ~ q~~ 31R "frfll' hr1' cf; 'ilH artn: 
fctr~ ~1frr{C(i' em l!~~) \ifTlf' m 
''i~iCf ~~ ~ "fT"fi :qTf~~ arR fqj~ ~ 
''i,ifr<f 'liT «r,r 'fif11' ~ ~}tr ~~ I 
''!'ij' if ~'fi ~~ 4' ;f lf~ ~1!T"'r ~ rep 
· am: oitf itm ~m r{'~H ~ fOfi ~ 

'fit ;:n~rt' ~T ~ <mf~ tfT 

ar'h: ;;IT ~ *.t ci' <Wlf ~1 'fT 
OT~ ~ ~.: \ifTlf -:fr fq;, ~ifi<f wrc!f 
Q:Trt'f :;ffi~ I ~~ f,?it IT' if ~ 
sr~;;IT (Proviso) f~lfT 1 T~ ~~ 
f<f,ij'r ~T 'RifT il'ti ~ ~l<: ~ ~ 

;r, GfTCIT ~ m ~ ~lwa if fq;~ {t 

;;<rr<t ~f.rr m~ I <t~r ~ ~~~H 
;f (fr~ ~I 

(English translatiolt oj the above 
speech). 

Shri S. N. Das: My submission ia 
that there is a provision in dause 51 
which has been moved today, that the 
election will be cancelled if a c:iudidate 
dies after the scrutiny has been made. 
r think, scrutiny takes place after seven 
days of the submission of the nomina-
tion papers. If a candidate who is 
qualified in all respects stands as a 
candidate for the election, and dies 
Jefore the scrutiny takes place, the 
voters are left with no opportunity to 
nominate another candidate. The 
result of this provision would be that 
if a candidate would die before the 
scrutiny takes place. the election will 
not be cancelled and the election will 
be held between the remaining candi-
dates, I am of the view that the choice 
of the voters will be neglected due to 
this measure. If a candidate. wh?m 
the voters have selected for contest!ng 
the election. dies before tLe ~CTUtmy 
takes place. th.:y are left with. no 
opportunity to ~elcct another car.dId~te 
of thelr choice. Th€reror~ tile electllm 
should also be cancelJed in case. wh~re 
a candidate die2 after ~he nommatIon 
papers have been filed, :md before the 
scrutiny takes place. If such a pro-
vision is made. the voters wIll h:we a 
chance to select :mother eandidat~ of 
their own choice. 

According to the present claus~ the 
elections will not be ~ancelled It a 
candid3.te dies before the polling date. 
This clause is also defective. Suppose. 
if the election is in its full swing, and 
in the meantime the news spreads that 
a certain candidate has ::li~. the result 
would be that the voters would think 
that as a certain candidat~ has died 
so they need not cast their v('\te~. Tn 
course of time it is possible that a 
candidate of the chaice nf th~ ',ders 
may not come to be elect~. There-
fore. I am of the opinion that the 
elections should be cancelled where a 
candidate dies after filing nomination 
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paper:> but before the elections are 
over. ltresh election should take place 
in such cases. I have laid down a 
condition therein that if a candidate, 
whose rlomination has been rejected 
and who was not qualified to contest 
the election.:;, dies in the meantime, 
then' in that case the election should 
not be cancelled. This is why I have 
laid down. this proviso that if a candi-
date. whose nomination p~per is valid 
and if he dies, in that c<.lse a fresh 
election should be held. 

That is the sole object of my amend-
ment. 

Mr. Chairman: Amendment mc.ved: 
For ciause 51, substitute the follow-

ing: 
·'.H. Death of a candidate before 

polt.-Whenever any candidate 
dies after being duly nominated 
and before the closing of the polls, 
all the election proceedings shall 
stand cancelled and all proceed-
ings with reference to the election 
shall be commenced ,lnew in all 
respects as if for a new election: 

Provided that the nomination 
of the deceased ,candid3te was 
valid in the opinion of the Return-
ing Officer: 

Provided further that no further 
nomination shall be r.ecessary in 
the case of a candidate whose 
nomination WiJ,S vaild at the time 
of the cancellation of :he election." 

Dr. Ambedkar: I do aot .accept the 
amendment, but I would llke to say 
that in view of the fact that the House 
ha.s carried an amendment to sub-
clause (2) of clause 35 with regard to 
withdrawal there will have to be some 
small amen:dment made later on and I 
reserve the lib~rty to bring the matter 
up at a later stage. 

Shri J. R. Kapoor: I ta!t~ it th~t the 
proposal of the hon. Mmlster IS to 
hold over this clause. 

Dr Ambedkar: I do not want to hold 
it ov~r. The only point j:; that it 'Yill 
be necessary to add one more Pl'('.v~so. 
The point is this: that by !lm~ndmg 
sub-clause (2) of clause 35, It IS ~ow 
open for a candida~e ~ho. had wIth-
drawn to seek nommation If the con-
tingency contemplated in cl:l.lse 51 
arises. Consequently a 90s1~lVe pro-
vision will have to be made 10 clalfse 
51. That can easily be :lone by addmg 
a provis,). 

Mr Chairman: As a matter of fact, 
in co~sequence of amendment No. 102 
of Supplementary List No. 1 standing 
in the name of Shri Jaspat Roy Kapoor 

having been accepted, a consequential 
amendment is necessary and it is· 
only for the purpose of· having that 
consequential amendment that an 
opportunity is being sought to add that· 
amendment afterwards. 

Shri J. R. Kapoor: I entirely agree' 
with the hon. the Law Mini3ter that 
another proviso will have to be added, 
in view of the amendment which has· 
already been accepted (Amendment 
No. 102). But apart from that, Sir, I 
think that the suggestion contained in 
the amendment just 'TIo·.red by my 
han. friend Shri S. N. Das deserves 
serious consideration. As a matter of 
fact, the acceptance of that amend-
ment either in its present fonn, or in 
any other suitable form, appears to 
be very neCeisary and I am sU!'e the 
hon. the Law Minister, if he appli~s 
his mind a little more ~al'efully to this· 
amendment, will readily agree to it. 

There are two points contained in 
the amer1dment of Shri S. N. Das. His 
first contention is that if a parlkular' 
candidate dies after scrutiny, but be-
fore the commencement of the poll, 
then the electorate should be given an 
opportunity for malting another 
nomination in place of the candidate 
who is dead. This is an accepted 
principle. 

The next question that a!"ises is that 
wpy should this principle be c(,nfined 
to cases of candidates who die only 
after scrutiny? A candidate may die 
between the date of nomination and 
the date of scrutiny. 

Dr. Ambedkar: That is not t.he-
position. 

Shri J. R. Kapoor: A llf'l'son, for 
instance, dies after filing his nomina-
tien papers, but before the date of 
scrutiny, In that case the elecbrs 
who had subscribed to the nomination 
papers do not have an opportunity of 
nominating a substitute candidate. If 
a candidate dies after scrutiny of the 
papers the' electorate is given that 
opportunity. Why should the oppor-· 
tunity not be given to the electorate 
to nominate a new person if the pre-
viously nominated candidate dies 
before scrutiny. 

Shri Santhanam: The hon. Member 
has not understood the clause. If a 
candidate dies at any time between 
the scrutiny of the nomination papers 
and belore the date of polling. power 
is given according to the clause. 

So far as Mr. Das's amendment is 
concerned, the only point is that If the 
Returning Officer finds the nomination 
of a dead ('~ndidp.te invalid. then this 
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[Shri Santhanam] 
proceeding shall not be annulled. That 
is the malO point of his argument. He 
is under a misapprehension, because 
jf a candidate dies before scrutiny 
somebody may raise a idvolous 
objection and the Returning Officer will 
be in a difficult position. The \'alidity 
of his nomination should not be 
brought into question at all. The fact 
that he i3 dead should 6i \'e U:e electo-
rabe an opportunity. The ,fact of 
death must be sutflcient to rc<~pen the 
whole thing. That is what the clause 
attempts to do. He wants to limit the 
right of the electorate which is not 
propel'. 

Shri J. R. Kapoor: My simple diffi-
culty is this. If a candidate whose 
nomination paper has been tiled dies 
before the date fixed for the scrutiny-
what will happen? Will the electorate 
have an opportunity to file :l fresh 
nomination paper nominating a new 
candidate? That is the simple question 
and al'QOrding to my interpretation a 
new nomiuation paper cannot be filed 
by the electorate if the nominated 
candidate dies between the:le two dates, 
the date of filing of the nomination 
paper and the date of the scrutiny. 

Shri Suthanam: There is no 
interval. 

Mr. Chairman: There is an interval 
of several days between the nomina-
tion and the scrutiny. 
11 A.M. 

Shri I. R. Kavoor: It is a simple 
-lacuna. 

Shri S. N. Sinha (Bihar): 1. am also 
inclined to agree with Mr. Jaspat Ro)' 
Kapoor and Mr. S. N. Das that after 
the date fixed for the scrutiny of 
nomination means after thE' scrutiny 
is over and not before that. It does 
not cover the amendment suggested 
by Mr. S. N. Das. 

Mr. Chairman: As a matter of fact 
in clause 51 the contingency of a candi-
date dying between the date of due 
nomination and the date of scrutiny 
has not been Gontemplated. 

Pa.ndlt Munishwar Datt Upadllyay: 
The amendment of Mr. S. N. Das says 
"Whenever any candidate dies after 
beIng duly nominated", that is after 
the scrutiny has been held and the 
Returning Oft\cer has found him valid-
ly nominated. It covers only those 
cases. The first proviso in his amend-
ment says "Provided that the nomina-
tion of the deceased candidate was 

-valid in the opinion of the Returning 
'OfIlcer". So the case to which Mr. 
Jaspat Roy Kapoor refers is not. I 
'thJnk covered by ijlls amendment. . , 

Mr. Chairman: What is 'due nomina-
tion'? Is it after or before scrutiny? 

Dr. Ambedkar: In view vf the fact 
that this clause will come back again 
to the House for the purpose of con-
sidering the proviso to which I have 
already referred, the whOle thing 
might be held over. 

Mr. Chairman: Very well. Cl'i'lSe 51 
is held over. 

Shri J. R. Kapoor: The!'!:! i.; one 
amendment seeking to insert a new 
clause, 51A, after clause j!. It is No. 
91 in Supplementary List No.2. I am 
just drawing your attention to it. 

Mr. Chairman: It is in the name of 
Mr. S. R. Naidu. He is not here I 
think. 

Clause 52.-(Procedure in elections) 

Amendment made: 

In sub-clause (3) of clau.;e 52, far 
the words "the member.; of the State 
Legisl"Uve Assembly or electoral 
college concerned" ,ubstitute the 
following: 

"the elected 
metnbers of the 
Assembly or the 

• electoral college 

member" or the 
State Legislative 
members ot the 
concerned" . 

-(Dr. Ambedkar] 

Further amendment made: 
In the Proviso to sub-clause (3) of 

clause 52. for the words "the members 
of the State Legislative Assembly or 
of the electoral college" occurring in 
line~ 1 and 2, '>ubstitute .the f·.;;Uowing: 

"the elected members 01' the 
m~mbers of the State LegLdlltive 
Assembly or the members of the 
el~toral college". 

-(Dr. AmbecUccr] 

Mr. ChainnlUl: The question Is: 
"That clause 52, as "mended, 

stand part of the Bill." 

The motion was adopted. 
Clause 52, as amended. was added 

to the Bill. 

Clause 53 was added to the sm 
Clause 54 was added to the BOl. 
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-Clause 55.-(Fixing time f01· poH) 
Mr. Chairman: There is an amend-

ment seeking to insert a new clause 
after clause 54, but the Member is not 
here. 

Shri Shiv Charan Lal: r.l.here is an 
amendment to clause 55 in the name 
of Mr. Sidhva. 

Mr. Chairman: He is :lIsa not in the 
House. The question is: 

"That clause 55 stand part of 
the Bill." 

The motion was adopted. 
Clause 55 was added to the Bill. 

Clause 56.-(Adjournment of poll) 

Pandit Munishwar Datl Upadhyay: 
1 have an amendment. ~40. 38!J in the 
Consolidated List to include the words 
"on other polls" after the words '"sur:h 
·election" in sub-clause (:!L [tHnk 
these three words would be necessary 
because othel'wise you jo not detlne to 
what election it refers. 

Dr. Ambedkar: Election means 
-election under the Act. 

Pandit Munishwar Da.tt Upadhyay: 
You mean election in respect of the 
same constituency. Then you have 
got to say "on other polls". The sub-
clause reads: 

"and fix the polling station or 
place at which, and the hours 
during which, the poll will be 
taken, and shall not ('ount the 
votes cast at such election until 
such adjourned poll shall have 
been completed". 

·' ... 8t such election on other polls" 
makes the thing clear. Otherwise it 
is ambiguous. 

8hri Saa.thanam: "Such election" 
covers it. 

Dr. Ambedkar: I do not think: it is 
neceeaary. 

Mr. ChalnDaa.: The question is: 
"That clause 56 stand part of 

the Bill." 
The motion was adopted. 

Clause 5-Ci was added to the HUl. 

Clause 5'7.-(Fresh poll) 

Shri Shiv CharaD LaI: MI)Y I be 
permitted to move amendment No. 390 
standing in your name, Sir? 

Mr. ChairmaD: It would be better 
to know the reaction of the hon. 
Minister. 

Shri ·Shiv Charan Lal: It .;~ks to 
substitute:" the words "before the \'Otes 
are counted" for the words "at any 
election" in sub-clause ~l). 

Shri Santhanam: It may be at any 
stage. 

Dr. Ambedkar: I do not think it is 
necessary. 

Pandit Munishwar OaU (!padh,-ay: 
I have an amendment (;)91) that in 
sub-clause (1) after the words 
"presiding officer" the words "or any 
other person on their behalf" be 
inserted. It may be that the boxes are 
in transit, they might be placed some-
where else, they might be in the 
custody of someone else. And 
these things may not be (:overed. 
by the present working. I ('onsider 
that the introduction of these 
words appears to be neceS:iary. 

Shl"i T. T. Krishnamachali (Madras): 
The other words which follow are: 
"or is or are in any tampered with ..... 
That cover.:; that condition. It is 
unnecessary. 

Dr. Ambedkar: I do not think it i~ 
necessary. 

Mr. Chairman: The question is: 

'"That clause 57 stand part of tile 
Bill." 

The motion was adopted. 
Clause 57 was added to the Bill. 
Clause 58 was added to the Bilt. 

Clause 59.-(Voting by cenaiTl classes 
of per.on,). 

Shri Shiv CharaJl Lal: I have two 
amendments standing in my name, i.e., 
Nos. 116 and 117. Th~ dause as 
amended by amendment No. 116 w.Jujd 
read: "Provision may be mdde by rules 
made under this Act for enabling any 
of the following persons to give his 
vote by postal ballot, or to the presid-
ing officer or the polling booth, where 
he is working on the polling day etc." 
This is a provision for those persons 
who are not at the polling stations 
wh¥e their names are o.ntered but are 
at some other polling stations. This 
means that those persons should tender 
theIr votes by postal ballot. My sub-
missIon is that they also b~ permitted 
to give their vote to the PresIding 
Officer where they are working at that 
time. The present rule ic; the~lection 
ager..ts Or any polling officer who h;we 
got his vote in some other polling 
station. should give thelr votes to the 
Presiding Otftcer at the cnd of the day 
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[Sh,ri Shiv Charan Lal] • 
and those votes are kept separate and 
the~ are transferred to those polling 
stations and they are addcd on the 
votes of those polling stations. 
That is why, I suggest that 
a ftc l' the words "postal ballot" the 
words "or to the Presiding Officer of 
the polling booth, where he is working 
on the polling day" should be :.tdded. 

Shri Santhanam: A voter may be in 
another state where the Polling Officer 
may not have the lists or anything. 

Shri 1. R. Kapoor: Clause 59 (e) 
covers your point. 

Slid Shiv Charan Lal: That is all 
right. You are giving the right to that 
man to vote. But along with the 
postal ballot you should give him the 
right to vote before the Presiding 
Officer. That is done even now, Le .. 
those persons who are working in some 
other polling station give their votes 
to the Presiding Officer there, although 
their names are not there. 

Mr. Chairman: The hun. Member 
must realise that in claus~ 59 a list 
of those persons who are entitled to 
vote by postal ballot is given and there-
in the llames of those persons whom 
he has in view are not mentioned. That 
is why amendment No. 396 was tabled, 
suggesting lhat those persons should 
be given the right to give their votes. 

Shri Shiv Charan Lal: They come 
under clause 59 (e). 

Mr. Chairman: It refers to polling 
officers. not the candidates, their 
election agents etc. 

Shri Shiv Charan Lal: I am only 
asking for those people who ceme 
unq,er sub-dause (e). 

Dr. Ambe4ka.r: It is there. 
Mr. Chairman: The hon. Uember's 

objection seems to be that in clause 
59 the words are: "for enabling any of 
the following persons to give his vote 
by postal ballot and not in any other 
manner". The hon. Member wants to 
suggest another manner, that is a~he 
time of polling another ')et of papers 
may be there and those persons may 
be allowed to vote at the' polling 
stations at which they nre serving. 

Shri 1. R. Kapoor: This amendment 
merely suggests the continuance of the 
existing practice as it obtains in some 
parts of the country, at least, if not in 
all, In the Uttar Pradesh, the rule 
hitherto has always been that these 

eo. 
persons '.vho are deputed on offic1al 
dut~ to V\'o~k on the polling day at any 
pol~mg statIOn are authorised to record 
theIr vote then and there and give it 
to t?e Presiding Officer ::>f the polling 
stat.lOn.. They are not under the 
obhg~tlOn to record their vote and 
send It by post. 

Dr. Ambedkar: I do not see what 
harm this does. 

Shri T. 'l". Krishnamachari: There is 
an express prohibition from re<'ord-
ing the vote in any other manner 
except by the postal ballot. That has 
also got to be amended. 

Mr. Chairman: There is no doubt. 
Shri Santhanam: The difficulty will 

be that the Returning Off,cer will not 
know anything. I think that a person 
must send it only by postal ballot; 
otherwise l'.dministrative difUculties 
will arise. 

Mr. Chairman: According to the 
present rules of the Assembly elections 
those who officiate at the polling 
stations give their vote just be!ore the 
close of the polls to the presiding 
officer and their votes are ~eparately 
taker.. Similarly the candidates and 
their agents etc. are also to give their 
votes at any place they happen to be 
and they are kept separately. This 
was the rule in the past election~. These 
amendments seek to ('ontinu~ the 
present practice. 

Shri Karunakara Menon (Madras \: 
This does not stand in the way of 2.ny 
person. at any rate, on official duty 
from giving his vote just as any other 
commoner would do. Thi<;does not 
prohibit him. The clause says: The 
Government are entitled to mall:e'rules 
'for enabling any of the blbwing 
persons ...... 

Mr. Chairman: The words that follow 
are: "not in any other manner". 

Shri Karunakara Menon: If he is 
unable to vote in the proper manner, 
the Government shall make rules. 

Mr. Chairman: Order, order. The 
words are: "for enabling nny d the 
following persons to give his vote by 
postal ballot, and not in any other 
manner". 

Shri Karnnakara Menoll: Th~ wordil 
are "to enable any of the p!:r!'''ns to 
give his vote." that is to !'~y if he is 
not able in the ordinary rr.~,,"er to 
vote, then the Government ~hal1 make 
rules by which he is enabled to v(lte 
in a particular manner hut then. he 
cannot vote in any other manner. 
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Mr. Chairman: The words are "by 
postal ballot and not in any other 
.manner." 

Shri Karunakara Meno'-1: I emphasize 
the words: "to enable a person to vote 
in a particular manner". 

Dr. Ambedkar: The dal:se as it is 
is quite all right. 

Sori Shiv Charan Lal: If the han. 
Law Minister does not think that these 
words are necessary, ~hen I do not 
press it. 

As for amendment No. 1.17, I find 
that clause 59(d) reads as follo· .... s: "the 
wife of any such person as is referred 
to in cla\lsell (a), (b) and (c) to whom 
the provisions of sub-section (6) of the 
said section 20 apply" I do not know 
why we are giving this right to the 
wife. 

Dr. Ambedkar: Because she may be 
with him. 

Ml·. Chairman: Supposing she is not 
with him, she is not given any right 
to vote in any other manner'? 

~~~ ;:f~ ~ I beg to move: 

In part (d) of clause 59, after the 
words "such persons" insert the 
words "if she is living with him cit that 
time". 

~Q 1:1;~ ~'T m ~m!.:TOf ~ I If"U ~<I'~ 
~ f~ ~r fm~ ~if (Minister of 
Law) ~r ~ ~r ~1 ~Tm fiF {tm 
n'JflfTCfiT ~Gfr~ <fr Gfflf ~ ~ q)c 

~ ;;ft fiF m ~ ~ lft,¥ 
~ I ~ <tfl m ~ lfur ~ f'fi fri 
~rr 'fiT ir ~;;JT~~ ~'T ~i<r f;;rrr 
<fI'T f~~ ~~ (1:1;.) (if,) ar'h: (<<I,) ~ ~ 
f'fi CIl ~ ot1 ~rol erR: ~ ij''f1 I f;r;r 
<tfl ffffi ~ oF ~r'f ~ ~ r~r~ 

~ f~T ~ f~ ~'T ~ I ~ re-q 
~ ~ .q ~ <tiT «rf? Cfm ~T ~ 
i I ~ ij'ftfi ~ roo ~ f~ f;;rrr 
<tfl W ~ ot1 ~ ~cr~ 6lIfr ~ 
~f~ 1fJe ~ rim I ~rr Gf)~
~$ft (Constituency) ~ ~11ft m 
~ ~ ~ iIla" ~fft m ~ ~ 

163 P.S. 

am: ~)lf ~~ I 4' ~ i fitr arr;roq 
rlJf.r~ ij'~ ~ iJ>1 ~ ~ ~q I 
(English translation of the above 

speech). 
Master Nand Lal (Punjab): I be~ to 

move: 
In part (d) of clause 59, after 

the words "such persons" insert the 
words "if she is living with him at 
that time". It is quit~ an ordinary 
amendment. I do not think the hon. 
Minister of Law proposes anyway to 
give to such women as are actually 
present in the houses a right to cast 
their vote by post. He too enter-
tains the same view that only the 
classes of women specified in (a), (b) 
and (c) should be permitted to 
exercise this right of voting by 
post. This concession ::all be availed 
only by such women who are actually 
residing with them. I, therefore, want 
this point to be cleared. It should be 
made clear that only such 'Nomen, who 
are actually residing with t!1em, shall 
have this right to vote by post. But 
those who are residjpg in the consti-
tuencies, will have to vote just like 
others. I nope the hon. Minister will 
accept it. 

Mr. Chairman: Amendment moved: 
In part (d) of clause 59, after tne 

words "such persons" insert the w;;rds 
"if she is living with him at that 
time". 

This amendment seems to be quite 
reasonable; otherwise they would be 
deprived of their vote if they are livine 
in the constituency. 

Dr. Ambedkar: This does not refer 
to wives. 

Mr. Chairman: This refers 1:> wives. 
If they are not living with their 
husbands, they will be deprived of 
their right. 

Shri Santhanam: They will not be 
deprived of their right; they. will be 
entitled to vote in the ordinary 
manner. Their right i.. not taken 
away. It is only for the sake of con-
venience that a \>rovision i:; made 
here. Wherever they may be, they 
may give their vote by .}ostal ballot. 

Shri Shiv Charan La!: This is only 
an enabling section. The hon. l\Iinister 
is right when he said tltat it would 
not debar them. 

Shri Karunakara Menon: This is 
what I submitted in regard to the 
other amendment also. 

Sbri Shiv Chana LaI: May I ju~t 
point out one thing, although there 18 
no amendment? The practice even 
now is that a C'andiciate and his agents. 
it they are in the other polling stations. 
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there is no provision for them to give 
their vote as in the case of others. 
They should also be permitted to send 
their vote by postal ballot. 

Shri J. R. Kapoor: We may now 
take up the amendment which stands 
in your na!1le, Sir. 

Mr. !;hairman: We are now on 
amendment No. 394. Pelase refer to 
that amendment only. I shall put it 
to the House. The question is: 

In part (d) of clause 59, after the 
words "such persons" insert the words 
"if she is living with him <.t that 
time". 

The motion was negatived. 
Shri J. R. Kapoor: I beg to move: 

After part (e) of clause 59, add the 
following new part as part (f): 

.. (f) any person subjected to 
preventive detention unde:- any 
law for the time being in force." 

This is one amendment. AllI,ther 
amendment. which I would like .to 
move with your permission. ~ir, is No. 
396 in the printed list, which has the 
privilege of standing in your name. I 
beg to move: 

After part (e) of clause 59, add the 
following new parts: 

.. (f) the candidates, their 
election agents and polling agents; 

(g) the President, the Govern0rs 
and the Rajpramukh of the 
States." 

nr. Ambedkar: Why does he want 
specifically reference to them? They 
are voters. 

Shri S. R. Ka.poor: So far a!l amend-
ment No. 396 is concerned, there are 
two parts which are intended to be 
inserted, parts (f) and (g). You may 
take them separately, because it is 
just possible that while the insertion 
of part (f) may be agreed to, perhaps 
part (g) may not be agreed to for 
reasons best known to the han. l.aw 
Minister. 

Speaking on my own independent 
amendment, I would submit that while 
one can easily understand that a 
person who is undergoing any sentence 
of imprisonment should not have the 
right to vote through the post office, 
J>ecause such a person may be suppos- . 

ed not to be a free agent and his vote 
therefore may not be a free vote even 
if he is allowed to record if:, so far as 
persons who are under detention under 
the Preventive Detention Act are con-
cerned, who are -under detention for 
some political reasons, as they 
generally are, it wo~ld .not be fair ~o 
deprive them of th.ls right. In th~lr 
case it cannot be said that the exercise 
of the right of voting would be under 
any duress or undue. influence by .the 
Superintendent of Jail, or the Jailor 
or any other person in authority. I 
submit that such persons who are ~e
tained, most of them, would be detal~-' 
ed for political reasons, for their 
political activities and they. should 
have their right to recori th~lr vot~. 
because such a right is virtually their 
very breath. 

With regard to the ar:tendme!\t .whidl 
stands in your name, Sir, I submit t!tat 
a candidate will have to be roamlng 
about from place to place on the 
election day. So also would be !he 
case of the election agent and polhng 
agents. So far as polling agents are 
concerned, of course, a very la!,ge 
number of them would not be <;lctmg 
as polling agents at the p.arUcular 
places in the area where their names 
are recorded. It is very likely that 
they would be acting as polling agen~s 
in pJaces other than those where their 
names are recorded. I therefore sub-
mit that a candidate, the election agent 
and th~ polling agents should also 
have the right to r.ecord their votes 
in the same manner as other per'>ons 
mentioned in sub-clauses (a), (b) and 
(c) of clause 59; or preferably at the 
polling stations where they may be 
working. 

Then, there is the last part, (g). 
which is proposed to be inserted that 
the President, the Governors and 
Rjjpramukhs should also h~ye .this 
right. Holding these Qlgnlfied 
positions, they may not like to exer-
cise this right and associate thems!!lve3 
with any political party. That IS a 
different thing. It should be left to 
their discretion, good sense and con-
vention. So far as the right is con-
cerned. there seems to be no reason 
why these persons should not be gh'en 
the right to vote through the Post 
Offke. I rio not think you would expect 
them to come to the polling staticns 
and record their votes. But. this Is a 
minor point. I am not very particular 
about the insertion of part (g). But. 
so far as the other parts are concerned. 
one contained in my amendment and 
other part (f) contained in amendment 
No. 396, th~y must be insp.l'ted. That 
is my submission. 
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One thing more: that is, with regard 
to the amendment of my hon. friend 
Shri Shiv Char an Lal, No. 116 of 
Supplementary List No.1, which 
suggests that these persons should 
hav.e the right to record their votes at 
the places where they are working. I 
do not :;ee any reason why this exist-
ing facility should be taken away. Not 
only would this facility be taken 
away, but an additional impediment 
would be placed in the way (jf their 
recording their votes. The easier way 
to have their votes recurded would 
be to accept the amendment of Shri 
Shiv Charan Lal. Why :;houid it be 
necessary for persons who can easily 
record their votes at their ('onstituency 
in any polling £tation, to be compeJled 
to record their votes through the post 
office? That is such an elementary 
and simple proposition that I fail to 
see why it should not easily be 
accepted. We do not feel happy that 
an amendment which app(~ars to be 
so very necessary and so very essential, 
consistent with the existing practice 
should be so summarily brushed aside 
because it does not come in the name 
of an official Member of Parliament. 

Mr. Chairman: Amendments moved: 
(i) After part (e) of claus~ 59, add 

the following new part as part (f): 
.. (f) any person subj~cted to 

preventive detention under any 
law for the time being in force." 
(ii) After part (e) of clause !:9, add 

the following new parts: 
"(f) the candidates, their 

election agents and polling agents; 
(g) the President, the Governors 

and the Rajpramukh of the States." 

Shri Sonavane (Bombay): I rise to 
support part (f) of the amendment 
standing in the name of Pandit Thakur 
Das Bhargava. I also support the 
addition of the new part (f). It is 
necessary to allow a candidate to vote 
through the post because he may be 
in a place which is not a constituency 
in which he is registered as the candi-
date. It may not be possible for him 
to go to that particular ennstituency 
and so he should be allowed to vote 
through the post. Similar circum-
stances may arise in the case of the 
election agents and polling a~ents also 
and so they also must be allowed this 
facility. When they have to work as 
election or polling agents, they may 
have to go to different places and they 
may not be able to be present in the 
constituency in which their names 
occur in the electoral roUc;. So it is 
but proper that this facility :;i.,:,uld be 
extended to them also. . 

Dr. Amhedkar: Sir, Mr. ;-(apoor has 
placed before us three propositions 
namely, that the facilities for voting 
by post may be extended to person:; 

. u!l~er d:t~ntion, and to candidates, 
theIr ele~tlOn agents and polling agents 
and thIrdly, to the President the 
Governors and the Rajpramukhs of 
the States. 

I should like to say at the very 
outset that postal ballot is a very 
dangerous thing-one of the most 
dangerous things that r have come 
acros.s .. r have noticed candidates 
~pp.oI.ntJng persons to go t<.l various 
Jnd~vIduals who become entitled to 
votIng by post, collect their ballot 
papers, get their signatures, and just 
post it themselves and thus a vast 
amount of illogical pressure-some-
thing like requiSitioning-IS brought 
about. I therefore, think that this 
system ought to be confined to the 
shortest extent possible. 

Shri J. R. Kapoor: Then do not 
extend it to the wives of voters who 
live far away. 

Dr. Ambedkar: They are only (a), 
(b) or (c). 

As regards the candidates, eJection 
agents and polling agents, r do not see 
why the rule of postal ballot should 
be applied to them. I can qUIte u!lder-
stand that the candidate may not be 
present in the constituency in which 
his name is enrolled, because we have 
given the facility that a candidate can 
stand anywhere he likes. It is also 
possible that the various persons whom 
he engages such as the election agents, 
polling agents and so on, .nay not be 
able to work in the constItuencies in 
wJlich their names are enrolled. In 
such cases it is perhaps desirable to 
make it possible for them to vote in 
a constituency where they are work-
ing although that is not their consti-
tuency by registration. But that is a 
matter which must be considered sepa-
rately and not under the postnl ballot 
section. 

With regard to R;.jpramukhs, 
Governors and the President, I do 
not see what valid ground there is for 
permitting them to cast their vc..te by 
postal ballot. except the iact lilat they 
are certain dignitaries of the State. 
But I do not think that the law in the 
matter of election should l'erognise 
any such distinction at all. 

AD BOD. Member: They l'lay be 
living far away from their consti-
tuency. 
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Dr. Ambedkar: I do !lot think so. 
They can arrange their tout's in such 
a way as to be in their headquarters 
at the proper time. That is not a very 
difficult thing. 

Shri Sidhva: They have all the 
facilities for that. 

Dr. Ambedkar: With legard to 
persons under detention, I think the 
general rule of law is this. First of 
all, whoever is under detention is not 
in a position to exercise the rights 
that are given to him. That is the rule 
under the English Law. The English 
Law makes no· provision for what 
might be called "convicts" to vote, by 
reason of the fact that they have plac-
ed themselves, so to say, ueyond the 
pale of Ute electoral law. 

Shri T. T. Krishnam:wltari: But 
that disqualification would not operate 
in this case. 

Dr. Ambedkar: I do not know. Our 
disqualification would arise if the 
period is 2 years or if the. detention 
is an indefinite sort of Hung. So I 
would not commit myself to the pro-
position suggested now .. I feel that 
we are really breaking a very salutary 
principle that a man if he wants to 
exercise his legal rights of vuting, he 
must be within the pale of the law 
and not outside it. Therefor<', on that 
ground I am not prepared to accept 
the sugges,tion with regard to per50ns 
under preventive detention. 

As I said I am prepared to consider 
the question as to whether a candidate, 
his polling agents and other agents 
who are working for him ar.d who a::-e 
not registered as the voters in that 
particular constituency in which they 
are present, should be permitted to 
vote in that very constituency not-
withstanding the fact that they are 
not registered there. But that is .a 
matter which cannot come under thls , 
clause. 

Mr. Chairman: The present rule is 
then that they are allowed to vote 
wherever they happen to be? 

Dr. Ambedkar: If necessary, that 
will be provided for separately. 

Shri ·T. T. Krishnamachari: Sir, I 
would like the House to be permitted 
to discuss this matter more fully, in 
regard to the persons under pre-
ventive detention. At the time the 
amendment was moved, we thought 
that as a matter ot cours,~, it would 
be aCcepted. Several Members hold 
that the persons detained under the 

Preventive Detention Act under the 
Constitution are detained for some-
thing for which they are not responsi-
ble, and Government fight shy of 
taking these persons to a court and get 
them convicted. And so long as they 
are not convicted, they must be held 
to be innocent of all crimes. And 
therefore, you may not disenfranchise 
such a person or those persons whom 
the State has not courage enough to 
take to a court of law and get a con-
viction. On a matter like this, the 
bulk of the Members of the House 
will be in favour of accepting the 
amendment moved by Shri ,T, R. 
Kapoor. It is a matter of princi-
ple. We cannot concede ~r.~t the 
position of persons who have 
been detained under the Pre-
ventive Detention Act is analogous 
tt> that of a convict merely 
because in a country wher<! there is 
no preventive detention as sur:h every-
body in jail is treated a convict. If 
we do, I am afraid we would be giving 
away a fundamental tenet which most 
of us hold in this country, that the 
Preventive Detention Act is something 
fundamentally wrong which has to be 
resorted to only in the extreme cases. 
It IS a matter of principle with many 
of us and in view of the importance of 
this question we want a '5eparate vote 
taken so that we can voice ollr cpinion 
on this matter. 

Mr. t;natrman: There are two 
questions-not only the question 
whether these persons should be 
allowed to vote. 

Dr. DesbmukA: 1 very strongly 
support this amendrpent specially so 
far as it refers to the detenus. Some 
a~uments have already b.zen advanc-
ed by Shri T. T. Krishnamachari find 
I will not repeat them. ThLe; is a 
matter of utmost importance. Un-
fortunately some of the Hembers have 
already complained that f>ven the 
existing Governments have no~ be-
haved very well in this c~s9ect and 
at least I have certain instances where 
for the Assembly elections all mr.rmer 
of difficulties are put in the way of 
people who have been detained in jails 
without trial. There are instances of 
people who have been detained for 12 
or 15 months. There were, among 
them, some who were elected on the 
Congress ticket and the only suspicion 
against them was that they were 
having sympathy for Communists. 
Every possible obstacle was put in 
their way. There are many allega-
tions in this respect .... ~ . 

Mr. Chairman: Even of attendinc 
the Assemblies. 
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Dr. Deshmukh: Yes and because they 
could not attend the Assemblies as a 
result of causes beyond their control, 
their absence was considered and 
counted against them and their seats 
were declared as vacant and when they 
offered themselves for re-election, 
every manner of obstacle was thrown 
in their way so as to deny them the 
privilege of standing. Not only that, 
but they were prevented from even 
correctly nominating themselves for 
elections. Under these circumstances 
and especially when we are trying to 
give the power to Parliament to legis-
late so as to interfere in such matters 
and because these persons are not 
goin..g to be detained on any other 
ground except political or that the 
Government is not prepared to see eye 
to eye with them-it is absolutely 
imperative that they should not only 
have the right to vote but they should 
have every facility for ·lffering them-
selves as candidates. We have had 
examples that many Congressmen 
during the British rule were elected 
as Members of the Assemblies and 
other 10CllI bodies. We knew the 
foreign Government did not throw any 
obstacle in the way of these people ane. 
we shou ld be reaHy condemning our-
selves if we do not take care to see 
that as much facilities to all these 
people who are detained in this fa[,hion 
are available to them not only for 
offering as a candidate but also for 
recQrding their vot~s. Whatever 
amendment or change IS n"!cessary in 
this connection should be brought 
about. 

Mr. Chairman: What ~.bout under-
trials? 

Dr. Deshmukh: I would like the 
amenoment t.o be widened as much as 
possible. 

P:tndit Krishna Chandra Sharma 
(Uttar Pradesh) : There are. ~wo 
questions-one is to form an opInIOn. 
The hon. Mover should ~f10W that it 
JS not always possible under the Jail 
Rules that a detenu can have access 
to newspapers or know all the facts 
Deyond it. Jail itself is called 'Jail' 
dnd the world outside is called 
'Dhunia'. 

'W.r. Vhairman: Under the Rules, 
newspapers are supplied to the de-
lamees. 

- rantut KrIShna Chandra Sharma: 
'l'ne Rule-making power rests with 
me local Government, . It is not a 
maLter of Constitution. It is a matter 
01 !ramlng rules by the local Govern-
JIltmt with regard to persons in the 
lall. One local Government may not 
pt:!rmit the newspapers being supplied 
to t,nem. Secondly one has to form a 

free ooinion. Those facilities are not 
necessarily to be available to the man 
in detention. The second question 
arises as to whether they would be 
able to vote freely. (InteTruption). The 
hon. Member should not try to 
behave in a manner that will not be-
fit a Member of this House. 

Then it is not only the politicals 
alone that will be kept under detention. 
Others like black-marketeE:rs are also 
likely to be kept under detention and 
in their case a free voting would not 
be possible for them. Because in 
jails there are so many ir.tiuenceif:'and 
we may be very free and independent 
here but jail has quite a different 
atmosphere and for little things people 
say 'goodbye' to independence. So 
forming an independent view is not 
possible in detention. Th.::u it will not 
always be possible for fr~ voting. On 
these grounds I do not think this right 
should be conferred on the men under 
detention. 

Shri A. C. Guha (West Bengal): 5ir, 
I strongly support this amendment. 
I had been in detention lor many 
ye<Irs and I know of :;:::'1cral cases 
where detenus are allowed to stand as 
candidates. Under fre~ India they 
should be allowed to "ote by some 
arrangement--either by post or some 
other suitable arrangement. In any 
case political detenus Sh,lUid not be 
debarred from standing as ·candidates 
or even from voting. The British 
Government was allowing this ladlity 
at least for standing and there should 
not be any reason why free India 
sho!,.lld not extend this ia~ility. My 
friend who preceded me cited the case 
that in the British days the people 
who were detained were better class 
people than those who an~ now ':'n jails. 
This is a dangerous and failaci,)\is 
argument. Now politics is dominated 
by party considerations-today Con-
gress Party may be in power, tomorrlJ',v 
another party may be in po',,·er. 

Dr. Deshmukh: Mr. Shari'll himself 
may require this privilcgf>. 

Sllri A. C. Guha: This ar~lIment will 
come as a boomerang agamst him. So 
for our sf>lf-interest, in the interest of 
the politi.:'al parties and o( demo.:'ratic 
institutions, this provision should be 
made. 

Pandit MunJshwar Dan Upadhyay: 
I was surprised at the remarks ()f my 
hon. friend Mr. Sharma when he said 
that the detenus 111 the jail were not 
in a position to form gey independent 
opinion about the things that were 
going on in Dhunia. As a matter of 
fact when we were in jaU III l!l4!!: for 
a few months we had no newspapers. 
Otherwise atterwards-even in that 
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tIme-we had a number o! papers and 
we knew everything about the thmgs 
that were happening outside. Not 
only that; probably we are inside in a 
better position to know and stuiy 
things and we have better facilities to 
know of every thing that h g()ing (,n 
outside the jail. To say that these 
people have no time a'1(I, cannot have 
an independent opinion nor kn(:w what 
is going on outside the Jail is rather 
surprising. Also to say that these 
persons should have no right even to 
vote is equally surprisin,r. They are 
only· 'detained for a certain period. r.o 
charge of ~ny offence is made against 
them and it is very likl~ly that th~ 
grounds on which they have been de-
tained may be found abwlutely base-
less or meaningless. TI) say that SUI·h 
persons should not even have the light 
to vote when they are insiJe the i:;il 
as detenus will be hi::hly impr .... per. 
Persons detained wi,l be generally 
political persons (Interruption) there 
may be black-market,:e~'s here and 
there, but generally they are politiral 
persons who are men of edu,'ati;'n upd 
standing. They are persons who will 
be personally int~r('5;ej in eJcctiong 
and would like to vnt.: and mny even 
like to be candidates. What we are 
allowing them is only th~ "it!hl to 'JLte 
and if they are rie":cd th:'lt dght it 
would be highly improper. 

It is said that they would not be 
independent ana might be influenced 
by the jail Cluthoriti ':s We h:i\'e b('cr: 
in jail and we know how much we are 
influenced by any authority. They are 
not at all influencerl by any jail 
authority. Knowing the position of 
the detenus as we do. to say th<!t they 
should not have the ri~ht to vcte. 
simply because they are inside the jail 
is highly improper. 

The other aspect of the question is 
whether they should be allowed to 
vote by post. Not by post but if some 
other arrangement could be devised by 
which they can vote it w,\l1ld be better. 

Mr. Chairman: I think it has been 
sufficiently discussed ani no further 
argument is necessary. 

Shri Satish Chanllra (Uttar 
Pradesh): Nobody has spoken against 
the clause. 

Mr. Chairman: It is not necessary. 
At least one Member has spoken 
against it. But if the HOllse is anxious 
to continue the debate I have no 
objection. 

Shri R. K. Chaudhuri (Assam): If I 
have followed correctly, there are three 

aspects to this matter which we are 
considering. One is whether we 
should allow the Rajpramukhs the 
benefit of this clause, secondly whether 
we should allow the wives of the 
persons mentioned here to send 
necessarily their votes by P,)st and 
thirdly, whether we !'hould allow also 
the franchise to those who have been 
detained under the Prev~ntive 
Deten tion or any other Acts. 

As regards the first p,)int I entirely 
agree with the Law Minister that the 
Rajpramukhs should not be given any 
sort of privilege of recording their 
vot~s otherwise than in the ordinary 
way. They must underst,md the spirit 
of democracy and jostle shoulders 
wHO. the common people at the time 
of the elections. It will be fur their 
own benefit and only in this way they 
will be able tc make themselves popu-
lar as democratic leaders in future. 

As regards wives. two points have 
to be considered. I want to know 
whether this is an enabling provision 
or it is a restrictive clause. I want to 
know whether the wives who are not 
living with their husbands wUl have 
tte right of recording their votes 
without going to the polling booth by 
sending their votes by post. Though 
they may be with their husbands at 
a place away from the polling station, 
I want to know whether they should 
be allowed to record their votes by 
post or in the ordinary manner. So 
far as wives who are residing with 
their husbands are concerned-l can 
speak frankly since I see no lady Mem-
bers here--even if they are away 
from the place of polling they should 
not be allowed to record their votes 
by post. These are not the days of 
the Ramayana, when Sita aCc;,'ompanied 
Ramachandra. On ~ccount of the 
mere fact that they are ' .... ith their 
husbands they should not be allowed 
to record their votes by post. Nobody 
compelled them to go with their 
husbands to a distant place. So far 
as the husband is t'oncerned he is 
duty bound under the law to go to a 
particular place. Therefore he may be 
allowed the privilege. But I do not 
think the wife should be allowed to 
record her vote by post. Most cf the 
Members who have the temerity to 
acknowledge the fact wil\ agree that 
if the woman is going to exercise the 
right of voting she should exercise it 
just like any man, There should not 
be any special privilege for them. If 
they want to record their \Ootes they 
should come to the polling br:oth and 
set an example to the other women 
voters. 

Shri C. Subrama1ltam (Madras): 
How is this relevant to the discussion 
of this clause? 
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Mr. Chairman: Under (d) of C'lause 
.59 the right is given to the wives. 

Shri R. K. Chaudhnr1: The wives 
mentioned in the clause are the wives 
of distinguished persons. If they set 
an example other women who are 
generally shy will also go to the polling 
booths. I would therefore strongly 
oppose tliis privilege to record \'otes 
by post given to wives. 

Under this clause wives of absentee 
husbands who are in America or else-
where, are not called upon to record 
their votes by post. They have the 
inherent right of a voter to come to 
the polling booth and recording their 
votes. I want to know whether that 
is qualified by this clause. The wife 
of a person who is exempted under 
this section, if she is living near the 
pollhig booth, I want to know whether 
she also gets that privilege and she is 
debarred from going to the polling 
booth, merely because her hushand is. 
away and there wilt be nobody to 
chaperon }rer to the booth or she may 
be misled and hence she is given the 
privilege of recording her vote by post. 
If I am a' candidate in a particular 
constituency, if there is a woman 
whose husband is away-whose pri-
vilege is to record her vote by post-
can I take her along with me to 1he 
polling station and ask her to vote in 
my fayour? I hope the hon. Law 
Minister will explain this point. and 
not laugh it away, as to whether this 
clause will stand in ihe way of my 
ensuring that I will get the vote of 
that particular woni.an voter and I 
will be able to take her to the polling 
booth. 
12 NOON 

The third point is ",.rith regard to 
detenus. I can quite understand the 
strong feeling against some of those 
detenus who, we know, were mixed up 
in various crimes against the State. 
But many persons are detained on 
suspicion; many are detained for the 
mere sake of interrogation and are 
released after one or two weeks. My 
questiQn is whether such persons also 
will suffer disability and will not be 
allowed to record their vote. You 
should remember on this oc.-:asion the 
well-known saying that you should do 
unto others what you wish others 
should do to you. Sir, in similar 
drcumstances we had aiways demand-
ed that we should be allowed to get 
the benefit of the votes of the detenus. 
We went to the length of saying that 
gv~n persons who were ('onvicted and 
undergoing imprisonment should not 
lose their ~ight to vote merely be-
~ause they were In jail. The case of 
those who have not been convicted 
for any specific offence, or at any 

rate against whom there is no clear 
evidence of their complicity in anti-
social crimes. should be (,/msidered and 
they should not be deprived of the 
right of voting. I would submit a via 
media for consideration. I would say 
that in those cases which have not 
been submitted to the Advisory Board 
and those cases in which the Advisory 
Board have not pronounced against 
the detenus. in such cases at least 
they should be given the right to vote 
because there is no conviction against 
them nor a report that their detention 
is justified. 

Shri Sidhva: I want to have some 
clarification from the hen. Law 
Minister. My hon. friend, Mr. 
Chaudhuri has drawn ""'attention to 
sub-clause (d) of clause 59. I can 
understand a wife who is staying with 
her husband outside India sending her 
vote by post, but does this sub-clause 
mean that even if the wife is staying 
in India and is near the constituency 
she will be permitted to vote by post! 
I would like to have clarification on 
this point. This right l>hould be giyen 
only to women who are outside India, 
living abroad with their husbands. It 
should not be given to wives w,o are 
living in India-I do not think even my 
lady friends here would like to make 
such a provision. 

Coming to the amendment of Mr. 
Kapoor. I entirely agree with that 
part of it relating to detenus. We 
have always been stating that a cetenu 
is a detent!, irrespective of whether 
the charge against him is political or 
otherwise. for instance. bla(*-
marketing. They are innocent until 
convicted. Therefore, you cannot 
make a distinction between political 
and other detenus by saying that you 
would give the right to vote only to 
political de tenus and not to others. My 
point is that a detenu has been de-
tained for certain reasons of suspicion 
and therefore until conviction is 
ordered that right of voting should 
not be denied to him. I remember. 
Sir, how when I was in jail I was not 
only given the right to vote but when 
there was an Assembly session in my 
Province the summons was sent to me 
in jail by the Governor thai I should 
attend tbe session. I did not attend 
because that was one of the principles 
of my organisation, but we were told 
thqt if I wanted to attend all facilities 
will be given. I only want to say that 
while the previous Government gave 
all these facilities it is wrong on our 
part to deny the right which was given 
to us. The hon. Mini.~ter. I Ilope. 
would bear this point in mind and 
accept it. It it is not acceptable to 
him, I would request bim to postpone 
the matter for further ('onsideration. 
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[Shri Sidhva] 

I do strongly feel that these detenu3 
should be allowed the right or vote. 
Wheth~r voting should I'e done in 
person or by post is a different matter 
which should be considered. I 
certainly would like them to record 
their votes in person, but if there 

. is any administrative diiliculty that 
can be overcome. By post or in 
person, these persons should be given 
the right to vote. That is my point. 
With these remarks I SUPPOl;t th3t 
part of the amendment. I entirely 
opgose his amendment that everybody 
should be given the right to VGte by 
post. Sir, earlier I have a&ked for 
clarification of sub-clause ,d) and I 
would like to get that clarification 
from the hon. Minister. 

~, ~: lfTrRllf ~6" ~r J anlf 
~ ~ ;:r;T"(GR:T..n ~ ~;f <tir aIT~ 
f~lfT 'iTlf W ..;- ~ ~. ~ ~ itif 

~ml ~~~~~~ ~f~ 
<tl'Jril (Select Committee) if 3fTlIT 
'iT ~« tl'lflf m ~ ~'Tlr;l il26" ~') 

~~ fro ani ~l I ;;f~r f'fi anfr ~i 
~~ f~T ;f <titlT ~, .rm ~ ~~ 
~ til 'fii:lT iflIT q'T f.f; 3fif'{ 3fT'l 

~,(~T 'fit erR.- 'fiT 3ff1:f'fiT~ ~ 

~ ~. at .r:q~ ain~r~ (Ull-
der-trials) ;l iflfT i!'H~ ~ ~ f.fl 
>:J;:r ~) q)c: 'fir ~ ;:r ~~!f I 

~Tf~r: ~tml 

lSfT lt~: crT 3f'R: ~ ~;:r ~ 

wflTl 'fiT ~ 3fNCfiR ~ ~. (fT ~T 
OfR~T T~ if ~ ~ ~T t:J;'fi ~ 
q)~ (Free Voter) ~ ~rnr ~ 

aiR arl~ 3ffCf'fiR ~ 3Tlf<n' if WI 

~T ~ I Q;'fi tfiT crTc~ <tit JfT;l iflfT 
~, it ~<fim ~ f.t; ~if; \jf~ CfiT cm:~ 

M <ttl'tt ~1I~ ;;f~ if ~ lfT ~ 
;rtRT~~rtdT (Constituency) CfiT 

Cf~ 'i~ ~ ~ if ~ I W 
~rmr it ~ij' lJl ~if (Voting) * ~~ ~ ~ ifiT ~~lf ~ 
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am: ~ ;fI ~r~Jtti1 <tiW ~,r 

f.fl 'fiTif' ~ (Jailor) lfT ~qf<iii! 
(Superintendent) ~~ em ~f~ 
<ti~ ar11: q)fWr ~ (Pollin~ 
Officer) <ti'm '(~ ~~ ~r ~) ~q' 

<tiBT ~lJT I lfTif m r~ ~ ~ ~ 
~a~nr ~) ~mrr t, ij') cfr~ ~ 
;;IT ~1f'I~ ~ arr~ t ~ ~ fop 
li\ ~ ~);:f 'fil ~~ ~ >:J~ <tiT 
~~ mrwr (Election peti-
tion) ~ 'fiT '4T ~~ ~ ~ I ~ 
~ m ~lJT f1i ~ ~ ~ ~if~ 
m (Election papers) 3fk 
4~~· (Manifestoes) ~ ~ 
tmT Sfrl I at itm 3fN~ ~;f 

it ~ ~ ~W f.fl ~ ~~ fl-
~ ~ rr f~ \ifl1f at fifiWtr 
~ qillT 3fR 3fif'{ \l~ 'fiT lfi?: a:rf..f-. . 
'fi'T~ RlfT \ifl1f at ~ ifi r~ r~ 
~m= ~ ~qTI 

m wo» afT{ 0 ~: 1l' ~ f.:r«rr 
'f\Vff ~~ ~ f'fi 1R ~W:R if aT 
~ 'fiT ~ ~ 3ff$.H;r~ ~ <tfr iiffif 

i!t.f ~ I lru ~~ ij'T ~ ~~ if 
f'fi' ~rr 'fiT Q;~ @' 3(f~l;r.n: RlfT ~ 
f.tr ertl ~T'fi ~crRr arq-rrr erR: ~ 
~I 
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~"U f.tci~ ~ f.ti ~ arNiIi'~ t.f ;fi' 
1f~ lJ~ ~ lifli 311'( ~~ ~ ;f\;i 
~ «rq;i arrfi ,",Tf~ I q ~ ~ 
~ fili 1Il ~ ~~ i('~ ~"'~ ~m I 
\if01' ~;l il'TfW"l! ~~~ ~ t~T i 
aT If' maT ~ fili v~ ~~"{ ~~
.~l if; <J1G if ~ ~ ~'lJ~ ifit~ \ilJRJ 

~ ~1 ~ <JIm ~ I (~~: 
~ q~'f') I lr( f~ ~ i' fcr. !J?~ 
~I q~ ~'til ~ ~~;i if 
f~Q"i'IT ~~lf ~OfT q~T I <ffi ~'T 

\ifT 'flTlf ~lf rn iifT ~ ~ ~ ~'T 
f~Q ~ 'ift~ ~ I aT O{tJ"{ ~lf ~if 
«if 'liT ~Cl"fllf Cfi{~ ~'iT aT ~JJn'T 

.mi ergo ~ \ifT~tJ'T I ~ 3I'tJ<-:..r 
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f.f; ~ olfr~rf(..~ ~1 Q)m I 

(English translation of the above 
speech) 

.Shri Bhatt: Sir. I think, many pec..ple 
wlll be of the opinion that cietenus 
sho~ld also be . given the right cf 
votmg. When thls problem was rais-
ed ,during the Select Committee stage 
eve~ then we had to face many c'iffi-
cultles. The same arguments were 
adduced at that time as have been put 
forward at present by some I)f my 
friends that if you want to .;rant the 
right of \'oting to the detenus then 
what stands in your way is not [(rant-
ing the same rights of voting to the 
under-trials. 

Shri Sidhva: Grant them. 

Shri Bhatt: Therefore. if we grant 
the right of voting to the under-trials 
and detenus then they will all be-
come free voters and would e:xercise 
their right. What is the meaning of a 
free voter? It is possible that a person 
of a certain constituency may be in 
jail in some other place, then arrange-
ments will have to be made for 
bringing that person to his own 
constituency and the voters' list will 
have to be provided. Besides all this, 
you will have to select a particular 
.Jailor or Superintendent and a Polling 
Officer for him. Suppose, all these 
arrangements are made, still we will 
have to face a third difficulty and it 
is that being a free voter he will have 
the right of submitting election 

petitions. He would also like to have 
all the election papers and manifestoes 
concerning the elections. Therefore, 
before granting this right to him we 
should consider as to what difference 
would it make if we do not grant him 
this right and the additional difficulties 
which the Government will have to 
face, if it is granted. 

Shri J. R. Kapoor: I would like to 
submit that there is no mention of 
all these rights in the &mendment 
moved by me. My amendment stands 
only for this that they should be 
granted the right of sending their votes 
by post. 

Shri Bhatt: If you grant a certain 
right others follow. We should ~eep 
this in mind that when we grant them 
the right of voting and contesting 
election as a candidate, then naturally 
other things also follow. Therefore. I 
submit that we should bear in mind 
all these difficulties while granting the 
right to them. I admit that it will be 
difficult to do all this. I think. when 
we have made provision for adult 
franchise, it WOUld, perhaps. make 
little difference if a few thousanrl 
detenus do not cast their votes. (An 
Hon. Membl?T: It wm make much 
dilterence). My friend says that it 
will make much difference. But. what 
an elaborate arrangement you will 
have to make for them. It is already 
a very difficult job which w«; are 
going to undertake. Therefore. If we 
undertake to make all these arrange-
ments fo!' them. our difficulties 'Nill 
increase enormously. Though. I have 
got every sympathy for them. yet I 
think. it will not be practic'lble to do 
so. 

Shri S. N. Sinha: .Just aE the 'wife' 
is mentioned in sub-clause (d) of 
clause 59. I want 'husband' also to be 
provided for. Now women have .be-
come eligible for government serVice. 
with the result that the concession 
should be extended to husbands of 
wives employed similarly. 

Shrimati Durgabai (Madras): I 
heard the hon. Member, Mr. Rohini 
Kumar Chaudhuri taking exception to 
sub-clause (d) of clause 59. as is usual 
with him. He does not study the 
clause properly. In this case also he 
has not understood the provision at 
all. Any mention of a woman, or any 
reference to a woman excites him to 
get up and say something. Even this 
has now lost its effect. because it has 
become too frequent. 

Shrl R. K. Chaudhuri: My bon. 
friend seems to imagine that I am 
always opposed to women and their 
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interests. I can tell here this-I do 
not know whether she knows it-that 
there are two ways of pleasing God' 
one by worshipping and another by 
being his declared enemy. 

Shrimati Durgabai: I do not know 
what exception he can take to the 
wives of persons referred to in sub-
clauses (a), (b) and (c) being given 
the right to vote. Sub-clause (a) 
refcrs to a member of the Armed 
Forces. A woman happens to be the 
wife of an officer serving in the armed 
forces. These \ armed forces are 
stationed at various places and they 
cannot leave the station. It is there-
fore only in the fitness of things that 
the wife of such an officer should be 
permitted to vote by letter or by post. 

8hri R. K. Chaudhuri rose-

Shrimati Durgabai: I am not going 
to give way. 

8hri R. K. Chaudhuri: On a point 
of information. 

Mr. Chairman: Order, order. This 
is not fair. 

8hl'imati Durgabai: If he objects to 
the wife of the officer of t.he armed 
forces being given this right, he will 
be opposing his own principle and 
contradicting his own ideology. It only 
shows that he does not want the 
wives to be with their husbands. It· 
is only to save this, that this provision 
is made. 

The second category (b) is the wife 
of a person holding any office in India 
declared by the President to be nn 
office to which the provisions of sub-
section (4) of that section apply. 
They are essential services, where a 
person is not expected to leave the 
station. In such a case his wife is 
enabled to vote by post. 

The third category (c) is the wife 
of a person who is employed under 
the Government of IndIa in a post 
outside India. I do not know what 
objection he can have to this. Docs 
he want that a wife should leave a 
person and come to vote? 

Dr. Ambedkar: I think I could set 
matters right?-at any rate put them 
in a proper perspective so that the 
House may come to its own conclusion. 

I first of all wish to dispose of the 
point with regard to sub-clause (d) of 
clause 59, relating to wives. I thin'\[ 
in order to understand what exactly 
sub-clause (d) seeks to do, it is 
necessary to go back to section 20 of 
the Representation of People Act. 

Secti~ 20 of that Act deals with the 
questIon ot the meaning of the words 
"ordi~arily resident". What is the 
meanmg of the words "ordinarily resi-
de~t"? -"Now, t~e words "ordinarily 
reSIdent are qUIte clear with regard 
topers~ns who are residing in India. 
But WIth regard to persons. for in-
stance, who are in the armed force3 
of the Union and who under the Army 
Act and Regulations can be trans-
ferred from one olace to another. 
they cannot be presumed to have any 
particular fixed place of residence. 
They are in one place for a few 
months. They are then transferred to 
some other place. They are there for 
a few months and again they are 
transferred. They are so to say a 
mobile force with no particular attach-
ment to any particular area. In that 
case, the question arises as to what 
is to be their constituency. 

Similarly, there is another class of 
people who are employed in the service 
of the Government of India outside 
India. In regard to these persons the 
provision that is made in section 20 of 
the Representation of People Act is 
this: that option would be given to 
them to make a statement as to which 
constituency they regard to be their 
constituency and whatever -choice 
they make is accp-pted by the Registra-
tion Officer lor the purpose of record-
ing their names in the electoral ron. 
That is the position. 

Obviously along with that the 
question of wives of such persons also 
arises, because they are also some-
times living with their husbands who 
are either in are armed forces of the 
country or in the services outside 
India. Just as the question arises 
with regard to the males who are 
employed the question also aric;es 
with regard to their wives. The 
answer given in section 20 is that the 
constituency of their husbands shan 
also be deemed to be the constit~~nc! 
of the wives. Consequently It IS 
necessary to make a provision for vot-
ing by postal ballot with regard to the 
wives also. 

Shri R. K. Chaudhuri: If the wile i., 
here in India? 

Dr. Ambedkar: If the wife is here. 
that will be the constituency, because 
she will be entered in the electoral 
roll independently of the provisions 
contained in section 20 of the Act. 

Suppose she is outside and her 
husband selects a partiCular consti~ 
tuency. If the husband has a right to 
vote by ballot. obviously the wife 
must be given the same rlght :md I 
do not see any reason why my hon. 
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friend Mr. Cl?-audhuri got so excited 
over such a simple proposition. 

.Shr~ R. K. Chaudhuri: Supposing the 
wife IS employed? Will the husband 
get the same privilege? 

Dr. Ambe~kar: That is a contingency 
that may anse. 

Now I am' coming to the question 
of. deten~s. Personally, I do not 
mmd saymg that I have a great deal 
of sympathy with the proposition that 
n? person in India who has got the 
right to vote should not be free to 
vote.. But I would like the House to 
consIder what actually we could do in 
order to ensure that the detenus will 
be l;lble to vote. There are three 
possible ways of doing it. One is this 
that we have to set up a polling 
station in each jail so that all persOl,s 
,who are placed in that particular jail 
may have the right to vote and to 
constit'!te the Jailor either the 
Returmng Officer or the Presiding 
Officer or the Polling Officer. That is 
one way of doing it. The second way 
is that we should allow the detenus 
to be taken to the general polling 
bo~th. undoubtedly accompanied by 
police, and probably handcuffed and 
taken out of the jail walking two or 
three miles. And the third way 
would be by the postal ballot. 
Obviously it would be very difficult in 
my judgment to constitute a polling 
station in each jail, because there may 
be in some jail quite a large numbe'r 
of detenus. in some other jail there 
may be one or two, in some there 
may be none. 

l'be Minister o~ State for Parlia-
mentary Mairs (Shri Satya Narayan 
Sinha): It will be possible. 

Dr. Ambedkar: I think the Home 
IVIinister might be in a hetter position 
to enlighten the House as to how it 
could be done. 

Shri Satya Narayan Sinha: I have 
consulted the Home Minister. 

Dr. >\mbedkar: With regard to the 
second method I do not think that any 
detenu would like the alternative of 
being taken under police escort. hand-
cuffed and paraded for a distance of 
two or three miles. 

Mr. Chairman: Why two or three 
miles? I~ay be fifty miles or more 
because the constituency may be very 
1&r from the jail. . 

Dr. Ambedkar: That is another dif'ft-
culty. The only other method that 
is therefore left for consideration is 
the P9stal ballot. I want to point out 
what is likely to happen under the 

postal voting system. It is quite 
obvious that the ballot paper w1ll 
have to be distributed a l-:>ng time 
before the date of polling Lakes place. 
F~r . that p';!rpose the Election Com-
miSSIOner Will have to write a circular 
to the various Jail Superintendents to 
find out how many detenus there arc 
ul!der thei~ custody and in accordance 
wIth the mformation so obtained he 
will, on the estimate made on that 
day-this is important-~:listribute the 
ballot papers. The circular must 
certainly go to the Jail Superintendents 
at least some time before. may be a 
month or three weeks before the 
actual polling take~ place. and then 
accordingly the ballot papers may be 
sent to the Jail Superintendents to be 
distr\buted to the various detenus 
under their custody. The question 
that the House has to consider is this: 
what is to happen to the detenus who 
are brought into jail custody between 
the date on which this enquiry is made 
and the d:lte on which the polling 
takes place? Obviously there could 
be no ballot papers in respect of them 
because the ballot papers would have 
been sent to the Jailor on the basis of 
the estimate that he has submitted 
on th3t particular day. It may be that 
after' that date is over fifty more 
detenus are sent to the jail. They are 
there. Therefore, by adopting this 
system of postal ballot you are not 
giving effect to a general desire that 
every person under detention should 
get the right to vote. (lnteTTuption). 
Most of them will get. but some will 
not. If you are keen that every person 
who is under dete~ion shall get an 
opportunity to vote ... 

Sbri J. R. Kapoor: So far as is 
physically possible. 

Dr. Ambedkar: ...... that purpos~ is 
not going to be carried out. There are 
some people who are bound to be 
omitted. And it is perfectly possible. 
so far as I can imagine, that the 
number of people who may be sent 
under preventive detention after or 
just nearer the time when the polling 
takes place may be much larger 
than before. I do not want to anti-
cipate anything, but my fear is that 
this sort of thing may happen. There-
fore you are really not making a pro-
vision which is, shall I say. either 
fool-proof or knave-proof. (Inter-
rupt:on). This matter really bas 
been raised without reference to 
the clause. This matter can arise 
only under clause 61 because there to; 
a specific provision in sub-clause ,5) 
of it. It cannot come under clause 59. 
Sub-clause (5) of clause 61 says that 
"No person shall vote at any election 
it he is confined in a prison, whether 
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under a sentence of imprisonment or. 
transpor~ation or otherwise, or is in 
the lawful custody of the police or is 
subjected to preventive detention ... ". 
Therefore. if any amendment is to be 
made, it must be made to sub-clause 
(5) of clause 61. I think this mattt'r 
is quite outside the scope of clause 
59. . 

Shri Sidhva: If we pass it, it will 
go under 61. 

Dr. Ambedkal': How can we pass it 
now'! I have told you what difficulty 
is likp.ly to arise. If notwithstanding 
it you want it to be done, it I.;; a 
different matter. It is not a matter 0f 
conscience with anybody. I do not 
know what arrangements Government 
can make. 

Shri Bharati (Madras): One difficulty 
Is that some of them may be illiterates. 

An Hon. Member: They are too 
literate! 

Dr. Ambedkar: I have only pointed 
out the administrative diffi:.:::ulties. If 
supposing for instance there is a very 
large concentration of dete!1us in ~ 
particular jail, and a candidate comes 
to know that a good many of them 
are illiterate and not able to sign, it 
is perfectly possible that he may 
approach the jailor and say "Get these 
things signed for me". 

SlIri Sidllva: There are so many 
officials. There is a Superin tenden t. 
jailer and so man~ officials are there. 
Should we assume fhat all of them are 
going to be corrupt? 

Ur. Ambedkar: If the evil exists on 
a small scale, should we tolerate it on 
a dirge scale? (Interruption). 

~everal Hon. Members: Put it to 
vote. 

Mr. Uhairman: Order, order. 
~nr. ".1". N. Singh (Uttar Pradesh): 

1 wuuld like the Law ivlinister to 
explain as to what will be the positien 
of a husband whose wife is employed 
outside. in government service. and 
whether he will exercise the right of 
vote or not? 

lJr. Ambedkar: So far as the law 
is-my women friends in the House 

,will forglve me-the husband does not 
carry the status of the wife; it is the 
wife that carries the status of the 
husband. 

r cannot consent to this kind of 
irregularity. I said there is a regular 
clause for it, namely 61(5). When 
you want to move an amendment, move 

an amendment to that. But there is. 
no text of amendment befl)re us. 

Mr. Chairman: There is an amend-
ment which has been moved. This 
amendment has not been ruled out of 
order. At the same time the 
acceptance of this amendment involves 
two things, not only the right of voting 
but voting in a parUcular manner 
that is by postal ballot. Therefore: 
even if this amendment is not accepted. 
by the House it would not preclude 
its consideration under clause (j 1. SQ 
I would rather prefer, if the House 
agrees, that it may be taken under 
clause 61. 

Shri S. R. Kapoor: May I submit 
that I have tabled an amendment to-
the same effect under clause 61 also? 
But if I have tabled an amendment 
there also it is because I consider it 
necessary that the amendment here 
also should be made. The other 
amendment is a consequential one. 
Because clause 5f! relates to the manner 
of voting and clause 61 relates to the 
right to vote. Now, if we do not 
accC:!pt this amendment under clause 
59. the eflect of this would be that we 
are not enabling the Government to 
make any provision for laying down in 
what manner a detenu would \"(,te. 
That means that a detenu. if at all he 
is entitled to vote under clause 61 
will have necessarily to be taken in 
person t'l the polling booth. If my 
amendme:1t is accepted. it will mean 
that the Government will be seized of 
the pewer to make rules laying down 
in what man:1er the detenu shall vote_ 
Whf>n we come to clause 61 the follow-
ing words occurring in sub-clause (5) 
"or is subjected to preventive detention 
under any law for the time being in 
force" should be deleted there. 

Mr. Chairman: Order. order. Un-
less and until we sllcceed in getting it 
established that the detenu has a right 
to vote we cannot do anything. The 
manner how he would vote would 
naturally come after that. In th.) 
present arrangement. clause 59 pre-
cedes clause 61. So. it would be beVel" 
first of all if the House establishes 
that a detenu has got a right to vote. 
Then the question will arise how he 
should vote. If the House is of the 
opinion that the detenu has the right 
to vote. then the Governrrwnt shall 
have to make some arranf{ements as. 
to how he should exercise the vote. 

Shri S. R. Kapoor: But not without 
this law authorising the Government 
to make any such arrangement. . 

Mr. Chairmaa: Order. order. Let 
us hear the hon. Minister. 
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Dr. Ambedkar: If the House adopt-
ed it, what I would do would be to 
delete the last sentence, namely "01" is 
subjected to preventive detention under 
any law for the time being in force" 
and then say "that for purposes of 
enabling persons under preventive 
detention to cast their votes, the 
Government may make provision 
either by establishing polling stations 
{)r by ballot paper" or put something 
like that. 

Shri J. R. Kapoor: The other course 
wiU be to take clause 61 and then 
clause 59. 

Shri T. T. Krishnamachari: It d')es 
not preclude this House from decIding 
on the amendment proposed by Mr. 
Kapoor because the acceptance of the 
amendment will naturally involve a 
deletion in clause 61. I am afraid 
that the hon. Law Minister is talkin~ 
about something which is not pra~ti
cal politics. Nobody wants polh~g 
stations in a jail. What we feel IS 
that a detenu will have to vote in re-
gard to an election somewhere far 
away from the jail and the only 
method by which he can possibly d.o 
so will be by a postal ballot and If 
that principle is accepted, the only 
thing to dp is to accept Mr. Kapoor's 
amendment if the House so chooses. 
Then we may take up the consequential 
amendment of the deletion of the 
words in clause 61 for which he has 
given notice of an amendmen.t. The 
procedure is quite right. I thmk you 
can put lVIr. Kapoor's amendment to 
vote ... 

An Hon. Member: What about the 
illiterate voters? 

Dr. Ambedkar: I would prefer this 
matter to be considered under 61 (5) 
which is more direct rather than to do 
it in this indirect fashion. 

Mr. Chairman: I think that so far 
as the right to vote is concerned, first 
of all it should be established by the 
House. As Mr. T. T. Krishnamach.ari 
pointed out there is no rule precludmg 
us from considering clause 59, because 
the acceptance under clause 59 also 
establishes two things, namely, the 
right to vote as well as the right to 
vote in a particular mann,:r; . All the 
same it is an accepted prlnclple that 
before we take to the latter course, it 
would be better to get the right to 
vote established. Then the Govern-
ment shall have to prescribe the 
manner in which that right is to be 
exercised. Then when the amendment 
comes in, it will be right for us to say 
whether the particular mode which the 
Government proposes for obtainine the 
vote of the detenu is proper or not. 

We shall have occasion then to coo-
sider whether establishing pollina 
stations or the voting by postal ballot 
would be a preferable method. Then, 
we shall have occasion to agree to 
that method. I think Mr. Jaspat Roy 
Kapoor has already agreed that this 
may be taken up when we consider 
clause 61. 

Shri T. T. Krishnamachari: My 
suggestion is that the House should 
decide this matter. If you think t1:oat 
the House had better decide claust! 61 
first leaving clause 59 without being 
decided on now, I am quite agreeable 
to that. But, we do not want this 
House to leave it to the tender mercies 
of the mover of the Bill either to move 
a similar amendment or not. We 
would like clause 61 to be disposed of 
first before clause 59. 

Mr. Chairman: Order, order. It is 
not right to suggest like that, becau:;e 
the matter is in the hands of the Chall'. 
The Chair has to find which thing 
has to be moved first and which thin~ 
next. The Mover has expressed hlS 
sympathy with the amendment. Why 
should it be said that the matter be 
left to his tender mercies? 

Shri J. R. Kapoor: I would submit 
that there does not seem to be any 
difference of opinion with regard to 
the acceptance of the principle of !ny 
amendment. So, I would :;ay t;lothmg 
on that. The only question .IS how 
the substance of it should be Incorp~ 
rated, and where. I would subm~t, 
Sir that it would simply not fit In 
in ~lause 61 for the simple reason th.ht 
there seems to be some m.lS-
apprehension, if I may say so, WIth 
all re:;pect to hon. Members, that 
clause 61 confers any right. It is 
nothing like that. The right to. v?te 
already exists under the eXIsting 
statutes. Clause 61 is a disqualif~ing 
clause. It does not confer a~ rIght 
of voting. It takes away the rIght of 
voting from certain persons who are 
enumerated in clause 6l. A det~nu 
per se in his own right has the rJ.ght 
to vot~. The only question is whether 
he should be deprived of that right or 
not. When we come to clause 61, we 
shall see that he is not deprived of 
that right. Or rather, when it. is .said 
that he is being deprived of hIS nght, 
we shall see that the deprivation of 
his right is not incorporated in clause 
61. But, here. we must specifically 
provide for that because here we ~re 
laying down the procedure by which 
various classes of persons are enabled 
to vote, and this is the proper place. 

Mr. Chalrmaa: Order, order. The 
point is absolutely clear. There is no 
aispute about that. The right of vol-
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[Mr. Chairman] 
ing and the method in which the vote 
will be recorded, are the two matters 
before the House. There is provision 
in clause 61 which takes away the 
right of a detenu. We have first to 
see whether we succeed in seeing that 
that right is not taken away. Then 
the question will arise as to the method 
in which that vote is to be recorded. 
Then we can revert to clause 59, to 
see whether we can adopt this method 
of recording their vote or the other 
methods suggested by the han. Law 
Minister. 

With the concurrence of the hon. 
mover of the amendment, I am not 
putting this amendment to the House 
now. We can come back to clause 59 
again if necessary. 

Several Hon. Members: All right. 
Mr. Chait'man: I shall put the other 

amendment to the House. No. 396. 
Shri Shiv Charan Lal: About that. 

I want clarification on one point. 
Mr. Chairman: All the points have 

been clarified. 
Shri Shiv Charan Lal: The han. 

Minister while replying to amendment 
No. 396 said that this is not the place 
for bringing ill the candidates their 
election agents and polling agen'ts. My 
submission is that the heading of this 
clause is "Special procedure for voting 
by certain classes of persons" and I 
think this is the proper place to brin" 
them in. '" 

Mr.. Chainuan: The han. Member 
will realise tha t herein the special 
procedure is given for postal ballot. 
The hon. Minister has alrearly explain-
ed that this is not the proper metho~. 
It is for the han. Minister to make 
provision somewhere to see that thE'se 
persons get the right to vote. 

Dr. Ambedkar: If my friend wants 
an explanation, I would like to give 
this explanaticn to him. This clause 
!59 makes special reference to oro-
vision for voting by postal ballot bv 
certain persons. It does not take 
away the right of the Government or 
the Election Commissioner to make 
provisions by rules for the method of 
voting of some other classes of people. 
If he wants specifically any rule. he 
can do so when we come to clause 167 
where power to make rules is given. 

Mr. Chairman: I shall put amend-
ment No. 396 to the House. 

Shri J. R. Kapoor: I would request 
you. Sir, to put it in parts separately 
(f) and (g). 

Mr. Chairman: The question is: 
After part (e) of clause 59, add the 

following new part: 
"(f) the candidates, their election 

agents and polling agents;". 
Shri J. R. Kapoor: The Ayes have it, 

Sir. 
~Ir. Chairman: I will again put it t4 

vote. 
Shri J. R. Kapoor: Sir, most of the 

• Members have not understood what 
is being 'put to vote. 

Dr. Ambedkar: This matter will b., 
provided {or separately, and I do not 
understand why my friend should 
insist on introducing this clause for 
the purpose of postal ballot. 

Shri J. R. Kapoor: Then I take it 
that it will be provided for somewhera 
else? 

Mr. Chairman: Then I think the hon. 
Member wants to withdmw his t~mend
ment? 

Shri J. R. Kapoor: Yes, on that 
assurance. I beg for leave to with-
draw my amendments. 

The amendments were, by lea,-e. 
withdrawn. 

Mr. Chairman: The amendment it 
withdrawn, subject to our right ta 
revert to clause 59, if the right is 
established in clause 61. We sh .. U 
consider this amendment subsequently 
The amendment is held over. 

Shri T. T. Krishnamachari: There l!' 
no point in proceeding with it now. It 
may be held over. 
Clause 60.-(Prevention of personation) 

Shri Shiv Charan Lal: I want to 
move mv amendment No. 120 in the 
Supplementary List 1, asking foe the 
deletion of the clause. 

Mr. Chairman: That is a negative 
amendment. 

Shri Shiv Charan Lal: Then I shan 
only speak on the claus~. 

This clause 60 requires the finger 
of the elector to be marked by some 
ink when the ballot paper is given to 
him. This is a new thing we are /{oing 
to introduce in our country and it 
is something unknown in any civilised 
State in the world. Every voter going 
to the polls has to get his thumb 
marked by some ink. This will be a 
very odd thing and the civilised world 
will laugh at our country and say that 
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the voters here are such unreliable 
people, such dishonest people and such 
backward people that they have got 
to get their thumbs marked ao that 
they may not ask for the ballot paper 
again. This' will be a slur on the good 
name of our country and there is no 
need for it at all. There has been no 
such prov'i:;ion in our country till now 
and I do not think there is the slightest 
need for it even now. So we Heed not 
have ibis clause 60. 

Shri T. T. Krishnamachari: The 
position seems to be that the hon. 
NJember has not understood the impli-
cation of clause 60. We are now 
experimenting with adult suffrage and 
we are not having registration of 
voters followed by giving them identi-
fication cards. I believe certain State 
Governments contemplated taking 
photographs of voters and giving them 
idcntitication cards, but the cost in-
volved was tremendous and 50 we 
have to make some other arrange-
ments. False personation is an inevi-
table factor associated with votings, 
especially when such huge numbers 
are involved and so we have the 
method suggested in clause 60. There 
is nothing wrong about it, when the 
rich man Rnd the poor man have all to 
get their thumbs marked. The!'e is noth-
ing infra dig about it. Because of our 
poverty as a country we cannot give 
registration or identity cards to every-
body and you cannot expect every 
voter to sign in a particular place 
either for purposes of identification as 
many would be illiterate. So we have 
this device-a temporary exp~dient as 
I hope-during the first two or three 
elections. There is no use importing 
sentiment into this matter. It is just a 
wholesome provision against 
impersonation which is a common 
feature in all elections where such 
large numbers are involved. Dis-
honesty has to be provided against 
and if for that purpose we llave to put 
ourselves to some inconvenience, I do 
not think there is anything seriously 
wrong. The arguments that have been 
quoted In support of the a'ller..dment 
to delete this clause are made wholly 
without considering all aspects cf the 
situation. Therefore I support the 
clause as it stands. 

Mr. -Chairman: The questron is: 

"That clause 60 stand part of 
the Bill". 

The motion was adapted. 

Clause 60 was added to the Bill. 

Clause 61.-(Right to vote) 
Amendment made: 
In sub-clause (5) of clause 61, omit 

the words "or is subjected to pre-
ventive detention under any law for 
the time being in force". 

-[Shri J. R. Kapoor] 

Dr. Ambedkar: The House should 
also take into consideration what I 
stated that although postal ballot 
appears to be the easiest method to 
adopt, as I said, unless elections ate 
to be indefinitely postponed, we will 
have to make some provision for 
administrative difficulties and not being 
able to give ballot paper to everyone. 
That has to be borne in mind. What 
I thought was,-as I am not in a 
position to at once suggest an amend-
ment which would give the persons 
under preventive detention the right 
to vote and also to meet the 
administrative difficulties,-I wanted 
to put it to the House whether it would 
not be desirable to deal with this 
matter under clause 167 which gives 
power to make rule. 

Mr. Chairman: Two ,;ourses are 
open-either it may be provided in the 
rules or since the amendment :If Mr. 
Kapoor is before the House, any 
amendment to that may be moved. 

Dr. Ambedkar: What I wanted to 
say was this that some such words 
'as far as practicable' would be 
necessary. The words 'as far as 
practicable' do not occur in any of the 
clauses of 59. 

Shri T. ·T. KrishnamM:bari: The 
clause itself reads like this: 

"Provision may be made by 
rules made under this Ad". 
There is nothing manda-t;:>ry about 

it. 
Dr. Ambedkar: My point is under 

this rule it would be obligatory to 
provide a ballot paper for everyone of 
the voters who is covered by this 
while so far as detained persons are 
concerned, on account of the diffi-
culties that I have mentioned it may 
not be possible to provide a ballot 
paper for everyone. Otherwise the 
detenu may file a suit. 

Mr. Chairman: Supposing the words 
"so far as practicable" are put in here 
along with the amendment. 

Dr. Ambedkar: I do not 'hink the 
words "so far as practicable" should 
be made applicable to any of the other 
categories specified, because it is 
possible to provide a ballot naper for 
everyone who comes under these cate-
gories. Only in regard to this 
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[Dr. AmbedkarJ 
category of the detenus it may not be 
possible. 

Mr. Chairman: Then it shall be held 
over. and the. han. Minister may 
consIder the pomt. We shaH take it 
up when the Bill is taken up next. 

Shri T. '}:. Krishnamachari:· You have 
not put clause 61 as amended to the 
House, Sir. 

Mr. Chairman: The quest:on is: 
"That clause 61, as :-lmended. 

stand part of the Bill." 
The motion was adopted. 

Clause 61, as amended, was added 
to the Bill. 

Clause 62.-(Method of l'oting) 

Shri Sonavane: I beg to move: 
To sub-clause (1) of clause 62, add 

the following Proviso: 
"Provided that in a n 1111' al-

member constituency where the 
seats to be filled include one or 
more seats reserved for· the 
scheduled castes or for the schedul-
ed tribes, every elector shall 
distribute his votes in such a way 
that the number of votes "ast in 
favour of candidates belonging to 
the scheduled castes or the 
scheduled tribes is equal 10 the 
number of seats reserved for the 
scheduled castes or the scheduled 
tribes. as the case may be." 
This amendment is very important 

inasmuch as clause 62(1) as it stands 
enables a voter in a plural-member· 
constituency to give both or:all his 
votes by distributing them to 5uch of 
the candidates who do not nntest the 
reserved seats. I would illu:;;trate my 
point. When a seat is reserved in a 
plural-member constituency there may 
be two candidates for a reserved seat 
and two candidates for a non-reserved 
seat. If a voter has to vote under tire 
existing provisions it will be possible 
for him to give both of his votes, one 
each to the candidates who are not 
contesting the reserved seat or vice 
versa. The voter can also exercise or 
distribute both his votes to tha candi-
dates who are contesting the reserved 
seats. This provision fails to provide 
for the principle of joint electorate. 
It might so happen that every voter 
might give his votes either to the 
candidates cont.esting non-reserved 
seat or to the candidates for the reserv-
ed seat. To avoid this and to adopt 
the principle that wherever there is a 
reserved seat in a plural-member 

. constituency one vote should 

necellsarily be given to a candidate 
contesting the reserved seat and the 
other vote should necessarily be given 
to a candidate contesting a non-
reserved seat, I have brought this 
amendment before the House. Sir, we 
have already cast off separate ele<.1:o-
rates and have introduc~d the 
principle of joint electorates. If my 
af!1endment is accepted I am sure it 
wIll be a further step towards uuity 
between the various sections of the 
public; by laying down that a Schedul-
ed Caste or Tribe candidate should 
also get enough general votes and 
vice versa we will be introducing 
closer co-operation and contact 
between the candidates and the 
different sections of voters. 1 his will 
be an objective and it will be in the 
fitness of things whereas if the 
present provision is allowed to remain 
this objective may not lJe achieved. 
The Scheduled Castes candidates may 
not get enough non-Scheduled Caste 
votes. I know that even then one 
candidate will be elected if he wins a 
majority or is returned uncontested. 
but the aim which I have laid before 
the House in my amendment will not 
be achieved. 

Sir, I would commend my amend-
ment for accept:mce of the House. 

Mr. Chairman: Amendment moved: 
To sub-clause (1) of clause &2, add 

the following Proviso: 
"Provided that in a plural-

member constituency where the 
seats to be filled include one or 
more seats reserved for the 
scheduled castes or for the 
scheduled tribes, every elector' 
shall distribute his votes in such 
a way that the number of votes 
cast in favour of candidates be-
longing to the scheduled ca.,tes or 
the scheduled tribes is equal to 
the number of seats reserved for 
the scheduled castes or the 
scheduled tribes, as the case may 
be." 

'1''\' ~~: mfu'~, 
~')--~~ ;f ~ ~ ~ ~, 

~ ij- ~ ~ ~r f.t; ~) \iCfPm 

~~'R.l{G. ( Joint electorate) IIiT 
nn~~ (principle) ~, ~ 1fm 
'JI'11MT I .. ~ ~ (joint 
election) if ~ ~ ~ ~ ~ Q-
\ilfm~ ~ t~-~~
~ (Plural-Member ConBti-
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tuency) ~ qt q ~ f1Ir t(IIf 

• (vote)m ~ q~~ 
(reserved. seat) t Ifi~ (can-
didate) ltiT t.tr "'~ am: ~ 
~ " ~f'{ IIiT RcfI';sr~ ~ 
'"i1f<"!4.. ~ (non-reserved 
seat) ifI1 ~~ (contest) ~ ~ 
~T, irtT ~l{+Ii if ~ ~ i I ~ 

~ 'tii~ (scheduled caste) 
liT ~ ~ (scheduled tribe) 
Cfre- 'fiT em-~ ar,~ ~', lIT <t11f arm 
~', aT ~r ~IJ.~ ~~ ctt ~'~re
(seat) f~Jf~ (reserve) ~, ~ aT 
\ffl 'fiT flfMr ~r I ~<Wf 81111: ~ 

eFt ~ ~r 'ifTlf f'ti ~ arq;rr ~ 
~~ ~ f~~ (distribute) 'tit 
QT ~ rne «"rc (separate seat) 
~ ~f~, \iCfTll;e ~e (joint 
seat) ;;@ ~T ~ I ~ ctu- ~ 
~ f<t1 ~~ "'~ lIT ~~ ~ 
t 'm if mr ITq <Oit <tT ~ 
f~qi ~~~ t Gf'{r~< ~ I ~ Cf~ 
eFt <f.~ ~T 'iff ~ ( f~ ~ ~ 

~~ if ~T om: w if ~TI W ~ 3Tiji'{llfCA'r 
o$fl or'h: l(f~ ~ <t1~ 1flfT iJiI' ffi ~'li 
fSflf m~ <tiTfC ~ 'fiT ~~ «l c 

'"' (g{'neral seat) ~~ (contest) 
~~if if ifTifT ~)1ft am:;a'~ ifiT lfQ: 
"{~ (right) f'fi ~ ;sr;:ro;s ~iC if 
~ 'ti~ 'ii\i'T ~ ~ JITU \(~m I 
aIT( ~~ omr itil ~ -if ~ ~ ~ 
~ ~ p;ft mrCfT;f ifI1 ~ 'fIf~i{ 
iftt ~T «~ ;rtf 1ro ~;rr 
:;;r;f~q ~ IiIlmlf ~ aJh~

lfTIRT iliT if~ ~ ~) am: ~ 
~~ ~,~~ ~~ ~~ 
,!d «111) ~ ~ffl' ~ I itu ~ t 
f1) ~ m ~ ~ Ifi1f m 1ft Ifl'll 

" 1ft ~ ~ 11ft ~ U\~~ 
1,111: at ~ an~· ~ ~tri 
~C! if 11ft ~ IIiT 'Mm ~ fiIw 
tN,mq ~ ~~d\~ 
u.tf ~ ~rftre' ~ ~ I mwzl 
au m ~ ~ (separate seat) 
IIf'( i·n ~1~, ,,~ ~~ (joint 
seat) if ~ ~ ~) ~ I IlR 
lI{~ ~ ifilF~~~~r .q ~m- m 
"(~ aT ciIc ~ "'T a:rf~{"{ cft~ itil 
"{~, ;m if ~~ «R: ~ mil 
~~~ am: ;:n;r~ (non-
Rarijan) ~Jft~~f'{ ~'1'l ~ ~ 
If"{ ~ :;;rrf~ am: ~( ~ 
~ffi"( ifiT cned ~~ ij'lf~ ~ 
~lj 6'~ aT ~ 'liT orrir-~ 
cm-{j iti lit ~ srr:a- ~lif arR q 
~t u- 'fJ ~f I ~'Ii'f arlR"~ 
"'If ciIc lit IfTdT ~ ffi ~'{R ~ 
~ 1I1~"q ~~tf ~ \SIl fTar;i~ ~~ 
i, ~ aT ~ <fiT ~ (T ~ 

(English translation of the above 
speech) 

Shri Ramraj lajware (Bihar): Sir, 
the . amen~ent of Shri Sonavane 
~ntalls the hIdden danger of frustrat-
109 the very principle of joint 
electo~at~. II? my opinion it is not at 
all fau m jomt elections to keep this 
condi~ion that in a plural-member 
cons~ltuency one vote should definitelv 
be gIven to the candidate who stands 
for the reserved seat and the oUter 
one to the candidate who would be 
contesting elections for the nOI1-
reserved seat. Even if the candidate 
fr?m scheduled castes or scheduled 
t~lbes would not get votes, Or suffi-
cIent votes, he would at least get the 
seat which would be reserved for the 
scheduled tribe. But in case he is 
called upon to distribute his "ote in 
this manner, then it should certainly 
be a separate seat and not a joini one. 
How could it be possible that the 
number of votes cast in favour of the 
scheduled castes· or scheduled tribes 
candidates would be equal to the 
number of voters of the reserved seat? 
How can a voter be advised 11:> give 
Ills vote this way or that way! It 
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will only cause bitterness amonl 
people. AIld it it is done it Would 
only produce obstacles in the way of 
a popular scheduled caste candidate 
in contesting elections for the general 
seats. Not only this much but his 
right to contest elections tor the 
general seats and win them would 
also be nullifted. Keeping this in 
view. I thihk, Shri Sonavane should 
realize tAat he should not move such 
nn amendment which may result in 
accelerating communal differences 
and bitterness, arid which might 
prove dangerous for the scheduled 
tribes or scheduled castes themselves. 
My impression is that even if he does 
not get sufficient votes after contest-
ing for the general seat, he WOuld at 
least get the seat reserved for the 
scheduled tribes. And in case he 
I~ets sufficient number ot votes while 
t:ontesting for the general seat then he 
would be elected on both the seats, 
the general as well as the reserved 
one. We should therefore declarf.? it 
a separate seat, because this procedure 
cannot be followed with respect to a 
joint seat. And if the number of 
seats would be more in a plural consti-
tuency the. voters only will have a 
right to give vote in the manner they 
.ike; of course the Harijans aud the 
non-Harijans should have an equal 
iooting for contesting elections for the 
general seat. In case the voters think 
that the Harijan candidate is a p:ooper 
one and is capable, he will get votes 
of non-Harijans too and will be elect-
ed from that constituency. But in 
case he does not poll more votE'S then 

also he would be entitled to ,et the 
second seat tbat has been reserved 
for the scheduled castes and scheduled 
tribes. . 
1 P.J.(. 

Dr. Ambe'!kar: I am not prepared 
to accept thls amendment. 

Shri Sonavane: I beg for leave to 
withdraw my amendment. . 

The amendment WdS, by leave, with-
drawn. 

Shri J. R. Kapoor: I beg to move: 
For sub-clause (2) of clause 62, 

substitute the following: 
"(2) If an elector gives more 

than one vote to anyone candi-
date in contravention of the 
provisions of sub-section (1), both 
the votes will be rejected." 
Dr. Ambedkar: This matter was 

considered at great length in the 
Eelect Committee. 

Shri J. R. Kapoor: Many a thing 
was very seriously considered by the 
Select Committee. But you .1nd "hat 
that careful consideration has c:ome 
to when the report is scrutinised here. 

r would. therefore. like to argue it 
out. 

Mr. Chairman: The hon. Member 
will do it tomorrow. 

The House then adjourned till Half 
Past Eight of the Clock on Tuesday, the 
22nd May. 1951. 




